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LOK SABHA

Tuesday, December 15, 1958/Agra-
hayana 24, 1881 (Saka).

The Lok Sabha met at Eleven of
the Clock.

[MRr. SprAKER in the Chair}
ORAL ANSWERS TO QUESTIONS
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Shri P. R. Patel: In view of the
trade difficulties in Tibet and in view
of the invasion by China over our
country, I want to know whether the
Government propose to break off
trade relations with China.

Mr. Speaker: The hon. Member
wants to know whether there is a pro-
posal to break off trade relations with
China in view of the aggression.

Shri P. R, Patel: In view of the in-
vasion of our country and the trade
difficulties. .. ...

Mr. Speaker: All that has been said.

Shri Satish Chandra: 1 may clarify
that the statements that have been
placed pon the Table of the House do
not include figures of trade with Tibet.
These relate to maritime trade with
China which passes through ports. As
rcgards the traditional trade with
Tibet, it is entirely a different matter.
There have heen difficulties, but there
is no such proposal as is being sug-
gested by the hon. Member.
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Shri Morarka: From the statements
it appears that while our exports to
China in the year 1959 had increased,
our imports have been cut down by
more than fifty per cent. May I know
whether it is in the natural course,
or whether there have been some res-

trictions imposed by the Chinesc on
exports to India?

Shri Satish Chandra: This may be
due to the restrictions imposed by us
on imports. We try to export as much
as possible and try to import as little
as possible—only what we require
urgently.

Shri Hem Raj: In view of the fact
that the relations with China have be-
come strained, may I know whether
the trade agreement with China which
was there formerly will be renewed?

Mr. Speaker: It is the same question
in another form, whether the trade
relations  will be cut off. If they
would not be cut off, then the trade
relations will be resumed.
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Allotment of Wagons by State Trading
Corporation

*876. Shri Panigrahi: Will  the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
mining interests around Banspani are
getting irregular and inadequate al-
lotment of Railway wagons by State
Trading Corporation; and

(b) if so, what is the fotal demand
of railway wagons in this area and
what is the allotment?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Shri Panigrahi: What is the actual
demand of the STC or the mining in-
terests for allotment of wagons from
the Banspani area, cither for export
or for supplying to the steel mills?

Shri Manubhai Shah: The whole
position is that so far as irun ore is
concerned, it is the STC alone which
does the export. As far as manganese
ore is concerned, as the House is
aware, it is fifty per centi. in the pri-
vate sector and fifty per cent. by the
STC. The wagons are also sub-divid-
ed in this proportion. As far as the
requirements of the steel mills are
concerned, it 9.5:1 so far as Bans-
pani area is concerned and 9:1 so far
as the export is concerned.

Shri Vidya Charan Shukla: Is it a

fact that those expeorters who canalise
their exports through the STC have
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been given the railway movement
quota allotted to them by the STC,
and whether the railway movement
quota given to the STC is non-trans-
ferable?

Shri Manubhai Shah: As I said
earlier, the railway quotas are in pro-
portion to the total quantity allotted,
and it is in strict proportion to that,
the allotment of wagons is made.

Shri Vidya Charan Shukla: T wanted
to know whether the STC have been
transferring their quota to others who
canalise their exports through the
STC.

Shri Manubhai Shah: The exporters
who canalise their exports through the
STC come within the STC, so that any
inter se transfer does not matter.
Those who are doing independent ex-
port are given an independent alloca-
tion.

Shri Vidya Charan Shukla: Their ex-
ports are independent,

Shri Tangamani: May 1 know the
actual demand in terms of rallway
wagons  and how many have begn
supplied?

Shri Manubkai Shah: It all depends
upon the demand from time to time.
As 1 said already, as far as the steel
mills are concerned it 1s 7.62,000 tons
movement m all the sectors,

Enquiry into Dalmia Concerns

*877. Shri Ram Krishan Gupta: Wil
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 753 on
the 24th August, 1959, and state the
progress since made by the Commis-
sion of Inquiry in the investigation of
the affairs of Dalmia concerns?

The Minister of Industry (Shri
Manubhai Shah): The Commission
have now completed investigation into
the affairs of three important com-
panies viz., Allen Berry & Co. (Pri-
vate) Ltd, Dalmia Jain Airways Ltd,,
and Dalmia Jain Aviation Ltd. At
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their public hearing held on the 1l1th
December, 1858, the Commission have
handed over three voluminous state-
ments containing particulars of num-
erous transactions related to the above
three companies in respect of which
they have asked for the elucidation or
explanation of Shri R. K. Dalmia, Shri
Jaidayal Dalmia, Shri Shanti Prasad
Jain, Shri Sriyans Prasad Jain and
Shri Shital Prasad Jain to their Coun-
sel in order to afford them an op-
portunity of answering the allegations
contained in these statements. The
preparation of similar statements in
respect of the remaining seven com-
panics is under the consideration of
the Commission. I mayv add that the
copies of the statement have been made
available in the Library of the House.

Shri Ram Krishan Gupta: May I
know whether it is a fact that the
Commission have revealed in  these
statements that the three concerns,
the investigations of which have beon
completed. have caused a loss of
Rs. 31/2 crores to the investing public
and the exchequer?

Shri Manubhai Shah: The statements
are well known and are before  the
House. I would not at this moment
draw any particular inference till the
whole hearing is over and we get the
final decision.

Shri S. M. Banerjee: May I know
whether 1t is a fact that the Com-
mission asked for some more concerns
to be included under their invest-
gation and, if so. whether any more
concerns have been included?

Shri Manubhai Shah: As we have
earlier made clear here, whatever the
Commission wanted, all the concerns
have been placed at their disposal for
examination subject to certain con-
ditions being satisfied.

Shri Ram Krishan Gupta: In view of
the fact that this enquiry will take
a long period, may I know whether
there is any proposal to take over the
management of these concerns with
a view to safeguard the interest of the
investing public?
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Shri Manabhai S8hah: No, Sir; that
would hardly aris¢ because cach one
is being looked after by a competent
authority under the respective law.

Advertisement of Reserved Vacancles
in Newspapers

Shri Subodh Hansda:
Shri R. C. Majhi:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether any steps have been
taken to advertise reserved vacancies
in all the important newspapers of
the fourteen languages mentioned in
the Eighth Schedule of the Constitu-
tion; and

*878.

(b) what percentage of the funds
earmarked for such Government ad-
vertisements has been utilised in the
Year 1958 up to the end of October?

The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shri A. C. Joshi): (a) Ad-
vertisements in respect of reserved
and unreserved vacancies filled
through Union Public Service Com-
mission are at present placed in 22
English and 6 Indian language news-
papers approved by the Commission.
As regards other vacancies which are
of local nature, advertisements are
issued to ,suitable newspapers and
periodicals to secure the required re-
gional and language coverage within
the funds available. Increasing use
is. however, being made of Indian
language papers for these advertise-
ments.

(b) No separate funds are earmark-
ed for advertisements of reserved
vacancies. They are advertised along
with unreserved vacancies and it is
therefore not possible to determine
the expenditure incurred in respect
of the former.

Shri Subodh Hansda: From the Esti-
mates Committee’s 48th Report for
1958-39 I find that information about
reserved vacancies was published in
25 English papers and only in §

DECEMBER 15, 1958

Oral Answers 5016

Indian language papers, May I know
why this information was Ad¢ publist-
ed in all the T4 Indian Lingukges given
under Eighth Bchedile of the  Coti-
stitution?

The Minister of Information and
Broadcasting (Dr. Keskar): Sir, I had
é¢xpldined this on the floor of theé
House before, that advertisements of
the Public Service Commission are
put through by us only according to
the scheme approved by the Publie
Service Commission. I had also oc-
casion to explain that we are trying to
persuade the Commission that more
and more languages should be used
for such advertiscments. When thé
Commission agrees, I shall be extre-
mely glad to put these advertisements
in all the possible languages.

Shri B. K. Gaikwad: Are Govern-
ment aware that whatever advertise-
ments are given in the English papers
they are unseeable by the Scheduled
Caste and Scheduled Tribes candidates
living in villages because they cannot
get English papers in the villages; if
so, may 1 know whether Government
propose to make necessary arrange-
ments to give advertisements in  the
language papers which are run by the
organisations of the Scheduled Castes
and Scheduled Tribes so that they
may be seen by the Scheduled Casté
and Scheduled Tribes candidates?

Dr. Keskar: As far as advertisements
directly put by Government are con-
cerned, 1 shall certainly see and keep
in mind what the hon. Member is
saying, and as far as advertisements
of the Public Service Commission
are concerned 1 shall convey to the
Commission what the hon. Member
has said.

Dr. Ram Subhag Singh: May I
know whether the Ministry of Infor-
mation and Broadcasting has  asked
the language papers to publish ad-
vertisements given by the Ministry,
even though such advertisements may
have come from the UPSC. only in
English even if the papers are im
Bengali. Hindi, Tamil or any othet
language?
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Dr. Keskar: That is a  different
matter; if a separate Question is tabled
I will be able to answer that.

Dr. Ram Subhag Singh: Sir, I rise
on a point of order. This question
concerns advertisements. Advertise-
ments are given to language papers.
In which language do Government
want those papers to publish those
advertisements?

Dr. Keskar: This question is about
reserved vacancies and the number of
papers in which they are published.
I shall be glad to answer the hon.
Member's question if separate notice
is given.

Mr. Speaker: Qrder, avder. Dr. Ram
Subhag Singh himself may not be a
party to it, but I have received notice
and has also admitted a question of
that type. The complaint was that
even in the language papers—whether
it is Bengali, Hindi, Tamil or any
other language—they are required to
publish  advertisements only in
English. 1 seem to have admitted a
question of that type.
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Alkali Industry

+
Shri Subodh Hansda:
*379. { Shri §, C. Samanta:
{ Shri R. C. Majhi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any proposal
to manufacture high grade salt for
Alkali Industry in our country;

(b) if so, the steps taken t{o imple-
ment the proposal; and

(c) the places where such high
grade salt is available at present?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House.

STATEMENT

(a) Yes, Sir.

(b) The following schemes are under
consideration:—

(1) Installation of a washery plant
at Sambhar Lake for pro-
duction of 1,000 tons of high
grade salt per day;

(2) Development of Mandi Mines
by wet mining and installat-
ion of thermo compression
plant for production of 66,000
tons of high grade sait per
annum;

(3) Establishment of thnee big
uxt works, one ench in' West

Benghl, Madras snd Orissa or
Andhra for production of

xunuhctmﬂt b&wud
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(c) Sait Works at Mithapur, Por-
bandar and Mundhra-Cutch, in the
West Coast and Tuticorin in the East

Coast.

Government also propose to obtain
a French Expert for the modernisation
of the salt industry under the T.C.M.
programme. He is likely to arrive in
February, or March, 1960, for advis-
ing the Government on the modernisa-
tion of the salt industry in order o
diversify and establish a production of
high purity salt for different purposes
including the requirements of salt-
based industries.

Shri Subodh Hansda: Msay I know
what is the impression of the expert
team which went to Japan in May,
1958, to study the development of
alkali and various allied chemical in-
dustries in that country? May I also
know what is their opinion about the
development of alkali and allied in-
dustries in our country?

Shri Manubhai Shah: No Govern-
ment team went to Japan. Japan is
not an importer of salt. The team went
to France and other continental coun-
tries. Their report has been found
very valuable.

Shri Subodh Hansda: In answer to
part (b) of the question  various
schemes have been mentioned in the
statement. Item (3) there is: “Estab-
lishment of three big salt works, one
each in West Bengal, Madras and
Orissa or Andhra for production of
high grade salt by mechanised manu-
facturing operations” May [ know
whether these salt works will  be
established during the Second Five
Yecar Plan period?

Shri Manubhat Shah: No, Sir; it
wil)} be perhaps sometime in the Third
Five Year Plan.

Shri Tangamanl: May 1 know whe-
ther the French expert who is  ex-
pected in February, 1960, will visit
the various sites where high grade salt
is produced as in the case of Tuticorin

etc?

Shri Manubhsai Shab: The expert
will vigit ag many sites as possible,
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Shri 8. €. Samanta: 1 -
ment I find that the tet'xmme “‘:it:h
grade salt” and “high purity  salt”
have been used, Iy there any differ-
ence between them? Also, I should
il;}:e to fnow how much sodium chlor-

content wijll
irade e 1l be regarded ag high

Sh{! Manubhai Shah: This is not a
techn.xcatl term. This is the general
description. It jg really 99.6 per cent
of Na Cl and more, '

Manufacture of Watches

4
s’g:r: Amjad Ali:
ri Ram Krishan :

| Shri Bhakt Darshan; "
f Shri 8. M, Banerjee;

Shri Panigrahi:

Shri D ¥

Shri Sarju Pandey:
| Shrimati Parvath Krishnax:
) Shri Nagi Reddy:

*888. { Shri Warlor:

| Shri Chuni Laj:

| Shri Rama Krishoa Reddy:
jShrl Daijit Singh:

Shri Afit Singh Sarhadi:
{ Shri Rameshwar Tantia:

Shri Damani:
| Shri Vidya Charan Shukia:
| Shri D, C. Sharma:
[ Shri N. M. Deb:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No,
16 on the 3rd August, 1958 and state:

(a) whether the other schemes for
the manufacture of watches in India
have since been finalised; and

(b) if so, the details thereof?

The Minister of Industry  (Shri
Mmuhm Shah): (a) and (b). As the
House is aware one scheme for manu-
facture of watches has been already
approved. The other schemes nr-e
:tm under consideration and one or
wo are likely to i
AR Y be finalised very

Shrt Awjad Alt: Sir, on 3rd August
an  answer was given that other
schemes for the manutacture ot
watches are under consideration. I
want to know the names of the other
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firms whose schemes are under con-
sideration. I aiso want to know whe-
ther the scheme of the Phoenix
Watch Company has since been func-
tioning.

Shri Manubbhal Shah: Sir, it may
not be very appropriate, perhaps, to
give the names at this stage when
they are under consideration; but 1
had indicated the foreign countries
whose collaboration is likely to  be
made available.

Shri Sadhan Gupta: May I know
the number of schemes received from
industrialists in West Bengal and
whether any of them is likely tc be
finalised shortly?

Shri Manubhai Shah: There is one
name from West Bengal and there are
other five schemes from other parts
of the country.

Shri Rameshwar Tantia? May 1
know whether Government is aware
that a considerable amount of smug-
gling of watches takes place which
affects the established traders and
results in loss to the Customs; if so,
whether Government intends to im-
port watches on a small scale until
manufacture of watches is established
in the country?

Shri Manubhai Shah: The two ques-
tions have no relation at all The
embargo or restriction ‘on watches
and their import has not been done
in order to merely foster the indigen-
ous development. It may be a corol-
lary to that, but it is due to extreme
shortage of foreign exchange that we
are restricting import of all consumer,
goods as much as we can and Wwe
allow import to the extent very
necessary. Whether there was res-
triction earlier or not, some smuggl-
ing has always been going on and to
that extent loss will be there.

Shri Prabhat Kar: May I know whe.
ther, under these schemes, any de
cision has been taken about the loca-
tion?

,.ghet Manmbhal Shah: Yes, Sir.
The plant,under the Phoenix scheme
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will be somewhere in the Bombay
State. They are negotiating for a pro-
per place at Poona and roundabout,
but one does not know which selec-
tion they have made so far.

ey anda 3 FY I THCH
faarrfa § w4 99 A7 A¥WH
1§ G ea & wrag v

ot wywed g . OF Arga AgegA
frag @

Shri 8. M. Banerjee: The hon. Min-
ister said that one scheme has been
approved. I want to know the main
features of the scheme. Can he give
us some idea about the main features?

Shri Manubhai Shah: The features
of the scheme were announced. They
will manufacture about 310 thousand
watches by the fifth vear and they
will be practically wholly indigenous.
50 per cent. of them will be ladies’
watches and 50 per cent. gents’
watches.

sftwing . § ag wrAm wg g
f& it g 9@ £ saF ¥ fog
faqg gm & 9ed feet awmfq
Aqd T ¥ qreT F1 GAr A g
f fodt wdr & FRaF Frag /T
Faa?

st wad oy feagw o
T FFgr maT @ ag A SrédT §w7
#1 ax & d1 fear war g, forw A qEre
9eqz G #fra Wit wE qdHe
gfega #fes ar ( 98 aw FraT
gy 8, Tg o diwfaure T
wd?
farimati Renuka Ray: May 1 know

whether the major component parts
of the watches will be manufactured
under the scheme that has been san-
ctioned or which is under contempla-

tion, or, whether game parts will
have still fo be im '
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Shri Manubhai Shah: This is a
very important question and it has
been under consideration of the Gov-
ernment. We want to give a big start
to this industry which is a very high
precision industry on the one hand
and has a tremendous employment
potential on the other. So, all these
aspects of this industry are under con-
eideration. We are trying to en-
sourage as many schemes as possible
for the whole watches as well as
their components.

Shri D. C. Sharma: Wiil all the
eomponents in this watch industry be
made in India, or, will some of the
eomponents be imported from abroad?

Shri Manubhai Shah: The general
standard will be, in the first year, 50
per cent. will be imported. Probably
10 per cent. will be reduced every
year, and within five years, it will
be practically wholly indigenous ex-
eept for five to seven per cent.

ot w79 it A AN
NF aqerar fwqpagy & ff &
S FT FEAFAT ArAT v Fare fam
o W Fag FARrAzar s
a4 qar gufagid oty sy AF WaT
®H gE F AT |

ot WAt Wy OF g qiEa
Fqgr @, AAT F@fE Ao us
a@f & guer €1 4y w9 gwm,
fradt I 9 Nvn, fead Ty ar,
g g qF-HT amd e o

Dethi Shops and Establishments
At
*881, Shri Hem Barua: Will the

Minister of Labour and Empioyment
be pleased to state:

. (8) whether it ig a fact that the
Delhi Shops and Establishments Act
has, not been enforced in  Kotla
Mybarakpur area; and

%) the jer of such sress in
Delhi to h this ARt Has not b&n

applied?’
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The Deputy Mimister of
(Shri Abid AH): (a) Yes.

(b) The Act has been applied to the
erstwhile Municipal Committees of
Delhi, New Delhi and Shehdara and
the Notified Area Committees of Civil
Lines, Mehrauli, Red Fort and Delhi
Cantonment. ]t has not been applied
to other areas yet.

Labour-

Shri Hem Barua: May I  know
whether it is a fact that the em-
ployees’ association of the KXotla
Mubarakpur area has demanded the
enforcement of this Act in that parti-
cular area and, if so, whether Gov-
ernment have so far received any
resolution or memorandum from that
association?

Shri Abid Ali: The Delhi Adminis-
tration is in charge of this and it is
doing the needful to apply the Act to
the Kotla Mubarakpur area as well.

Shri Hem Barua: May I know the
reasons behind the non-enforcement
of this Act in certain areas of Delhi?

Shri Abid Ali: Formerly, as I have
mentioned, they were not covered by
the municipality. Now, by a notifica-
tion, the Act will be applied.

Shri T. B. Vittal Rao: In the absence
of the enforcement of the Shops and
Establishments Act, may I know whe-
ther the Weekly Holidays Act at least
is in force today?

Shri Abid Ali: That forms part of
this Act. That is provided in the
Act and it should be enforced.

Shri T.'B. Vittal Rao: Sir, my ques-
tion has not been answered.

ot crafieg ik wat : war aewr Ay
g st & fis xa Wt w1 feedt 2r9a
¥ o R g1 it geaft W@ ofcar &
e saw WY 8 mi ?

wi wfe w7 #&
dar it wie sl &
L wt @ w..;s..
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Shri Radha Raman: In view of the
changed conditions, namely, most of
the areas falling under the Union
territory are covered by the Delhi
Municipal Corporation, may I know
whether the Government is consider-
ing the application of the Shops and
Establishments Act to all the areas
covered by the Corporation, so as to
create uniformity?

Shri Abid Ali: It is proposed 1o
apply thie Act to areas like Kotla
Mubarakpur, Moti Nagar, Tilak Nagar,
Kaka Nagar, etc. With regard to
Subzi Mandi. the Act has not been
applied to the market still.

Shri Prabhat Kar: In view of the
fact that the Delhi Corporation has
been functioning for more than a year
now, and in view of the delay that
has been undergone till now, may I
know whether the Government will
take steps to see that this Act is en-
forced immediateiy in all areas under
the Corporation?

Shri Abid Ali: That is the intention.
Tidt & fra wifes wredfra wres
+

oY Ana |A -
st A wAOET
sft T e e
sft qo Wao el :

war Faafor, wrame st shvew ot
= famae, eve & arifva wev =g
R8s FITXH TR F qg FATA Y
U w47

(%) wrfesht ¥ @ d@uw
emmmmmwﬁ
# forq T o arepke frarr &
fw v Arod w1 §;

. (W) oo and % fag w0
uy g, W

(x) Frf kv g7
i}&h. - J"” T &ﬁmﬁ N "**'

.and tsul

*ce.
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Chanda): (a) Not yet, Sir. A few
comparatively minor points remain to
be seitled.

(b) 1t will be a work of sculpture
in bronze and the central theme of
the memorial will be the great and
determined march of the people of
India towards Independence led by
Mahatma Gandhi. Besides him, there
will be a group of persons represent-
ing people from different parts of
India and different walks of life. The
statues will be of double life size.

(c) No definite date can be indicat-
ed yet. However, the work will
commence as soon as possible after
conclusion of the agreement, sanction
of the estimate and completion of
other necessary formalities.

o e W WA YRy §, I
fr gwd (AR &Y mant maid
7 1 favia faar nar g7 M7 56 A
THE wA-F-mif & A A A
ARCAESE G G B e i
T Y g wFa frozam raE@Yady
Y & <& A7

Shri Anil K. Chanda: A consider-
able time has been spent by the
artist, who has been chosen for it, in
preparing  his ideas and  schemes.
Several discussions took place bet-
ween the Government and the archi-
tect, and then, the terms of the con-
tract also have taken a long time.

sfY wEr T |y g WA
@ a7 FAA I FO A i IT wAY
A FTH LE BN, A qEE A 7 &
& x¢ foaar qug F@ar?

Shri Anil K. Chanda: It is expecti-
ed to take about six years and four
months from the time the artist com-
mences his work.

Shri D. €. Sharma: Will there be &
symbolic mprewntstxon in texms of
odes in the freedom
m?uﬁon—

struggle pf our couptry, as
dgue in Apkars, shoyt the

. ary movement there?
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Shri Aol K Chanda: Obviously,
this piece of sculpture will depict the
heroic struggle of our people for
independence. The main theme i3
more or less in the form of the scul-
pture statue which has been put up in
Patna.

s nfew o\ o 57 fi S
NS & IATH ST g %7, Ia9
qIqR grar § fx gy wroe fad 1
et gtz aver v, fome wid
W &YHT 1 v 5| 97 fY faare fwar
w7 & f5 T94 g9 &Y #HrE qgr o
T agt &A% A, fagawr sgavT § a9,
X7 gwww, fwqd gm il &
¥g wifger 7| g%, aradr w1f g@d
SiE i
Shri Anil K. Chanda:

along with this scheme.

Dr. Ram Subhag Singh: May I know
the expenditure incurred so far in
considering these proposals and also
in replying to the questions on this
subject in this House?

Shri Anil K. Chanda: I am afraid 1
cannot answer that question. It may
be just a few hundreds of rupees by
way of travelling expenses of the
artist,

Shri Goray: May I know the name
of this sculptor?

Shri Anil K. Chanda: Shri Devi
Prasad Roy Choudhuri.

Sale of Scooters in Delht

+
883 Shri A. M. Tarlq:
* \_ Shri Bhakt Darshaa:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
889 on the 28th August, 1959 and
state:

It is not

. (a) whether it has come to the
notice of Government that the extra
money deposited by the intending
purchasers of scooters in Delhi has
not been refunded to them so far; and
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(b) if so, what action is being taken
in this connection?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
statement is given below.

STATEMENT

As stated in reply to Starred Ques-
tion No. 889 on the 28th August,
1959, Government had advised the
manufacturers to issue instructions to
all the dealers to refund the excess
amount to the persons concerned. The
manufacturers acted upon this advice
and instructed the dealers according-
ly. However, to avoid complaints of
this nature, fresh instructions have
been issued to the manufacturers to
the effect that hereafter no advance
should be taken for registering orders
for scooters, motor cycles and auto-
cycles and that all advances taken in
the past should be returned before
the 31st December, 1959.

Shri A. M. Tarig: As is evident
from the statement, the dealers have
not taken the previous instructions
very seriously. This is the fourth
instruction  issued in the last six
months. 1 would like to know whether
there is any proposal before the Gov-
ernment to take a very severe and
strong action against the dealers or
to ask the manufacturers to stop the
quota, if the dealers do not take these
instructions seriously, and further,.. ..

Mr. Speaker: The hon. Member has
put one question. No further question
can be put in the same question!

Shri Manubhai Shah: 1 can assure
the hon. Member that the dealers
have taken to it more scriously. I
gave an assurance to the House a few
days back. Instructions have been
issued. 31st December is the date
that has been fixed, and practically
most of the dealers will have return-
ed the money by then. Also one
more step we have taken is, we have
asked them in future not to take any
deposits at all.

Shri A. M. Tarig: myxk:mvwhc-

. ther these ‘instructions cover” Deih
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only or the whole of India, because
in other parts of India, especially in
Punjab, they have not returned the
advance; they have refused to do so?

Shri Manubhai Shah: 1t is appli-
cable to the whole of India.

oft Ty e ;AT AR S &
wva # ag ag wrd §ifY f5 wex
Fgiaw AL Y Uk AT Ft
¢ o afuw & afax A0 gasr
g FT I 1 TN qT@ A e
THRY AT FIA & TEd A WY
wgad EIAFT 3T wd Aramr ad
ey wrar A E AT afyw
g ufas war ¥ gawy aond R A
faw wf srmwIsic @ &7

sft AaT WE: gwgH Bgiaw
Hrarzsr #1 difgea afi aamy @,
Fgar gfefar &1 Nfgwa & A /S
faw sz ¥ savar qasag & om g

Shrimati Ila Paichoudhuri: Is the
Government aware that a number of
scooters are being sold in the black-
market after this deposit money has
been paid and they are resold again?
Will Government consider putting a
ban on the sale of scooters for a cer-
tain period—a time bar-—as they have
done in the case of cars?

Shri Manubhai Shah: The scooter
is a small vehicle on which a big
amount of control does not seem to be
very much called for. We are trying
to see that production is increased
and as much satisfaction of the
demand takes place as possible.

Shri Mahanty: Is Government
aware that the scooters are the worst
possible nuisance on the road and
may I know whether the manufac-
turers will be asked to provide a
silencer?

Shri Tangamani: May I know how
much of the advances received by the
dealers have been refunded since
23-8-39 and how much is yet to be
repaid?
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Shri Manubhai Shah: Orders have
been passed only very recently. How
can figures be collected by now?

Mr. Speaker: The hon. Minister has
said that by 31ist December, all the
advances will be refunded and no
more advances will be received. Let
us wait and see.

Textile Mills Contribution to
Provident Fund

Shri S. M. Banerjee:
*884. { Shri Tangamani:
{_ Shri Panigrahi:

Will the Minister of Labeur and
Employment be pleased to refer to the
reply given to Starred Question No.
298 on the 11th August, 1959 and
state:

(a) what further action has been
taken against the textile mills which
have not paid their share of provident
fund so far; and

(b) the amount recovered so far

from these textile mill-owners?

The Parliamentary Secretary to the
Minister of Labour and Employment
and Planning (Shri L. N. Mishra):
(a) Prosecution and recovery proceed-
ings have been instituted.

(b) Rs. 86 lakhs by the end of
September, 1959.

Shri S. M. Banerjee: In reply to
a previous question, it was said that
amount outstanding as on 31-12-1958
was Rs. 71'23 lakhs. I want to know
whether after this date they have
paid regularly these amounts of provi-
dent fund and if not, who are the
defaulters?

Shri L. N. Mishra: There have
been some defaulters and there has
been delay in payment also. The
balance comes to Rs. 193'50 lakhs.

Mr. Speaker: He wants to know
more particulars.

Shri L. N. Mishra: I have stated
that Rs. 86 lakhs have been recovered,
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ot owfey Wb et : wy wowre
wagwa § fs ga woe fasl &
F97 qqf qifazrsz sz #rwy
grrg  foradt fn gAY g orma
AT g d owq @ ¥
wifgfz dz Srwa gy w7 *
faq afs 3 drare firar T A¥C 394
FACET AT T FT AT gE N TET
§31 $3F areft &7

o Wo Ave farer : 73 Arv AR
fm R areY ¢ afeT ot gg wa T
¢ fr aga wamy A § o) Wi
femfy , wara feafy €, 461 3
2 ag wam fom arar wfen fo 8q
FFAT 7 FOq D w3 w0
W dYg 4 Qo AT AT s WAL
o7 TE § A -3 TEE W
WA e agh ot d ey
fadi & facg srHr @y a3

Shri Tangamani: During the last
occasion we were told that the past
accumulation is Rs. 78 lakhs and the
current dueg are Rs. 121 lakhs, making
it nearly Rs. 2 crores. I would like
to know whether still the outstanding
is Rs. 2 crores after Rs. 86 lakhs have
been paid or whether the current
dues are being paid regularly.

Shri L. N. Mishra: The current
dues are paid, but I would not say
regularly. There are defaulters still.
As 1 have said earlier, the balance
still to be recovered on 30th Septem-
ber comes to Rs. 193-50 lakhs.

Shri T. B. Vittal Rao: An amendment
of the scheme with a view to making
pnyments to workers of the defsulting
mills from the reserves of provident
fund has been under consideration.
May 1 know at what stage is the pro-
posal?

Shrl L. N. Mishra: It is under
érétion.
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Shri T. B. Vittal Raeo: For how
long is it under consideration?

Shrl L. N. Mishra: It should not
take very long.

Shri S. M. Banerjee: ‘The hon.
Minister said that cases have been
instituted against some of the mills.
1 want to know the number of mill-
owners who have been finally
punished.

Shri L. N. Mishra: Al told, recovery
proceedings have been launched
against 4,025 units. The number of
cases settled is 2,333 and the number
of cases pending is 1692.

oft Ty wrf wwt @ sfrasg, AT
fries g ¢ fr g9 frd O § foradt
I NIfagz G #t w@w o wfaw

g e 37 i AT N Frw
gigr AT @, 39y wfwxs wifadz w7
N@EHE) FAS AFT W IF
T Atary Ay oy mar @ Ay www
& ot Tt grora ® oF 0T AvRAT
g fr wEdds a3l ?

w® W CeTre adr QAT St
(sft woar) : gg Y wmenad gf @
zg syt 2yzrgw faew & fasfad
i adfrgi @t AR gy wamw A gi A
safy ww Frfovar fedaqd w
% FaAF TR W 4, a7 3T
4 | IF AFA g YIA FHTT ATV
grar 5 393 FI7 /Yy A7 R
ar 93RTT FTH FEEHAT FT AW
a7 ¥ faar war At e das woRge
FHTCET AT | IA IHT Y FATA AL
g ar B @ ¥F7 T o W
wifags wTdr AR a¥T ITH FIT
FATIET WY FE AT A R
w wriarf # 7€ @ Iwy wver
amﬁWlmmef qg 3w w@T
wr
Skt 8, M. Kiperi¢e:

ter siid that this uctually m
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those units which were closed or
facing closure. 1 want to know what
action has been taken against those
mills which were not facing any
<risis, but gtill which did not pay the
provident fund amount. What does
the Government propose to do to stop
the future recurrence of this?

ot Wy - ST §F eofy wET g 99
wEE & INw § b1 % aga Surn THS
st g vk ¥ a4t D) wie
NAxr Hftd 98 38 7 I3
W Y g oA QAT
R ® ax oW o§ ww
T w43 qg & fe N e wrae
wfer § 4 @ ¢ 2 AT
WAl FY qA A qAT g T FAE
73 &

Shri Tangamani: On the last
occasion, we were told that from some
textile mills in Madhya Pradesh,
nearly Rs. 50 lakhs was outstanding.
May I know whether it has increased
or decreased?

Mr. Speaker: The hon. Member is
going into details of the various States,
The total has been given and it has
been said that it is not being allowed
to increase.

Shri Tangamani: From Rs. 2 crores,
it has gone up to Rs. 293 lakhs.

Shri L. N. Mishra: So far as Madhya
Pradesh is concerned, current out-
standing amount is Rs. 958 lakhs and
the past accumulation is Rs. 25 lakhs.
So, it comes to Rs. 34 lakhs.

Shri Hem Barua: May I know whe-
ther it is a fact that the Government
proposes to abandon the original idea
of increasing the provident fund rates
by amending the Act. because of
opposition coming mainly from the
employers’ orgainsations, as that of
the employers’ organisation in the
textile industry?

Shri Nanda: This question of raising
the rates of provident fund contribu-
tion is a very different one. It is not
relevant here, but I may inform the
ton. Member that possibly there is
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going 1o be a discussion on this subject
before the end of the session.

Stocks of Cloth with Textile Mills

*885. Shri Sadhan Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether stocks of cloth wiﬁx
Textile Mills have been  gradually
declining since last year;

(b) if so, the number of bales in
stock at the end of each month begin-
ning from 30th June, 1959;

(¢} whether cloth famine is appre-

hended as a result of declining stocks;
and

(d) :f so, the steps taken in the
matter?

The Minister of Industry (Shri
Manubhat Shah): (a) to (d). A state-
ment is given below:

STATEMENT
(a) Yes, Sir.
{b) The stock position at the end

of each month beginning from June,
1959 is given below:

Unsold Sold  Total

At the end of

{In Lakh Balcs)
June, 1959 204 195 399
July, 1959 2:07 205 412
August, 1959 137 197 3-84
September, 1959 1-81 1-92 3-73
October, 1959 . 1-56 178 3-34

(c) and (d). There has been a pro-
gressive decline in the stocks of cloth
with the mills from the commence-
ment! of the current year. However,
the reports received by Government
indicate no shortage of cloth supplies
or apprehension of cloth famine im
the country.
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Shri Sadhapn Gupta: I find from
the statement that the Government
does not apprehend any cloth famine,
although the stocks are gradually
declining. On what is this optimism
based?

Shri Manubhai Shah: The main
basis is the capacity of the Indian
industry in textiles to produce cloth.
As the House will recall, in 1957 we
had a record production of 5,317
million yards. The production in the
current year is about 4,800 million
yards. If more cloth is required, it
will be produced as per demand.

Shri Sadhan Gupta: Is there any
possibility of cloth production being
restricted in order to make profits?

Shri Manubhai Shah: That does not
arise because of the number of cotton
textile mill units. The handloom
industry is growing in great strength
and the production by power-loom
industry is also growing. There are
more than 500 mills producing cloth
and all could not be expected to join
together to keep down production.
Iven so Govornment is keeping a
continuous watch on this situation.

Shri Assar: May | know whether
it is a fact that the production of
cloth is decreasing on account of the
closure of textile mills for the last
six months? If so, is there any scheme
to re-organise and rationalise the
industry to maintain the production?

Shri Manubhai Shah: This question
has been debated in this House several
times. Closure would not have any
direct connection with the production.
While there are closures, there are
new units coming up, and other units
producing more than before.

Shri S. M. Banerjee: Some two or
three years back there was a huge
stock of medium and coarse cloth
with us and we had no markets for

them. What is the present condition .

of that stock? Are we in a position
to dispose of that stock?

Shri Manubhai Shah: After the
imposition of the new excise duty,
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which was more rationalised to control
the pattern of production, the tendency
to go in more for lower medium and
coarse varieties has been halted, and
now it is more in line with the
consumer’s demand.

Shri Rameshwar Tantia: May I
know whether it is a fact that the
cotton position also is not sufficient
and, if so, whether Government is
going to import more cotton so that
the mills can work an extra shift to
avoid shortage of production?®

Shri Manubhai Shah: The cotton
position js being separately consider-
ed and necessary imports are going to
be allowed from time to time.

st wmfag wrf 7Rt w@r AAI
1 7z wia g fs wea #r Wy aga
sfa® ag J19 7 #9& & w147 {r g T
srgrg? Ak g aremzas TwaA
A T F9¢ F qm 98 " AN
FAE7T A&, 57 WFT T F3
Aqrar mar g 7

st wANe wvg A Srfaw AT
aét 7Y & fe Tz €Y my wfafady faadr
gfas ag g 11g 33 agid 17 A
mF A AT Afawgs € 398
qIE~TA 7§ |

Shri C. D. Pande: May I know
whether Government ig aware of the
fact that the cotton textile industry
is the only item of industrial produc-
tion where the level of production has
not gone beyond the level of 18517 If
so, do Government propose to meet
the market’s demand by rationalising
and automatising the whole process?

Shri Manubhai Shah: While 1 agree
with the second part of the question
of the hon. Member regarding the
utmost nced for modernisation, I
would remind him of the statistics of
1951 to show that whereas the produc-
tion then was only 4,076 million yards,
in the current year it is 4,913 million
yards, and it has gone up as much as
5,300 million yards for some time in
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1857. Therefore, it would not be
right to say that the industry has
stagnated since 1850, though the need
for modernisation and automatisation
is already there.

Shri C. D. Pande: In 1957 the pro-
duction was 5,400 million yards and
today it is 4,800 million yards. So,
even if you compare it with the 1957
figures, the production has gone down
by 500 million yards.

Shri Manubhai Shah: This is an-
other aspect—the figures for 1957. The
hon. Member was earlier referring to
the year 1951, In the year 1957, as
the whole House is aware, the pro-
duction reached the peak figure
because of sudden demand from
varioug sources. It has slightly taper-
ed off but it is again picking up.

Shri Khimji: Are Government
aware that the price of cotton has
reached a high level?

Shri Manubhai Shah: This again is
a separate question. We are fully
© aware of the cotton situation and, as
the hon. Members and the House is
aware, several steps have been taken
by the forward Markets Commission
in recent days in this matter.

Shri Khimji: What are those steps?

Shri C. R. Pattabhi Raman: What
steps are the Government going to
take to modernise the machinery and
bring them up to date?

Shri Manaobhai Shak: If you permit
me, I would like to state..........

Mr. Speaker: It does not arise out
of this question.

Anti-Indian Propaganda in Cairo by
Chinese News Agency

*886. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether Government have any
information regarding the anti-Indian
propaganda carried out by the Chinese
News Agency Hsinhua in Cairo; and
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(b) if so, action taken in the matter?

The Parliamentary Secretary to the
Minister of Extlernal Affairs (Shri
Sadath A}l Khan): (a) Yes. The
Chincse official news agency Hsinhua,
at Cairo, has been issuing a daily news
bulletin with effect from the 16th
September, 1959. The bulletin con-
tained official Chinese statements
about Tibet and Sino-Indian border
question. The bulletin also  carried
statements of Panchen Lama and
editorial comments from journals in
communist countries supporting
Chinese stand.

(b) About two months ago, the
question of publication of some anti-
Indian material in Hsinhua bulletins
was taket up by our Embassy in
Cairo with the Foreign Office of the
United Arab Republic. We are inform-
ed that the Hsinhua representative was
told, through the Chinese Embassy,
that ‘UAR cannot allow hostile propa-
panda against friendly countries, with
the specific clarification that hostile
propaganda against India will not be
countenanced’. No anti-Indian material
has since been noticed i Hsinhua
bulletins.

Shri D. C. Sharma: Is the Govern-
ment aware of the fact that anti-
Indian propaganda is being carried on
near our borders and that Chinese
maps and leaflets and all kinds of
things are being circulated? If that
is the situation, may I know what the
Government of India js doing to stop
this kind of propaganda, which shows
the Chinese as the liberation army and
all that kind of thing?

Mr. Speaker: How does that arise
out of this question? This is about
Cairo.

Dr. Ram Subhag Singh: May I
know whether at the time of the
publication of this bulletin by the
Chinese Embassy in Cairo, our Public
Relations Officer, or Division of our
Embassy has published anything to
give a clear picture of the situation
to the population of UAR?
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The Prime Minister and Minister of
External Affalrs (Shri  Jawaharial
‘Nehru): Our Public Relations Officers
are constantly, from day to day,
issuing materials towards this end. I
have not personally seen them exact-
ly but that is their daily function,

¥ MNirx ww : wifga & faar
ATy & fadw T\ 9w Wi
w& W 3 Y v &, WY afx xE e
& gaTd AT g oy faelt § at
i hFwYFgg e @y ?

wen RERY Oy qT FOF ?
Yo ATHAIT 8287 : w9 |
{5 e T TR TR

Mr. Speaker: I am not allowing
this question, as the main question
relates to anti-Indian propaganda in
Cairo.

st Tgare fag & ag ST qTEAT
g f& wray &= ofwar & wgr = A
AT A fgrgeart @ arg a1e wA d
T AT Fﬁ"ﬁ?ﬁ'm‘ﬂ? Vo
sfawmr 3, fegem & zfewn & a4
WINT & T@F FT AT WA aF K15 AT
gt g ?

oeuA WEAW a4 T AT AT
gl

ff vgare fag S oW E

oeqw AERT - F I

Shri Hem Barua: May I know
whether it is a fact that China is con-
centrating all anti-Indian propaganda
mainly in the countries usually known
in the international parlance as ‘small
wcountries’, like Egypt, Sweden, Nor-
way, Denmark and other Scandinavian
countries, where our case has gone by
default due to lack of adequate pre-
sentation?
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Shrt Jawaharial Nehru: This is
hardly a question. It is a statement
containing a large number of assump-
tions, mostly untrue,

Shri D. C. Sharma: May I know
the kind of propaganda material
issued by our Embagsy in UAR te
counteract their propaganda—leafiets
and others? ’

Mr. Spesker: The same question
was put by another hon. Membéer—
what is the counter propagands
carried on by our Embassy?

Shri Sadath All Kbhan: We issue our
bulletins from time to time, present-
ing our viewpoint.

Regularisation of Constructions by
Displaced Persons in Delhi

*887. Pandit Thakur Das Bhargava:
Will the Minister of Works, Housing
and Supply be pleased to gtate:

(a) whether all the constructions
built on land in unauthorised occupa-
tion of displaced persons in Delhi
prior to the 15th August, 1950 have
been regularised;

(b) if not, the particulars of such
constructions which are still awaiting
regularisation;

(c) the reasons for the delay; and

(d) the time by which all such
constructiong of displaced persons in
Delhi would be regularised?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) to (d). A statement is
placed on the Table of the House.
[See Appendix I annexure No. 28.]

Shri Vajpayee: May I know whe-
ther there is any proposal to build
cheap houses for the 9,000 families
that are still to be rehabilitated im
Delhi? ‘

Shri Anil K. Chanda: No, sir. The
proposal js to give them alternative
sites. The question of building houses
for them does not arise.

Shri Tangamani: We find that

20,000 families have been proy,ideg
with alternate sites. May I know the
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time likely to be taken for providing
alternate sites to the remaining 9,000
families?

Shri Anil K. Chanda: It is a
separate question. We are taking all
possible steps to acquire suitable lands
in the peighbourhood.

Sale of Canvas and Road Building
Material to China

+
Dr. Ram Subhag Singh:
+889 jsnrt Shree Narayan Das:
* 7 Shri Rameshwar Tantia:
( Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that large
quantities of canvas and road building
implements are sold to the Chinese in
Tibet by Indian businessmen; and

(b) if so, action Govenment propose
to take in the matter? -

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b).
Demang for these items showed an
increase from September onwards but
since these materials are in short
supply and are required for internal
consumption, the Government of India
have considered it expedient to control
the export of these goods to Tibet.

Dr. Ram Subhag Singh: By what
percentage demand for canvas boots
and road building implements has
increased? What was the supply
made by India to the Chinese or to
the Tibetan region of China?

Mr. Speaker: In
year?

Dr. Ram Subhag Singh: Yes,

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru); The hon. Member has not
mentioned any period or anything.
Anyhow, not only can I not answer
that question immediately, but I
doubt if I can answer it at any other
time, because no accurate particulars
of the things gone in the past there
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have been kept. Normal traffic was
going on there. Among the things
that are in short supply here at any
rate are cement, steel, petrol, iron
sheets, paraffin, kerosene oil, pick
axes, shovels, canvas and such like
things.

Dr. Ram Subhag Siogh: Has it
come to the notice of the Govern-
ment that some Indian shovels, spades
and other roag building materials
have reached the Chinese in the
Tibetan region of China? If so, has
any effort been made to inquire into

the fact as to how those things reach-
ed there?

Shri Jawaharlal Nehru: They were
sold in the ordinary course of trade,
before their export was prohibited.
They just went there. There are a
large number of Indian shops in
Yatung and Gyantse. They imported
them from their representativeg in
India and sold them. There is nothing
unusual about that. No enquiry is
needed. But later on this has been
stopped.

Shri Shree Narayan Das: May I
know whether any assessment has
been made as to the extent to which
these restrictive or control measures
have proved effective? The informa-
tion, as some newspapers have pub-
lished it, is that these materials as
they are required for the Chinese
people for such purposes are being
smuggled in large quantities.

Shri Sadath Ali Khan: We have
been informed by our Political Officer
in Sikkim that after the ban was im-
posed roundabout 29th September,
1959, there has been no further smug-
gling of these goods. There has been
a control after that,

Shri P. C. Borooah: May 1 know
whether these Indian businessmen
were in Tibet long before the trouble
broke out there or whether the Indian
businessmen, who are directing their
business, are remaining in India?

Mr. Speaker: That is a different
matter altogether.
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Shrimati Mafida Ahmed: In view of
the fact that foodstuffs are also being
illegally exported from India by un-
scrupulous traders to feed the Chinese
troops on the border, may 1 know
whether any smuggler has been
detected so far?

Mr. Speaker: That is a different
matter.

Fertiliser Plant at Kothagudium

+
Shri T. B. Vittal Rao:
Shri Tangamani:

Shri M. R. Krishna:
|_ Shri Madhusudan Rao:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 294 on the 11th August, 1959 and
state:

*881.

(a) at what stage is the proposal to
set up a fertilizer plant at
Kothagudium, Andhra Pradesh;

(b) whether there is any prospect
of undertaking this project during the
Second Five Year Plan period; and

(c) the nature of assistance that is
being granted to the State Govern-
ment in this respect?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The proposal to establish a ferti-
lizer facory at Kothagudium as a State
Government project in the public
sector has been approved by the
Government of India. The responsi-
bility for the jmplementation of the
projcct rests with the State Govern-
ment,

(b) The tate Government have
informed us that preliminary action
has been initiated and that work on
the project will be taken up in the
Second Five Year Plan and completed
in the Third Plan period.

(c) The State Government have
been assured that foreign exchange
required for the import of plant and
equipment will be suitably arranged
and that all possible assistance will
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be extended by the Centre in the
planning and execution of the project.

Shri T, B. Vittal Rao: May I know
the amount of foreign exchange asked
for by the State Government?

Shri Satish Chandra: Foreign ex-
change which may be required during
the Second Plan period will not be
much. It is about a crore of rupees
that they have asked during the plam
period.

Shri T. B, Vittal Rao: Which are
the foreign firms that the State Gov-
ernment has so far contacted for
establishing this fertiliser factory?

Shri Satish Chandra: We do mnot
have these details. The State Gov-
ernment addressed several firms. But
our latest information is that Sindri
will be appointeq as the technical
consultants to this factory.

Shri Tangamani: May I know whe-
ther the Government of India will
make available foreign exchange to
the extent of Rs. 1 crore that the
State Government have asked for out
of Rs. 7 crores which they will require
for the entire fertiliser plant?

Shri Satish Chandra: About Rs. 11
crores will be required for the entire
plant Tt is not R5 7 crores, but Rs. 11
crores.  Rs. 1 crore may be required
for preliminary expenses such  as
placing of orders cte. This also is
not required immediately, but it
might be required in a year or sz.
That will be made available to them.

Shri Thirumala Rao: Is the whole
capital being subscribed by the State
Government itself or is the Central
Government also helping it to some
extent?

Shri Satish Chandra: The Central
Government is not participating in
the share capital of the company. It
is possible that the State Government
might, at a later stage, come up for
some loans from the National Finance
Corporation. But, for the present, all
the capital is being subscribed either
by the Andhra Government or by the
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industrialists and the peasantry of
Andhra.

Shrl Nagi Reddy: What is the total
capacity of the plant? Is the capacity
of the plant as originally estimated
going to be kept at the same or is it
going to be reduced?

Shri Satish Chandra: According to
the technical committee’s report, on
the basis of which we are proceeding,
the capacity is 80,000 tons of nitrogen
partly to be produced partly in the
form of urea and partly in the form of
nitrophosphates.

Export of Manganee Ore to U.S.A.

(" Shrimati 1la Palchoudhuri:
Shri Panigrahi:
Shri Mohammed Imam:
Shri Achar:
Shri Muhammed Elias:
Shri Hem Barua:
Shri S. A. Mehdi:
Shri N. M. Deb:

Will the Minister of Commerce
and Industry be pleased to state:

*892.

(a) whether it is a fact that India
is losing her position as a traditional
exporter of managanese ore to the
United States of Amcrica:

(b) if so, the causcs and extent of
deterioration in the export position;
and

(¢) the steps taken or proposed to
be taken in the matter?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The exports had fallen in 1958.
The declining trend now appears to
have been arrested.

(b) and (c). Three statements are
laid on the Table of the House. [See
Appendix III, annexure No. 29.]

Shrimati Tla Palchoudhuri: From the
statement I find that one of the steps
to be taken immediately to arrest this
decline is to do away with the imposi-
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tion of the labour welfare cess of Rs. 2
Per ton on manganese ore. That has
been done. Is there no other method
0f arresting the decline in exports?

Shxd Satish Chandra: The hon. Mem-
ber will see from the statement that a
Number of measures taken so far are
included therein. The labour welfare
¢ess of Rs. 2 per ton has not been given
Up altogether. It has been deferred
for the paresent till conditions in the
Manganese export trade are slightly
better.

Shrimati Ila Palchoudhuri: Is Gov-
ernment aware that exporters used to
finance the manganese mines to a cer-
tain extent and the State Trading Cor-
Poration cannof do that? That is also
Ohe of the reasons for the decline in
trade. Has Government any scheme
to finance the small mines, because the
Small mines produce practically half
the manganese ore?

Shri Satish Chandra: The hon. Mem-
ber’s question is perhaps based on the
assumption that the State Trading
Corporation is a monopoly exporter of
Manganese ore. That is not so. It
is only one of the parties. The pri-
Vate trade is also in the field and con-
tinues to export manganese ore. The
State Trading Corporation is taking
all appropriate steps which are taken
by other exporters to help the mine-
Owners.

Shri llem Barua: Inview of the fact
that the hon. Minister has spoken of
Private traders, may 1 know whether
the attention of the Government has
been drawn to a statement made by
Mr. Buskie, a member of the U.S.
Trade Delegation to India, to the effect
that lack of communications between
the South Indian businessmen and the
American market was largely res-
Ponsible for this decline” If so, what
steps Government have taken to im-
Prove this situation?

Shri Satish Chandra: I do not think
that that statement was made in the
contexf of the export of manganese
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ore. It must have been a general

observation in relation to the deve-
lopment of trade in various other
goods which could go to the United
States. As far as the manganese ore
is concerned, we have been exporters
to the States for a long time. The
main reasons for the decline have
been lower production of steel in
America last year, a prolonged steel
strike this year, large stocks being
available in the States, development
of mines in Brazil which is nearer and
many other factors.

Shrimati Ila Palchoudhuri: Has the
Government got any scheme to bene-
ficiate the manganese ore as has been
suggested by the Export Promotion
Committee, because this, it is said,
will be of great use fo the export in-
dustry and will reduce space, as re-
gards carriage also?

Shri Satish Chandra: The ferro
manganese industry is also being
developed in our country and now we
have a large surpius of ferro manga-
nese. It is equally difficult to find a
market for it. We have got good
manganese ore and poor quality
manganese ore. Steps for beneflcia-
tion could certainly be taken if there
is 8 demand.

Shri Panigrahi: According to the
statement, it has been stated that the
U.S. Government have revised the
specifications for manganese ore and
ferro-manganese, According to the
revised specifications, it excludes 42
per cent. manganese ore and also
ferro-manganese. What steps is the
Government taking to find other
markets for ferro-manganese and 42
per cent. manganese ore which have
been excluded from U.S. trade?

Shri Satish Chandra: We are still
trying to persuade the Commodity
Credit Corporation that our low grade
manganese ore and ferro-manganese,
even though it has a slightly higher
phospherous percentage, will be good
enough for their market. The matter
is still under discussion.
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Mr, Speaker: The question-hour is
over.

SHORT NOTICE QUESTION

feeelt famgramm e

WG AT IR dent v, S e
TR wy ogEA WY QR A
g TWMA &' FIT X fF

(%) =1 I7 1 g famwiw ¥
fegraz, geve #Y AN ayE H
wHifom fae Y fergmm w3 ey
d9 & 94 ¥ ox IFsy w) W fmmy
Tt & f Fwgarfral § s FwETear
F 1 wqrfg & ad § 08 fastq wim A8y
# AT FAITA Aw F g9 T
a1 famr wisege st 2t ox Tt foar
H ferelt fergmmm w2ve¥ T gwem
wRATAT g A&7 fwar aar §;

(|) afz &, a1 Fiardr g9 F
g F a¥I3a FI ¥ WWATT qAY
g o femmay, geve &1 oAmE-AWT
% feg M awrem F wARqE; AR

() #3r sa@ R | Feafaw
feafr ez &Y strger ?

The Minister of Information and
Broadcasting (Dr. Keskar): May I
read the reply in English so that
there is no misunderstanding.

Mr. Speaker: Very Well.

Dr. Keskar: (a) Yes, Sir.

(b) and (c). The facts of the case
are as follows. The printer, publisher
and editor of the proposed paper
“Delhi Hindustan Standard” had made
a formal request for allowing it to be
registered as a separate paper. A
dispute arose on this question between
the proprietors on the one hand and
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the Hindustan Standard Workers
Union and the Delhi Union ot Jour-
nalists on the other and it was refer-
red to a national tribunal.

Both the parties, i.e. the proprietors
on the one hand and the Hindustan
Standard Workers Union and the
Delhi Union of Journalists on the
other, arrived at a settlement on the
29th of June, 1958, mutually satisfac=-
tory to both,

Some Representatives of the
workers and Working Journalists saw
the Press Registrar and later met me
also and gave a copy of the agree-
ment arrived at between both the
parties. It was represented by them
that in view of the agreement arriv-
ed at between both the parties and
in view of the possibility of consider-
able unemployment if the paper had
to close down the title of the paper
as proposed might be permitted.

In view of the agreement and more
especially of the possibility of some
unemployment resulting, it was decid~
ed to advise the acceptance of the
title. In my statement in Parliament
on December 2, it is nowhere stated
that the Union wrote a formal letter
to the Press Registrar or the Govern-
ment, but it is a fact that some rep-
resentatives of the workers did see the
Registrar and glso myself immediate-
ly after the signing of the agreement.

In the statement made on Decem-
ber 2, I did not say that the workers
are managing the paper. What
1 said was that the workers
are carrying on the paper, by which
it was meant that the same workers
are continuing to carry on the paper,
meaning thereby that no one is being
thrown out. I am sorry the absence
of the word “same” has led to this
misunderstanding.

Any advice to be tendered to Dis-
trict Magistrate regarding title is the
responsibility of the Registrar, In
my statement I had only outlined the
reasons which had then inclined us to
give advice as tendered in this parti-
cular case. As I sald in my reply, we

Oral Answers 050

later felt that its implications are
many and this need not be permitted
again.

of %y g AEATg 0y off &
X Y ug e & f5 oF wwC §
TATERHT & WA T A7 Mg e
fpa mar a1 A A fergeam 2
FTAA AT K AT T Ay @
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o ?
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FAferEr aivg IV A IH | wa
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fiw T o gaH AW W
FOXT Tt § SuwT wA ¥ fNg F
wang e fafiee & w7

Shrl Joachim Alva: We have two
types of cases. Here is one case
of journalists thrown out of a daily
wanting to run their own paper to
keep the paper going. We see the
other case in Madras where the Jour-
nalists are struggling to start a daily
paper on co-operative lines. I want
to ask the hon, Minister one bit of
information. Does he sit with folded
hands and see the struggling journa-
lists start a paper, import machinery
and try to collect moneys? On the
other hand, we have a few press
owners who could get credit to the
extent of Rs. 50 lakhs from State
Bank when their affairs are under in-
vestigation. What aid is the Govern-
ment giving to the struggling journa-
lists to start a paper on co-operative
lines? When their affairs are under
investigation, they get credit. I want
to know this specifically from fhe hon.
Minister. The hon. Minster must
give a reply.

Mr. Speaker: Does it arise out of
this question?

8hri Joachim Alva: Ves, Sir. 1
will tell you how it arises. We have
a case in Delhi where journalists are
struggling to start a daily when the
paper was closed down. The other
day....

Mr. Speaker: I shall avoid further
discussion. ‘The hon. Minister.

Dr. Keskar: I submit this does not
arise out of the question. -

Mr. Speaker: The question is whe-
ther they are entitled to use the same
name or not. .

Shri C. K. Bhattacharya: Will the
Bon. Minister lay on the Table the
spplication of the Delhi Hindustan
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Standard for a title and the letter
sent, to which he referred in the dis-
cussion on the Press Registrar’s report
on the 24th November, from the origi-
nal owners of the paper consenting to
the grant of the title, any letter that
he might have written to the Law
Ministry for opinion that exception
could be made under the proviso to
section 6 of the Press and Books Re-
gistration Act, the opinion that the
Law Ministry might have given that
the exception is warranted by the Act
and the evidence tendered by Ananda
Bazaar Patrika Ltd. regarding Hindu-
stan Standard, Delhi, before the Wage
Committee at Calcutta? These five
things I require to be laid on the Table
of the House before this thing can be
made clear.

Mr. Speaker: I cannot ask any hon.
Minister to give an assurance on the
floor of the House. If the hon. Mem-
ber puts down a request, I will pass
it on to the hon. Minister to consider
it more leisurely.

Dr. Keskar: As far as the question
whether any such permission given is
legal or not, that can always be
challenged and settled according to
legal methods. Whatever we did
we did after caretul consideration. For
practical reasons we thought we
should not do it in future, that is all,
but we have taken whatever advice
we felt necessary. Any such confl-
dential things in the file of Govern-
ment, I may submit, cannot be laid on
the Table of the House.

Shri C. K. Bhattacharya: May 1
submit that the evidence tendered be-
fore the Wage Committee in Calcutta
was tendered openly? That is not a
confidential document, and that is
necessary in this connection because
the statement that the Minister on
December 2, made clarifying his pre-
vious .tatement on the 24th Novem-
ber iz inconsistent with the originat
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statement. In the original statement
he stated that the title was granted
because consent was obtained from
the original owners of the goodwill
and in the clarifying statement he
says the title was granted because the
workers came to him representing
that it was a workers’ paper. The
two things do not tally. Which one
of them is correct?

Dr. Keskar: I may say that both the
things are correct. Of course, 1 did
not mention the question of the con-
sent of the owner because the owners
have given a formal consent, but to
me that was not an important thing,
because it is possible that an owner
might sell his goodwill in something
for a considerable sum of money. To
us that is not a very important factor,
but in this case the owner has given
a formal consent also. I said that
what inclined us to give our consent,
was or rather permission, to have this
title accepted was mainly the reason
that an agreement had been arrived
at between the union and the owners
and probably some people might be
thrown out of employment if we did
not give the permission.

Shri €. K. Bhattacharya: One ques-
tion more, Sir. As the presiding
authority over this House, you are the
custodian of its rights and privileges.

Mr. Speaker: What is it that he
wants?

Shri C. K. Bhattacharya: I want to
know whether the Ministers have the
right to over-ride the legislation that
is passed by this House. The pro-
viso to section 6 gives Ministers no
power to make an exception. Who
advised him that this exception could
be made, and how did he make the
exception under the proviso? As an
eminent lawyer, Sir, you can go into
the proviso and find for yourself
whether it is warranted.

Mr. Speaker: There is no point of
order in this. All that I can say is
that I am sure, and the hon. Minister

will also agree, that no Minister will
just dispbey or go contrary to the pro-
visions of any law that is passed here,
but possibly he may say that it does
not arise out of this law. I cannot
help it.

Shri C. K. Bhattacharya: Sir, you
have made an assumption in his
favour!

WRITTEN ANSWERS TO
QUESTIONS

Indian Trade Centre at Beirut

+888. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
given to Starred Question No. 184 om
the 6th August, 1858 and state:

(a) whether Government have since
decided to open a trade centre ab
Beirut; and

(b) if so, when?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The proposal has been dropped
for the present.

(b) Does not rise.
Ambar Charkha

*890. Shri Bibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that the Khadi and Village Indus-
tries Commission have restricted the
supply of Ambar Charkha to users;
and

(b) if so, the reasons therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). No,
Sir. The Commission has, however,
imposed more stringent conditions on
the distribution of charkhas to trained
spinners in order to reduce the num-
ber of idle charkhas to the minimum.
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Land tor Adivasis in Dandakaranya
Area

*893, Shri Sanganna: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to refer to the reply
given to Starred Question No. 1151 on
the 4th September, 1959 in respect of
Dandakaranya Project and state:

(a) whether any land has since
been allotted to the Adivasis; and

(b) if so, to what extent and in
which localities?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Kbanna): (a) and (b). 203 acres in
Bastar District of Madhya Pradesh
have been earmarked and placed at
the disposal of the District Authorities
€or allotment {0 Adivasis.

Rehabilitation Wing of the Indian
High Commission at Karachi

Shri Ajit Singh Sarhadi:
v§04. J'Shrimnti Ila Palchoudhurl:
3 Shri Rameshwar Tanlia
{ Shri Muhammed Eliss

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether the Rehabilitation
Wing of the Indian High Commission
at Karachi has been closed down
recently; and

(b) if so. the reusons therefor?

The Minister of Rehabilitation and

Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes.

(b) Due to the staff having practi-
cally no work on account of the vir-
tual non-implementation of the Mov-
able Property Agreement by the
Government of Pakistan.

DECEMBER 15, 1959
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Tar Distillation Plant af Durgapur

Shri Aurobindo Ghosal:
Shri Subiman Ghose:

Will the Minister of Commerce and
Industry be pleased to state:

*895.

(a) whether it is a fact that the
Government of West Bengal have ap-
proached the Central Government for
permission to instal a tar distiliation
plant at Durgapur; and

(b) if so, whether permission has
been given?

The Minister of Industry (8hri
Manubhai Shah): (a) and (b). Yes,
Sir.

Chinese Competition in Export Trade

*896. Shri Vidya Charan Shukia:
Wil] the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1460 on the 22nd September, 1958
and state:

(a) whether the situation arising
out of China’s severe competition with
our export trade has since been
assessed; and

(b) if so, what are the conclusions
arrived at?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) A statemeny is givenl below.

STATEMENT

1. China’s compctition with ndian
articles in overseas sales has been
noticed in the case of textiles, roal,
engineering goods, and vegetable oils.

2. This competition was evient
mostly in South East Asian Countries
in 1958.

3. China achieved a substantial in-
crease in its quantum of trade with
South East Asian countries.
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4. It is apparent that the Chinese
have been unable to sustain their ex-
port drive in 1959.

Provident Fund Benefits to 1.L.5. Co.
Workers

*897. Shrimati Renu Chakravartty:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether the majority of workers
lifting ore for Indian Iron and Steel
Company, Gua are deprived of provi-
dent fund beneflts; and

(b) whether the benefits are pro-
posed to cover all workers doing work
of a permanent nature even if they
are working under contractors?

The Deputy Minister of
(Shri Abid Ali): (a) No.

Lahour

(b) ANl workers, including those
employcd by contractors, who are
directly connected with the manufac-
turing process carried on in the es-
tablishment and who fulfil the requi-
site conditions, are entitled to provi-
dent fund benefit,

Restrictions on Foreign Traders in
Indonesia

*898. Shri Rameshwar Tantia: Will
the Prime Minisfer be pleased to state:

(a) whether it is a fact that the
Government of Indonesia have placed
certain restrictions on the retail trade
by foreigners;

(b) if so, how many Indians have
been affected by these restrictions;
and

(c) what steps have been taken to
safeguard the interests of Indian
traders in that country?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes. By a
decree issued on the 20th May, 1959,
the Government of Indonesia have
announced the withdrawal, with effect
from the 1st January 1860, of licences
and other facilities from all foreigners

for running retail shops and restau-
rants in rural areas The decree
does not apply to similar businesses
in the larger towns.

(b) About 200 Indian families are
likely to be affected. More preclge in-
formation is not at present availal¥e.

(c) Instructions have been issued to
the Indian Embassy in In@6nesia to
watch the situation ang to assist, as
tar as possible, the resettlement of the
affected families in the larger towns
to which the decree is not applicable.

Corporafien for Fertilizers
Factories

Shri Daljit Singh:
*899 { Shri P. C. Borooah:
{_ Shri Rameshwar Tantia;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have a
proposal to bring all the fertilizer
factories in the Public Sector under a
Corporation; and

(b) if so, the details of the proposal?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). It has been decided to
bring the fertilizer units under the
administrative control of the Ministry
of Commerce and Industry under a
single National Chemicals and Ferti-
lizers Corporation. The details re-
garding the amalgamation of the
Hindustan Chemicals and Fertilizers
Ltd., which controls the Nangal and
the Trombay projects and the Sindri
Fertilizers and Chemicals Ltd, are
yet to be worked out.

Uranium Deposits in Salem District

*900. Shri Narasimhan: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
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No. 815 on the 11th August, 1959 and
State:

(a) whether any turther reports re-
garding uranium deposits occurring in
Salem district have been received; and

(b) if so, the nature thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AH Khan): (a) and (b). In
addition to the exploratory drilling
which is in progress, some prospecting
work by trenching at the surface has
been carried out and some quantity
of radioactive material has been
collected for necessary tests. A
thorough investigation is, however,
necessary for determining the quality
of the ore and also whether the
occurrence is economically workable.
The work is still continuing.

Exports to West Germany

*901. Shri S. A. Mehdi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government are aware
that West Germany has imposed res-
trictions on Indian products like cotton
textiles, coir products, and sewing
machines; and

(b) if so, the action taken in the
matter?

The Deputy Minister of Commerce
and Induastry (Shri Satish Chandra):
(a) No fresh restrictions have been
imposed but the restrictions in force
in recent years have not yet been fully
relaxed.

(b) Representations have been made
to the Government of the Federal Re-
public of Germany and the matter
has also been taken in the GATT
forum. The Indian Government
Trade Delegation to Western Europe
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Written Answers 5060

also discussed the removal of these
restrictions with the German autho-
rities,

Textile Automatic Loomsy:

902 Shri Tangamani:
‘Y Sthri Panigraht;

Will the Minister of Commerce and
Industry be pleased to state;

(a) whether it is a fact that Govern-
ment have granted licences for the
manufacture of textile automatic looms
in India to five new units, who in their
term will enlist foreign technical col-
laboration;

(b) if so, the names of Indian and
foreign firms who are co-operating in
the scheme; and

(c) how much foreign exchange will
be saved if these five units start pro-
duction?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table of the House,
[See Appendix III, annexure No. 30].

Manufacture of Bicycles

Shri Nagi Reddy:
*903, { Shrimati Parvathi
| Krishnan;

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
manufacturers of bicycles with foreign
collaboration have some definite ter-
ritorial limitations in marketing their
products outside the country; and

(b) it s0, what are the specified
markets for export for different
brands?

The Minister of Industry (Shri.
Manubhai Shah): (a) Yees, BSir.
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(b) A statement is given below:

R )

STATEMENT

Name of Firm

Brands of cycl;sd manuface Names of countries to which they
tured.

can market their products outsiae
ndia,

M/s. T. L. Cycles of India,
Madras.

Hercules and Phillips

Pakistan, Nepol, Egypt, Burma
and East European countries.

M/s. Sen-Raleigh Industrics, Raleigh, Rudgo, Robinhood, Pakistan, Nepal, Bhutan, Burma

Caicutta. Whitworth and Humber. and East European countries.
M/s!., Hindustan Vehicles, Ltd., Hudson and Sunbeam. None.
atna,

M/s. Wcarwell Cycle Co. of Wearwell
India Ltd., Faridabad.

. Pakistan.

‘India 1958’ Exhibition

*804. Shri P. G. Deb: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Starred Question No. 23 on the 3rd
August, 1959 and state:

(a) whether private firms have pre-
ferred claims for compensation in res-
pect of goods supplied and exhibited
by them for the exhibition organised in
connection with the Polish Trade
Delegation in the ‘India 1958' Exhibi-
tion grounds which were destroyed by
fire in April, 1959;

(b) the total amount of claims so
preferred;

{c) the amount of claims already
settled; and

(d) the period by which the remain-
ing claims are to be settled?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
¢a) Yes, Sir.

(b) Rs. 56160-52.

(c) NilL

(d) The question is under examina-
don in consultation with the Ministry
of Law,

Manipur Cement Control Order

*905. Shri L. Achaw Singh: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that Manipur
Cement Contro] Order has been issued
since November 11, 1959, whereby sale,
purchase and stocking of cement has
been put under control by the Mani-
pur Administration;

(b) whether before the promulga-
tion of the above order cement was
freely available at controlled rate in
Manipur;

(c) if the reply to part (b) above
be in the affirmative, reasons for en-
forcing the Control Order; and

(d) whether attention of Govern-
ment has been drawn to the fact that
after the issue of the Control Order
stocks of cement have gone into the
black market?

The Minister of Industry (Shri
Manubhal Shah): (a) to (d). A state-
ment is laid on the Table of the House.
{See Appendix HI, annexure No, 31},
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President Nasser’s Visit to India

»ggg, J Shrl Ram Krishan Gupta:
*\ Shri Rameshwar Tantia:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 306 on the 11th August,
1959 and state:

(a) whether the dates for the visit
of President Nasser to India have been
fixed; and

(b) if so, what are they?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Al Khan): (a) and (b). No
definite dates have yet been fixed, We
are hoping, however, that President
Nasser will find it possible to visit
India early in April next.

Beclamation of Land in Dandakaranya
Area

Shri Panigrahi:
Shri 8. M. Banerjee:
Shri D. C. Sharma:
‘90'1.{ Shri Aurobindo Ghosal:
| Shri Haider:
| Shrimati Renu Chakruvartty
{_ Shri Ristaiya:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No. 587 on the 20th August,
1859 and state:

(a) whether any further progress
has been achieved in the reclamation
of land in Dandakaranya area;

(b) if so, the total acreage of land
reclaimed by now;

(c) whether the reclaimed lands
have been distributed amongst displac-
~d persons; and

(d) if so, the details thereof?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Land reclama-
tion work in the Umarkote zone was
started on October 28, 1859. About
1,300 acres have since been reclaimed.

DECEMBER 15, 1950
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Work in the Paralkote region is ex-
pected to start during this month.

(c) and (d). Out of 2,000 acres of
land reclaimed near Pharasgaon
during the last operational season, 120
agriculturists displaced families have
been allotted an area of 7 acres each,
Another 203 acres have been placed at
the disposal of the District Authorities
of Bastar (Madhya Pradesh) for reset-
tlement of Tribals|Adivasis.

Fabrication of Complete Sugar Plants

Shri Subodh Hansda:
*908. { Shri S. C. Samanta:
Shri R. C. Mahji:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the total number of sugar plants
manufactured in the country so far;

(b) the cost of production of each
plant; and

(¢c) how it compares with the
foreign made plant?

The Minister of Industry (Shri
Manubhai Shah): (a) Complete sugar
plants are at present being fabricated
in the country. The two consortiums
of manufacturers of sugar mill
machinery have started the manufac-
ture of complete plants, and 4 plants
are expected to be manufactured and
supplied by them ready for operation
by January 1961.

(b) The ex-works price of one com-
plete plant of 1000/1250 tons capacity
is about Rs. 84 lakhs,

(c) Taking all relevant aspects into
consideration, the price of the indi-
genous plant would compare favour-
ably, with that of the imported plant.

Film on Mahatma Gandhi

Shri S. M. Banerjee:
*909. { Shri Panigrahi:
{_ Shri D. C. Sharma:
Will the Minister of Information and
Broadcasting be pleased to refer to the
reply given to Starred Question No.
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1015 on the 1st September, 1859 and
state the further progress made in the
production of a full-length film on
Mahatma Gandhi?

The Minister of Information and
Broadcasting (Dr. Keskar): The
available material has been sorted out
and arranged in chronological order.
After this has been scrutinised, pro-
duction work will be taken up.

Portuguese Case in-the International
Court

Shri Shree Narayan Das:
Shri S. M. Banerjee:
Shri Hem Barua:

*910. { Shri Bibhuti Mishra:
Shri Hem Raj:
Shri Tangamani:
Shri Aurobindo Ghosal:

| Shri Halder:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 291 on the 1lith August,
1959 and state the latest position with
regard to the Portuguese complaint to
the Internatipnal Court regarding
Nagar-I{aveli and Dadra?

(Shri D. C. Sharma:

The Parliamentary Secretary to the
Minister of External Affairs (Sbri
Sadath Ali Khan): The oral hearings
which began at The Hague on the 21st
September this year concluded on the
0th November. The Court’s Judgment
i® now awaited.

Jammu and Kashmir Property in West
Pakistan

Shri A, M. Tariq:
| Dr. Ram Subhag Singh:
*811. { Shri Prakash Vir Shastri:
Shrimati Mafida Ahmed:
Shri S. A. Mehdi:

Will the Prime Minister be pleased
f0 state:

(a) whether it is a fact that the
Government of Pakistan have decided
40 auction the immovable properties of
the Jammu and Kashmir State situated
n West Pakistan; and

(b) if so, what steps have been taken
by Government in the matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) and (b). The
subject 13 dealt with in a letter dated
November 12, 1959 addressed by
India’s Permanent Representative in
the UN. to the President of the
Security Council, copy of which is laid
on the Table of the House.
[See Appendix IlI, annexure No. 32].

This letter was circulated to mem-
bers of the Security Council and issued
as a Security Council document.

Bhopal Capital Project

*912, Shri Vidya Charan Shukla:
Will the Minister of Planning be pleas.
ed to state the result of Government’s
consideration of the question of outlay
for the Bhopal Capital Project for
which a Committee was appointed by
Government in December, 19587

The Deputy Minister of Planning
(Shri S. N. Mishra): The report of the
Working Group has been received
recently and is under consideration.
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Export of Films

*914 Shri Tangamani:
" Shri Panigrahi:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether any Committee has
been formed to explore the possibilities
of export of Indian Films to foreign
countries;

(b) whether any suggestions have
been made by these Committees in this
regard; and

(¢) if so, what are the suggestions?

The Minister of Information and
Broadcasting (Dr. Keskra): (a) Yes,
Sir.

(b) and (c¢). Attention is invited
to the reply given to Unstarred Ques-
tion No, 808 in the Lok Sabha on 2nd
December, 1959 which gives the details
of the action taken to stimulale the
export of Indian films on the sug-
gestions made by the Export Promo-
tion Committee for Films.

T. V. Sets

Shri S. M. Banerjee:
*915. { Shri Panigrahi:
| Shri K. B, Malvia:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Television sets have
been made available in the market for
sale;

(b) if so, the price of each set: and

(c) the number of such sets sold
in the country so far?
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Written Answers 5068

The Minister of Industry (Shet
Manubhai Shah): (a) to (c). Televi-
sion gets are not manufactured in the
country and imports are not allowed,
A few sets were imported for the In-
dustries Fair 1957, Detailed informa-
ti;:ln on the other points is not avail-
able.

Zinc and Lead Smelters at Zawar

*916, Shri Vidya Charan Shukia: Wil
the Minister of Commerce and Indws-
try be pleased to refer to the reply given
to a supplementary on Starred Ques-
tion No. 195 on the 13th February,
1959 and state:

(a) what is the result of Govern-
ment’s consideration of the propasals
received by them for establishment of
zinc smelter;

(b) by what time the indigenous
lead smelter at Zawar in Rajastnan is
expected to be established; and

(c) whether any efforts are being
made to step up the output of the lcad
and zinc from the Zawar mines®

The Minister of Industry (Shri
Manubhai Shah): (a) fo (c). A state-
ment is given below:

STATEMENT

Government have approved, in prin-
ciple, the proposal of the Mctal Cor-
poration of India to set up a Zinc
Smeiler with an initial installed an-
nual capacity of 15,000 tons of Zinc
near Udaipur (Rajasthan) based on
the ore deposits of the Zawar Mines.
The proposal also envisages slepping
up of are production at Zawar Mines
to 1,500 tons a day.

The Metal Corporation of India
already own a lead smelter situated at
Tundoo (Bihar). Its present capacity
is 6,000 tons per annum. In view of
the proposed increase in ore produc-
tion at Zawar (the Zawar deposits are
zinc-lead ore combined) the proposal
of the Corporation to increase the
capacity of their existing lead smelter
from 6,000 tons to about 8,500 tons per
annum has also been approved.
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The Zinc Smelter is expected to be
established during the Third Plan
period and the expansion of the Lead
Smelter will also take place simul-
taneously.

PTIL

Shri Panigrahi:
.17 Shri 8. M. Banerjee:
" Sbri Narayanankutty
Menon:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government made an
effort to bring about a meeting bet-
ween the Federation of Press Trust
of India Employees’ Union and the
managemeni of Press Trust of India
to arrive at a bilateral agreement be-
fore referring the matter to adjudica-
tion on the 21st November, 1959;

(b) whether any of the parties asked
for adjudication; and

(c) whether the Federation and the
Management have accepted the code
of discipline in the Industry?

The Deputy Minister of Labour
(Shri Abid AlD: (a) Government held
informal discussions with the parties
separately.

(b) No.

(¢) The Press Trust of India, Limit-
ed, has not so far accepted the Code
of Discipline. The Federation of the
PTI Employees’ Unions has already
accepted the Code.

Prohibition of Documents Misrepre-
senting Indian Frontiers

*918, Shri A, M. Tariq: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Gov-
ernment have prohibited the entry of
any book, periodical, pamphlet, leafiet
or other document containing any
words, signs or visible representations
which directly or indirectly question
the frontiers of India,

(b) if so, the reasons therefar;

(¢) whether a copy of the orders
will be laid on the Table;

(d) whether these orders also apply
to such publications as are already in
circulation in various educational cen-
tres and public institutions in the
country; and

(e) if so, how it will affect the
smooth running of these institutions?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) to (¢). In order
to prevent the entry into India of
publications etc. which gquestion our
frontiers, Government have issued a
Notification to this effect. The Notifica-
tion has since been published in the
Gazette of India on the 26th Novem-
ber, 1959.

(d) and (e). It is not at present
proposed to apply it to publications
already in India, except in anv parti-
cular case where this is considered
necessary.

Indian Traders in Tibet

*919. Shri Ram Krishan Gapta: Will
the Prime Minister be pleased to slate:

(a) whether it is a fact that Indian
Trade Agent in Western Tibet has sub-
mitled a report on the results of the
trading season which ended with the
onset of winter;

(b) if so, whether it is also a fact
that in his report he has given de-
tailed account of the various regula-
tions and orders passed with the okject
of putting an end to this trade;

(¢) if so, nature of new restrictions
imposed; and

(d) the sbteps taken or proposcd to
be taken to safeguard the interests of
Indian merchants?

The Pariiamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Kban): (a) to (d). As is
usual, the IT.A. Western Tibet, has
submitted a report on his recent tour,
but it would not be appropriate to
disclose the substance of its report.
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It is, however, a fact that traders
in Western Tibet this year had con-
siderable difficulty in selling goods
and in barter of their merchardise.
The attention of the Chinese Govern-
ment has already been drawn to these
difficulties, particularly in the note
presented by the Ministry to the
Chinese Embassy in India on the 26th
October, 1859, and published sub-
sequently in White Paper II.

South Patel Nagar, New Delhi

1405. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state the details
and numbers of blocks and houses in
South Patel Nagar, New Delhi, which
were damaged owing to their construc-
tion in the low-land arca?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): There has
been no damage to quarters construct.
ed in the Jow-land area in South
Patel Nagar.

Export of Manganese Ore

1406. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the present policy for canalis-
ing the export of manganese ore;

(b) whether there is any proposal
#0 canalise the export of manganese
ore entirely through the State Trad-
ing Corporation;

(c) if not, the present share of State
Trading Corporation and the private
sector; and

(d) the total quantity of manga-
nese ore exported by each of them
during 1958-59 and 1959-60 so far?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) In the current policy there is no
provision for canalising manganese
ore exports through any agency.

(b) No, Sir.
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(c) The share of each i8 determin-
ed on 50:50 basis.

@ STC  Private Total
Sector
Tons Tons Tons
19sB-50 3,565,928  5,65,615  9,21,543
(July—
Jane)
1959-60 1,10,752  *41.418 152,170
(July.—.
August,
1959
obly,)
* Provisional

Migration of Indians freen Tibet

1407. Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to state
the number of Indians who have mig-
rated from Tibet to India since the
outbreak of trouble there?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): According to our information
about 100 Ladakhi Lamas have so far
returned to India. This is apart from
those Indian traders who were on
short term visits to the Tibetan
markels and who have come back to
India either in the normal course or
because of the decline in Indo-Tibetan
trade and the difficulties facing the
continuance of customary trade.

Development of 0il Mills

1408. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 2431 on
the 9th September, 1958 and state the
further progress since made regard-
ing the development of oil mills in
India?

The Minister of Industry (Shri
Manubhal Shah): Two more units for
the crushing of cottonseeds have been
approved by the Government for
licensing under the Industries (Deve-
lopment and Regulation) Act, 1951.
Final licences have not yet been issued



the parties have not yet communi-
jated the acceptance of the terms and
jgonditions proposed to be attached to
The licence.

{ Serieulture Industry in Kashmir
1409. Shri Pangarkar: Will the
‘Minister of Commerce and, Industry
be pleased to state:

(a) whether the sericulture industry
in Kashmir has made any progress in
the production of raw silk; and

(b) whether the money allotted for
the industry during the last three
years has been fully utilised?

The Minister of Industry (Shri
Manubhai Shah): (a). No, Sir. There
has been a small decline in produc-
tion of raw silk during the last two
years due to adverse seasonal condi-
tions.

(b). No, Sir.

Ex-Employees of United Press of India

1410. Shri C. K. Bhattacharya: Will
the Minister of Labcur and Employ-
ment be pleased to stale:

(a) whether his attention has been
drawn to the fact (i) that full pay-
ment of Provident Fund money has
not ye! been made o the ex-employees
of the United Press of India now
under liquidation; (ii) that no steps
have been taken by the Provident
Fund Commissioner to realise the bal-
ance of Provident Fund money from
the assets of the Company though this
should receive the first priority under
liquidation; and

(b) if so, the steps taken in this
regard?

The Deputy Minister of
($hri Abid Ali): (a) (). Yes

Labour

(a) (i) and (b):

A formal claim for payment of pro-
vident fund arrears was made to the
Official Liquidator and thg same has
fince been admitied,

313 (Al) LSD-3,
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Compensation to Displaced Persons

1411, Shri D. C. Sharma: Will the
Minister of Rehabilitation and Mineo-
rity- Affairs be pleased to state:

(a) the total amount of compensa-
tion paid to displaced persons in India
upto 1st December, 1959; '

(b) the number of persons who
have been paid compensation during
1959 (upto the end of November,
1959); and

(c) the amount of rehabilitation
grants so far paid?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) The total amount of
compensation paid upto 30th Novem-
ber, 1959 is as follows:

(i) By Cash .
(17) By transfer of proper-
ties . 4 . 49,22,22 545

(113) By adjustment of
public dues

55,91,30,774

16.84,45,027

124,97,98,346

ToTaL

(b) and (c). The number of per-
sons who have been paid compsznsa-
tion during the period 1st January,
1959 to 30th November, 1959 is 1,20,222,
(This includes 16,036 claimants who
have been issued Statements of Ac-
count, 17,649, who were paid interim
compensation and have now received
final instalment and 4,203 who were
paid crehabilitation grants under rule
95 and 96).

Employment Exchanges

1412. Shri D. ¢. Sharma: Will the
Minister of Labour and Employment
be pleaxed to gtate!

(8) the total number ur persons
regixtered with the Emplgyn]cn[ Fxe
ehanges during the year 1959 (as om
30th October, 1959), Statc-wisc;
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; (b) the total number of vacancies
notified to the Employment Exchanges
‘during the same period, state-wise,

(c) the tatal number of persons who
actually got jobs during the above
period, state-wise;

(d) the number out of these to
whom service was provided in States,
at-the: Centre, 'in Semi-Govemment
lnd private firms; and

' (e) whether any change in the occu-
pational distribution of employment
seekers has been noticed’

The Deputy Minister of Labour
(Shri Abid All): (a) to (d). A state-
ment giving the information is laid
dn the Table. [See Appendix III,
annexure No. 33].

(¢) The percentage distribution of
the number of applicants on the Live
Register by broad occupational groups
at the end of October, 1858 and Octo-
ber, 1859 is given below, for com-

parison.

Percentage

Occupetional group distribution of
Live Register as
on

31-10-58 31-10-$9

(n ) &)

Imdustrial Supervisory . o8 0-9
Skilled & Semi-skilled 75 71
Clerical . . . 26°% 254
Educational . . . 53 54
Domestic Service . . 37 36
Unskilled . . R s1-6 §2-7
Others . . . 46 49

TortaL . 100°0 100°0

Handicrafts Centres in Punjab

1418, Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) whether it is a fact that the
Central Government have sanctioned
a few more centres of handicrafts in
Punjab State during 1839 30 far; and

(b) it so, the amount granted for
this purpose during the above period?

The Minister of Industry (Shxi
Manubhai Shah): (a) and (b), Besides
15 schemes being continued from the
last year by the Punjab Government,
with financial assistance from the
Central Government, three new
schemes have been sanctioned durlnx
the current year for development’ of
handicrafts in that State. A grant of
Rs. 4 lakhg and.a loan of Rs. O30
lakh have been allocated for these
schemes for the year 1959-80.

Manufacture of Bicycles in Punjsh

1414, Shri D. C. Sharma: Will the
Minister of Commerce and Indasicy
be pleased to state: o

(a) how many ancillary units are
functioning in Punjab State for the
manufacture of bicycles;

(b) what is the annual output of
these units; and

(c) the amount of financial assist-
ance given to them by the Central
Government upto the 30th November,
19597

The Minister of Industry (Stri
Manubhai Shah): (a) to (c). The in-
formation is being collected and it will
be laid on the Table of the House in
due course.

Razakars from Pakistan

1415. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1923 on the 1lst September,
1859 and state the latest position with
regard to the note sent to the Pakistan
Government in connection with the
Razakar entry into India on the t8th
October, 19577
External Affairs (bl Ja al
Nebru); A reply from the Pakistah
Government is still awaited.
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Indians in Malaya

1816, 8hri D, C. Sharma: Will the
Prime Minister be pleased to state:

(a) the number of Indian nationals
engaged as plantation labourers in
Malaya;

(b) the service conditions of these
Indian nationals; and

(c) the number of Indian nationals
employed in other industries there
and the service conditions thereof?

¢ The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) to (c). As on 81st July,
1958, 163,190 persons of Indian origin
were engaged as plantation labourers
and 8,420 persons in other industries.
Precise figures showing how many of
these are Indian nationals and how
many have acquired Malayan citizen-
ship are not available. Details of ser-
vice conditions, both in plantations and
other industries, are also not availa-
ble but are known to be on the whole
satistactory.

Labour Co-operative Socleties in
Himachal Pradesh

1417. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number of Labour Co-ope-
rative Societies registered so far in
the Union Territory of Himachal
Pradesh; and

(b) how many of them were award-
ed ‘minor works of ceastruction by
the CP.W.D. without calling for
tenders?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). All public
works in the Union Territory of
Himachal Pradesh are executed by
the P.W.D. of the Administration. The
CP.W.D. do not function there and
a0 there is no question of their
awarding any work to any labour
co-operative saciety. For the same
preison, Government do not maintain
amy information about the number of
such societies in the territory.

Educated Unemployed in Pumjah

1418, SBhri D. C. Sharma: Will the
Minister of Labour and Employmemt
be pleased to state the number of
unemp’ ved graduates, intermediates
and matriculates on the Live registers
of the Employment Exchanges in

Punjab on the 30th November, 19507

The Deputy Minister of Laboar
(Shri Abid Ali): The information as

.on the 30th November, 1959 is. not

available. The position on the 30th
September, 1959 is given below:

Number on the'
Live Register as

Category on 3oth Septemr -
ker, 195¢-
() ()
Graduates . . . 1,908 °
Intermediates . 1,330
Matriculates 22,203
TotAL 25,45;——

Youth Employment and Vocatienal
Guidance Sections

1419, Shri D. C. Sharma: Will the
Minister of Labour and Employmeat
be pleased to state:

(a) whether the Youth Employment
and Vocational Guidance Sections
have been opened in any Employ-
ment Exchange in Delhi;

(b) if so, the number thereof;

(¢) their locations; and
(d) the results achieved so far?

The Deputy Minister of Lahouwr
(Shri Abid Al): (a) Yes. ”

(b) One.

(c) Regional Employment Exchange
14, Daryaganj, Delhi.

(d) During the period January,
1958 to October, 1959, 10,478 applicas
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cants were given guidance in groups,
960 applicants were guided indivi-
dually and 1,422 applicants were
placed in technical institutions.

TPransport Facilities in Dandakaranya
Area

1420. Shri Panigrahi: Will the
Minister of Rehabilitation and Mino.
rity Affairs be pleased to state:

(a) whether adequate transport
facilities have been introduced in
Dandakaranya area by now;

(b) the extent to which road mile-
age has been improved; and

{c) the roads which have been
newly constructed by now?

The Minister of Rehabilitation and
Minority Affairs: (Shri Mehr Chand
Khanna): (a) Yes.

(b) and (c). Attention of the Hon'-
ble Member is invited to the reply
given by me on 10th December, 1959
to Unstarred Question No. 1263.

Paper Factory in Kalyansingpur
(Orissa)

1421. Shri Panigrahi: Will the
Minister of Cemmn--ce and Industry
be pleased to siale:

(a) whether M/s Straw Products
Lid. have been given a licence to
start « paper factory in Kalyansing-
pur in the Koraput district of Orissa;

(b) if so, whether the construction
work of the factory has started; and

(¢) when the factory is expected to
go into production?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) and (c). Preliminary steps are
being taken by the firm and the fac-
tory is expected to go into production
in 1962-63.

Export of Manganese Ore

1422. Shri Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleased to state:
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(a) whether India has made any ex-
port of Manganese ore during the pe-
riod from June to November, 1959;
and

(b) if so, the quantity
(country-wise)?

exported

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A statement giving ‘he
information from June to September,
1959 is laid on Table [See Appendix
III, annexure No. 34]. Figures for
subsequent months are not yet avail-
able, ) 5

Salt Production in Orissa

1423. Shri Panigrahi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total quantity of salt pro-
duced in Orissa during the years 1957-
58 and 1958-59 separately;

(b) the factory-wise production of
Salt during these two years separate-
ly;

(c) the amount of financial assist-
ance given to the different factories
during these two years for increasing
salt production;

(d) whether any financial assistance
has been extended to Orissa for im-~
proving road communication in the
salt producing areas of Orissa, such as
Astarang, Huma and Sumadi; and

(e) if so, the amount of aid given?

The Minister of
Manubhai Shah):

Industry (Shri

Meunds
(a) 1957-58 14 07,000
1958-59 19,92.00C

(b) A statement giving the informa-
tion desired is given below.

(¢) No direct financial assistance has
been given to individual factories, but
substantial assistance in the form of
execution of development works which
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Bentit a number of salt werks eol-
Sectively has hewn rendersd by the
falt Department,

{4} Yes, SIr.
{ey About Rs. 84,.500.

Statement showing the production of
salt in Orissa (including unlicensed
production) for the yeors 1857-58
and 1938-59. -

81 Mame of the Factory  1957-58  1958-S9
No. (Production in
1,000 maunds)

-—

1. Om’unsm—i'letmy B 591 So2

o Sumad: Salt Pactory . 137 568
3. Surls Salt Factory . 263 319
4. Astrang Salt Factory 89 99
§. Goka Salt Factory 209 260
6. Sahadabadi Salt

Faciory . . . 11 14
7. Model Salt Factory . [l 22

8. Unlicensed production 102 108

———

TorAaL . 1,407 1,992

Central Comumittes em Employment

Shri Ram Krishan Gupta:
1424, { Shri S. M. Banerjee:
Dr. Ram Subhag Singh:

Will the Minister of Labour and
Employment be pleased to refer to
ghe reply given to Starred Question
No. 898 on 28th August, 1939 and
stats:

(2) the nature of steps taken so
far to implement the recommenda-
tions of the Central Committee on
Smployment with special reference to:

(1) employment aspects of plan-
ing in general and the em-
ployment opportunities in the
village industries;

(1) remodelling of State Employ-
ment Advisory Committee
on the lines of the Central
Committes on Employment;

(ii1) undertaking of pilot project
in ona district of every State
ta  discover employment
potentisl;

(b) whether Government have -
amined the othér recommendations;

(c) if so, the results thereof?

The Depuiy Minister of Labewr
(8hri Abd All): (a) (1) The Study
Graqups may take a year more o for-
mulate their proposals.

(a) (i) and (iii). State Govem.
ments are doing the needful.

(b) and (c). Yes; it is too eacly to
assess the reaults.

Inquiry into Kerals Plantation Strike

1425. Shri Ram Krishan Gupia: Wil
the Minister of Labour snd Empley-
ment be pleased to refer to the reply
given to Unstarred Question No. 1833
on the lst September, 1959 and state
whether the inquiry into the Kerala
plantation strike has been completed?

The Deputy Minister of Ladosr
(Shri Abid Al): The Enquiry has
not yet started as a statement regard-
ing the strike and the names of wit.
nesses are still awaited from the
ALT.U.C. affiliated union.

Panjab Circult House in DelMd

1426. Shri Ram Krishan Gupia: Will
the Minister of Works, Housing and
Supply be pleased to refer to the
reply given to Unstarred Question No.
1391 on the 24th August, 1859 and
state the nature of decision taken for
releasing some land in Delhi formerly
owned by the Nabha State for the
construetion of a Circuit House In
Dethi for the Punjab Government?

The Minister of Works, Housing
and Supply (Shri K. C. Beddy): The
question of releasing a portion of the
‘Nabha Plot’ required by the Pumjsb
Government will be considered when
alternative accommodation for the oc-
cupants staying in the hutments at
the site has been found. Efforts are
being made In that directiom.
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Secial Seeurity Scheme for Industrial
Workers

1427 Shri Ram Krishan Gupta:
"} Shri D. C. Sharma:

Will the Minister of Labour and
Employment be pleased to refer to the
reply given to Unstarred Question
No. 5368 on the 11th August, 1959 and
state:

.- (8) whether Government have since
examined the report of the Study
Group appointed to formulate a com-
prehensive social security scheme for
_industria] workers; and

(b) if ro, the de~isions taken there-
on?

. The Deputy Minister of Labour
.(Shri Abid AlM): (a) and (b). Copies
of the Report of the Study Group
were circulated to the interests con-
cerned. Comments are still awaited
from some of them. In the meantime,
the replies so far received are being
examined.

Heavy Foundry Forge Plant

r Shri Ram Krishan Gupta:
1428.{ Shri Mohammed Elias:
L Shri Ajit Singh Sarbadi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 2172 on the 4th September, 1959
and state the progress made so far in
the finalisation of the Heavy Foundry
Forge Plant?

The Minister of Industry (Shri
Manubhat Shah): The Detailed Project
Report for the Foundry/Forge Plant
has been received on the 21st Novem-
ber, and is under consideration. Pre.
paratory work i in progress regard-
ing acquisition of land, levelling and
dressing of the plant site and cons-
truction of buildings etc.

Machinery for Mineral Oil Indesiry

Shri Ram Krishan Gupta:
Shri Vidya Charan Shuklia:

Will the Minister of Commerce and
Industry be pleased to refer to the

1429,
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‘reply given to Unstarred Question

No. 808 on the 14th August, 1859 and
state the nature of progress made in
establishing & factory to manufacture
the machinery for Mineral Oil Im;m-
try with Soviet assistance?

The Minister of Industry (Shrl
Manubhai Shah): The Heavy Machine
Building Plant being set up at Hatia
near Ranchi envisages the production
of oil drilling rigs in the second stage.
The extent to which the manufactur-
ing programme of the Plant could
include machinery required for mine-
ral oil industry is under consideration.
It is proposed to accelerate the pro-
gramme of this corporation as much
a8 possible.

* Survey of the Carpet lndéﬁry

Shri Ajit Singh Sarhadi:
Shri Sarju Pandey:
| Shri Karni Singhiji:

Shri Ram Krishan Gapta:
1430.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question
No. 12 on the 3rd August, 1939 and
state:

(a) whether survey of the carpet
industry in India has since been com-
pleted; and :

(b) if so. the details of the survey
report?

The Minister of Industry (Shri
Manambhai Shah): (a) and (b).
Besides Jammu and Kashmir. Uttar
Pradesh and Delhi, the survey ot the
carpet industry has since been con-
ducted in the Punjab State. The
survey in the rest of the States is
expected to be completed by the end
of March, 1960. The report will be
compiled on the completion of the
survey in all the States.
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Import of Water Coolers

S8hri Ram Krishan Gupta:
.1431°¢ Shri Ajit Singh Sarbadt:
Sardar Igbal Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that restric-
tion has been placed on the import of
water coolers;

[ (b) if 0, the alternative measures
adopted for the supply of water
coolers;

(c) whether there is any proposal
to manufacture water coolers in India;
and

(d) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) Import of water
-coolers is banned since October 1957-
Mareh 1858 licensing period.

- (b) to (d). Water coolers are
already being manufactured in the
-country. Six firms have been licensed
under the Industries (Development
and Regulation) Act, 1951, for the
manufacture of water coolers. Their
- combined installed capacity is 4,130
Nos. of water coolers per annum. The
production during January-October,
"1958 was 1,711 numbers.

Khadi Industry

1482 Shri Ram Krishan Gupta:
"\ Shri Hem Raj:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 721 on the 24th August, 1959 and
state:

(a) whether Government have
received the report of the working
group for Khadi Industry;

(b) if so, the main recommendations
therein; and

(c) the details of the recommenda-
tions accepted by the Government
after examining them?

The -Minister of Indusiry (Shmi
Manubhait 8hab): (a) No, Sir, s

(b) and (c). Do not arise.
Sali Indusiry in West Bengal
1433.{ Shri 8. C. Samanta:

Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state whit
steps have been taken to improve and
expand the salt industry in West

‘Bengal?

The Minister of Industry (Shri
Manubhai Shah): A scheme for the
establishment of a training-cum-
production centre at Sisirganj in West
Bengal for demonstration of simple
and scientific methods of salt manu-
facture has been sanctioned and the
Centre will be set up as soon as the
land required is made avamilable. The
State Government is also contemplat-
ing the establishment of a big salt
washery in West Bengal with the help
of private manufacturers of salt.

Working Group on Social Welfars

Shri Subodh Hansda:
1434.{ Shri 8. C. Samanta:
Shri R. C. Majhi:
Will the Minister of Planning be
pleased to state:

(a) whether the final report of the
Working Group on Social Welfare for
inclusion of schemes in the Third Five
Year Plan has been submitted; and

(b) it so. the details thereof?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) No, Sir.

(b) Does not arise.
Technical Survey of Glass Industry

S8hri Subodh Hansda:
8hri R, C. Majhi:

Will the Minister of Commerce and
Industry be pleused to refer to the
reply given to Unstarred Question

Shri S. C. Samanta:
1433,
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No. 1137 on the 20th August, 1959 and
state:

(a) whether the Technical Survey
team for the glass industry has since
submitted its report;

(b) if so, its main recommendations;
and

(c) whether the report has been
considered and decision taken?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir. The
report of the Technical Survey team
for the Glass Industry is still awaited.
It is, however, expected to be finalised
very shortly.

{b) and (c). Do not arise.
Study of Plastic Industry Abroad

1436 J Shri 8. C. Samanta:
1 Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question

No. 2467 on the 9th September, 1959
and state:

(a) whether all the Members of the
Productivity Team sent abroad to
study the Plastic Industry have come
back and whether they have submit-
ted their report; and

(b) if so, what action has been
taken in the matter?

The Minister of Industry (Shri
" Manubhai Shah): (a) Yes, Sir. The
Team is expected to submit its report
to the National Productivity Council
shortly.

(b) Does not arise.

Slum Ciearance in Kanpur

Shri S. M. Banerjee:
1457, {smi Panigrahi:

Will the Minister of Weorks, Hous-
ing and Supply be pleased to state:

(a) whether any amount has been
sanctioned for Kanpur in connection
with the slum clearance scheme; and
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(b) if so, the amount sanctioned in
19597

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) Slum clearance projects
of the approved cost of Rs. 1.21 crores

have so far been sanctioned in Kanpur
City.

(b) A sum of Rs. 40 lakhs is pro-
posed to be reieased by the U.P. Gov-
ernment for the implementation of
the slum clearance projects in Kanpur
during 1959-60.

Employees’ State Insurance Scheme

Shri Tangamani:
LShri Panigrahi:

Shri S. M. Banerjee:
1438,

Will the Minister of Labour amd
Employment be pleased to state:

(a) whether a conference of the
Labour and Health Ministers of States
was held to discuss the various aspects
of Employees’ State Insurance Scheme;
and

(b) if so, what decisions were taken
at the conference?

The Deputy Minister of Labear
(Shri Abid Ali): (a) No.

(b) Does not arise.

Violation of Safety Rules by Collieries

1439 J Shri S. M. Banerjee:
: )\ Shri Panigrahi:

Will the Minister of Labcur and
Employment be pleased to state:

(a) the number of times the safety
rules have been violated by warious
collieries in the country during the
period from 1st January, 1958 fo 15th
October, 1959; and

(b) action taken against them?

The Deputy Minister of Labour
(Shri Abid Ali): (a) About 7,000
inspections of mines are made every
year. During these inspections the
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number of violations noticed vary
between one to twenty-five.

(b) Every case of a violation is
brought to the notice of the manage-
~ ment and is followed up till the viola-
tion is remedied. In cases of repeated
violations or serious violations or in
cases of habitual offenders, appro-
priate action is taken according to
Law.

Demarcation of Indo-Pakistan Border

1440. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1049 on the 1st September, 1959
and state the detailed particulars and
figures which have been collected in
respect of transfer of territories under
the Bagge Award?

The Prime Minister and Minister

of External Affairs (Shri Jawaharlal

- Nehru): Firm figures are still awaited

from the West Bengal Government,

and will be placed on the Table of
the House when received.

Manufacture of Lathes by Hindustan
Machine Tools

[P DR N ap— e VT Y

1441. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that cheaper
type of lathes are now being manu-
factured in Hindustan Machine Tools
Ltd., Bangalore; and

(b) if so, whether these are export-
ed to the neighbouring countries?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir,

(b) It is too early to expect exports
of these items.

Expert of Handloom Textiles

1442 Shri Kodiyan:
‘1 Shri Madhusudan Rao:

~ Will the Minister of Commerce and
- Industry be pleased to state:

(a) what steps have been taken by
Government to increase the export of
handloom textiles to U.S/A.;

(b) whether as a result of these
steps export to America has increased
in recent years; and

(c) if so, to what extent?

The Minister of Commerce (Shri
Kanungo): (a) to (c). A statement is
laid on the Table. [See Appendix
III, annexure No. 35.]
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‘Radie Licence Fees for Lahaul and
Spiti Areas

1444, Shri Hem Raj}: Will the
Minister of Information and Broad-
easting be pleased to state:

(a) whether it is a fact that Punjab
Tribes Advisory Council has recom-
mended for the exemption of Lahaul
and Spiti Tribal areas from Radio
licence fees; and .

(b) if so, the action taken thereon?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b). The Punjab Tribes Advisory
Council had recommended that Lahaul
area may be exempted from the pay-
ment of radio licence fee. The matter
is under consideration.

Kerala Plantations

Menon:

Shri Narayanankutty
1445,
Shri Punnoose:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Board of Arbitra-
tion constituted to settle the bonus
dispute in the Kerala plantstions has
submitted its report;

(b) it so, what are the recommen-
detiont made:

_{c) what action Government have
taken on the report: and

(d) whether any party in the
Arbitration Board non-cooperated with
the arbitration proceedings?

The Deputy Minister of Labour
(Shri AbM Al): (a) Yes. 1t was a

DECEMBER 18, 1959
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Board of Concilistion and not a Boaxd
o? Arbitration.

(b) The Board has reported that a
settlement of the dispute could not
be arrived at.

(¢) Discussions between the parties
were arranged by the State Govern-
ment during the last month to explore
possibilities of a settlement but
agreement was not reached.

(d) One member resigned from the
Board.

Mandya National Paper Mills

Shri Nagi Reddy:

Shri Warior:

Shrimati Parvathi
Krishnan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Mandya National Paper Mills will be
manufacturing paper from Bagasse;
and

© 1448,

(b) if so, whether Government are
satisfied that the process of manufac-~
ture of paper from Bagasse is
economical?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Yes,
Sir.

Imports and Exports

Shri D. C. Sharma:
Shri Ram Krishan Gupta:
Shri Pangarkar:
1447.! Shri Naval Prabhakar:
Shri Bhakt Darshan:
Shri Hem Raj:
| Shri Kodiyan:

Wil the Minister of Commerce and
Industry be pleased to lay a state-
ment showing:

(a) the import and export trads
position of India since 1st July, 1959,

(b) the total value of exports and
imports made during this pericd;
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(c) whether there is any shortfall
in -the value of exports during this
period;

(d) if so, which of the commodities
are mainly responsible for the short-
2all; end

{e): the names of the countries with
which India is having an adverse trade
balance during the above period?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (e). A statement is given
below:

STATEMENT

(3) Statistics relating to export of
merchandise (commodity-wise) are
available upto September, 195¥.
Imports and exports in July-Septem-
ber, 1959 were as follows:

Lakhs of Rupees

Imports-—19,083.
Exports—17,027.

' (b) The total value of exports and
imports in July-September, 1959 was
Rs. 36,080 lakhs.

(c) No, Sir.
- {d) Does not arise.

(e) Country-wise trade statistics are
available upto August, 1959. In July-
August 1959, India had adverse balance
of trade mainly with West Germany,
US.A., Canuda, France, Rhodesia
(North and South), Italy, Kenya,
Malaya, Switzerland, Iran, Saudi
Arabia, Sweden, Mozambique, Belgium,
Zanzibar and Pemba. Burma and
Belgium Congo.

New Indwstrial Units in Punjab

rShri Hem Raj:
1448 /! Shri Ram Krishan Gupta:
Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

Xa) whether Government have
teceived . a letter from the Chiet

Minister, Punjab, in September for
the location of factories for the manu-
facture of drugs, pharmaceutical pro-
ducty, gurgical instruments, photo-
graphic and X-Ray films and paper,
a8 unit for the manufacture of machi-
nery and other htavy industries in
the Punjab during the remaining
period of the Second Five Year Plan
or during the Third Plan period; and

(b) it so, the nature

of decision
taken thereon?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Chief Minister of Punjab has been
informed that the report of the Drug
Projects Location Committee was
under active consideration of the
GoVernmenst Jn this convertion 8
r?fekence is also invited to the reply
Elven to Unstarred Question No. 2218
on the floor of the House on 4th
September. 1959.

Automobile Tyres

1449, Shri V. P. Nayar: Will the
Minjgter of Commerce and Industry
be pleased to state the retail pricei
of Automobile tyres of the common
sizeg jn India as also in Ceylon and
UK

The Minister of Industry (Shri
Manhypbhai Shah): The retail prices of
Automobile tyres of the common sizes
in India are as given below:

Size Ply List

price

. Rs.
Giany Tyres : 7 50—20 10 346-%50
7-50~-20 12 398:50
8-25—-20 10 38425
8-25- 20 12 441°50
9 00—20 10 441-50
9 00---20 12 <0778

Motarcar Lyres

Rs.
£ 00— 16 6 87-2%
§-25—16 6 92-50
575600 6 118-75

—16

5 $0—1% 6 103°00

Information relating to the retail
Prices of automobile tyres in Ceylon
ang UK. is not available.
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Qirculagion of Indian Newspapars and
Poriodicals Abread

1450, Shri Rameshwar Tantia: Wil
the Prime Minis.er be pleased to stste
whether it is a fact that Indian news-
papers and periodicals are prohibited
from circulation in a number of
foreign countries?

The Prime Minigter and Minister of
External Affairs (Shri Jawaharial
Nehru): Yes. A few Indian news-
papers and periodicals are reported to
have been prohibited from circulating
in some foreign countries

Sugar Plant

1451, Shri Ajit Singh S8arhadi: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 619 oa
the 30th August, 1939 and state the
location of the Plant to be sst up by
Mis. Indian Sugar and General Engi-
neering Corporation, Yamunanagar?

The Minister of Indwstry (Shrl
Manubkai Shah): The first sugar plant
manufactured by Mijs. Indian Suger
and General Engineering Corporation,
Yamunanagar, will be supplied to the
Palakole Co-operative Agricultural
and Industrial Society Ltd, Palakole,
Andhra Pradesh, a co-operative sugar
factery in Andhra.

Gurumukhi Typewriters

1452, Shri Ajit Singh Sarhadl: Will
the Minister of Commerce and Indus-
try be pleased to state whether any
facilities are being provided or any
company being encouraged for the
manufacture of typewriters with
Gurumukhi script?

The Minister of Industry (Shri
Manubhai Shah): The existing manu-
facturers are free to produce type-
writers with key-boards of any script,
including Gurumukhi, within their
licensed capacities. One of them viz.
Mjs. Remington Rand of India Ltd,
Caleutta, have already commenced

Written Answenn  500f

Sperts Goode

1453, Skri APt Singh Sarbadi: Wi
the Minister of Commerce and Bwilanw-

try be pleased to siate:

(a) whether there has been may
appreciable increase in the export of
&ports goods after introduction of the
Export Incentive Scheme; and

(b) it s0, 10 what extent?

The Deputy Minister of Comastave
and Industry (Shri Satish Chandire):
(a) Yes, Sir.

(b) Exports of sports goods during
April-September 196 have been
higher than for the corresponding
period of 1938 by Rs. 13'63 lakhs

Hoslery and Rug Secters

1454, Shri Ajit Singh Sashadl: W
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No, 1143
on the 20th August, 1953 and state:

(a) whether decision hag since been
taken in regard to sending abroad of
delegations for Organised Mill and
Hosiery Sector and carpets and rugs;
and

(b) if so, whether any person frem
hosiery industry in Punjab will be
included in zuch delegations?

The Minister of Indusiry Shrl
Kanmunge): (a) and (b). It has beem
decided that a delegation conaisting
of 3 Members representing the Orga-
nised Mill and Hoslery Sector shouid
be sent abroad. The names of the
persons to be included in the delegu-
tion have not yet been finally decided.
The question for sending abroad a
delegation representing the carpets
and rugs industries is under con-
sideration.

State Ald to Industries

1455. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Dndwe-
try be pleased to refer to the reply
given to Starred Question No. 384 vn
the 20th August, 1980 and stabe ot
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what stage iz the ploposal for further
silpiification of rules and liberslisa-
tion of procedure for State aid to
Jodustries?

The NMixnister of Ipdustry (Shr
Manubbai Shalk): The report of the
Working Group has been zent to the
Btaté Governments for taking neces-
sary action as they would consider
snitsble.

Imported Cann

8hri V. P. Nayar:
1856. { Shri Warior!
| St Kodiyan:

Wil the Minister 5 Commerve and
Bllustry be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
Wiat large number of latest models of
tihported cars are offered for sale in
the éountry; and

{b) if 50, whether Government have

exercised any check on such high
pfofit making sales?

The Minister of Industry (Sar
Mangbhul Shah): (a) No, Sir. There
Jo po possibility of latest models of
imported cars being offered for sale
as import of built-up cars has not
been allowed for the last several
¥yeoars except as personal baggage.
Even cars imported as personal
baggage are not generally allowed to
be 20ld before they have been used
for a minimum period of two or
three years.

(b) Does not arise.

Import of Dyes and Chemioals

{ Shri V. P. Nayar:
1457, { Shri Watior:
| Shri Koediyan:
Will the Minister of Commercs and
Industry be pleased to state:

" (4) the percentage of imports of
dyes and chemical: handled by

M/s. Imperial Chamicals Industries
Ltd. in India’s total imports of thess
materials;

(b) the first five topmost in the list
of importers of these materials for
the last three years; and

{¢) the toa]l value of imports allow-
ed to each?

The Minister of Commeres (Shet
Kanungo): (a) to (¢c). The firm-wise
statistics of actual imports are nod
maintained. It is, therefore, not
possible to state the percentags of
imports effected by Mis. Imperisd
Chemical Industries Ltd. in India’s
total imports of dyes and chemicals
made during a particular period. As
attempt is, however, being made to
collect the amount of licensing done
to 1.C.1. and five topmost firms in the
fleld of dyes and chemicals during
1956—88 and the information will be
laid on the Table of the Sabha as
early as posaible.

Noa-ferrous Metala

Shri Warior:
1458.{ Shri Kodiyan:
Shri V. P. Nayar:

Will the Minister of Commeroe and
Industry be pleased to state;

(a) the latest position in regard te
the capacity of the country to meed
the requirement of non-ferrous metals
by indigenous production;

(b) the Jatest position regarding the
rolling and re-rolling capacity in the
country for non-ferrous metals; and

(c) the total value of import of (1)
non-ferrous metsls ss raw material
for rolling and (ii) finished prodwcts?

The Minister of Yadastry (Shri
Manubhai Shah): (a) The present in-
stalled capacity for manufacture of
non-ferrous metals is approximately

ag follows:

Aluminium Ingots—17,500 tons pér
annum.
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Copper Ingots—T7,500

anaum.

tons per

Lead (Virgin)—8,000 tons per
anpum.

Antimony-—800 tons per annum.

(b) The present installegd capacity
for rolling of non-ferrous metals is
estimated as under:

Xiumin‘wm Sheets/circles  17/18,000 tans
per annum.
Bﬂ°87C0ppcr sheets, 45/50.000 tons
- circles and strips. per annum,
Aluminium: wire mas for 6.000 tons  per
AS.CR. anaum on single
shift basis.

_COppcr wire rods  for 15,000 tons p.
copper conductor wires on _ungle shxft

Zinc sheets/steips 5,700 tons p.a.
Lead sheets 1,092 tofis P.a.

(c) Total value of import of non-
ferrous metals as raw material for
rolling is not separately available.
Total value, however, of import of
non-ferrous metals for all purposes
and total value of import of finished
products of non-ferrous matals are
available in the *“Monthly Statistics
of the Foreign Trade of India” a
publication of the Department of
Commercial Intelligence and Statistics,
Calcutta.

Labour in High Range Estates in
Kerala

1459 ( Shri Kodiyan:
"\Shri Narsyanankutty Menon:

Will the Minister of Labour and
Employment be pleased to state:

. {(a) whether it is a fact that the
Committee appointed by the Kerala
State Government in 1957 to enquire
into the system and working of labour
‘n. ‘Estates in the High Ranges have
submitted tbeir final report; and

. (b) if so, whether a copy of the
greport will be laid on the Table?

“The Deputy Minister of Labour
(Ghrl Abid All): (a) The Commitee
appointed by the Government of
kerlh in 1957 to go into. the question

DECEMBER 10, 1989
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of wages and bonus in.the plantatiom
industry, has submitted its report.

(b) No.
Land Acquisition Developmeni
Scheme :

1460. Shrimati Ila Palchoudburi:
Will the Minister of Works, Housing
and Supply be pleased to state:’

(a) whether the Government of
India have received replies from the
State Governmentg indicating their
requirements of funds for implement-
ing the Land Acquisition and Deve-
lopment Scheme introduced recently;

(b) it so, the nature of replies
together with the name of the States
from which they have been recelved

-and

(c) the allocations made by the

"Central Government to each of the

States during the current year? .

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) No reply has so far been
received from any State Governmnent
except Punjab,

(b) The Government of Punjab
have requested for the allotment of
a sum of Rs. 25 lakhs for the remain-
ing period of the Second Plan.

{c) No allocations have yet beem
made.

Production of Liguid Geld

Shri Karnl Singhji:
Shri Bhanja Deo:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the production of
liquid gold has declined in 1958; and

(b) if so, the reasons therefor?

The Minister of Industry (Shri
Manubhat Shah): (2) No, Sir., The
production of liquid gold has ' in

1461,

fact, increased from 1,27,729 ops., In
1957 to 1,52,600 ozs. during 1938... .,
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'(b) Does not arise,

Manganese Ore Trade

166%. Shri Vidya Charsn Shukia:
Will the Minister of Commerce and
lﬂlutq be plpaaed to state:

- {(a) whether the sub-committee
appointed by the Committee for pro-
motion of manganese ore trade to
made recommendations for reducing
the cost of Indian manganese ore by
improving mining methods, providing
adequate facilities for transport of
ore etc, has submitted its report;

(b) if so, the nature of recommenda-
tiong made; and C
(c) the action taken thereon®

The Minister of Commerce (Shri
Kanango): (a) Not yet.

(b) and (c).

Japanese Handicrafts Design Expert

1483, Shri Ramakrishna Reddy: Will
the Minister of Commeroe and Indus-
¢ry be pleased to state:

(a) whether in view of the opinion
of the Japanese Handicraft design
expert Indian Government intends
modernising Indian handicraft indus-
try by simplifying the designs and
mechaniging techniques of production;
and

(b) to what extent Japanese handi-
eraft industry will help India to
natlonalise and modemise the Indian
mdustry?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). A
formal report from the Japanese
Handicrafts expert who visited India
recently, is still awaited. His sug-
gestions for the development of handi-
craft industry will be considered on
receipt of the report.

Syathetic Dyes
. 1404. Shri Aurobindo Ghesal: Will

the Minister of Commerce and Indus-
try be pleased to state:

(a) the total indigenous producuon

Do not arise.

of synthetic dyes during 1957-88 and
1858-80 in the country; ¥nd

(b) the quantity used in manufso-

turing lip-sticks during the same

period?

. The Minister of Industry (8hri
Manubhai Shah): (a) The total pro-
duction of synthetic dyes in the coun.
try during 1957 and 1858 was &¢
*ollows:

1957 88 million Iba.

1958 7-0 million Ibs.

»

(b) No pricise information is avail-
able about the colours and dyes used
in the manufacture of lip-sticks.

Import of Tractors and Bullidesors

1465. Shri N, R, Muniswamy: Wu}
the Minister of Commerce and Indus-
try be pleased to state:

Ck

(8) the number of tractors and

bulldozers imported into India during
the years 1957-58 and 1958-59;

(b) the landed cost thereof, the
import duty realised and the retail
prices (average) at which they have
been supplied to the users; and )

(c) what percentage of these has
been supplied to the agriculturists and
businessmen, separately?

The Minister of Industry (Shri
Manubhai Shah): (a) 4,797 Nos. of
tractors of all types and 129 Nos. of
bulldozers of all types were imported
during the year 1857-58; the corres-
ponding figures for the year 1958-39
are 3,245 Nos. and 42 Nos, respec-
tively.

{(b) and (c). A variety of tractora
of different sizes and types are being
jmported into the country by Esta-
blished Importers and their landed
cost varies according to the types and
sizes of such tractors. Except for
some imports arranged by the State
Trading Corporation from the Xast
European Countries oti rupee paymsént
basis, tractors and bulidozers wreé
generally imported through the normal
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tade channels. Government o nat
»xercize any coatrol over the distri-
bution and prices of tractors and
Stilldorers imported through the
trade. On aecount of this and the
large varieties and types involved, it
& pot possible to furnish information
apout the retall prices at which
wractors dand Dbulldorers, imported
Wrough the trade, are sold to the
Hitimate users.

age of such machines purchased
the agriculturists and™ businessmen
separately cannot be furnished.

1

However, the landed cost and retall
prices of pome types of irsetors im-
ported through the State Trading Cor-
poration are given below:

Retxi) price

Type of tractor Country of origin L:.d‘ed
DT-14B (14 H Moo Rs main Indian Porn
-1 1 P . U.S.S.R, 4,000 . §030 ex- .
43 (4 ) s(Inclusive of deslers commis-
sbon of ro% serviciog
Retor 25A (25 H. P.) Czechoslovakis . 6,600 R, 8,500 ex-main Indian Povts.
(as at ®*above.)
Byelarns (40-45 H.P USSR 9,050 Rs. 11,250 ex-main Indian Porws.

(as at ®above).

Agricultural tractors are imported
‘duty-free whereas tractors for other
ubes are assessable to import duty at
‘Hite Standard rate of 10 per cent. od
valorem.

Rehabdilitation Grants to Raral
Displaced Persons

1486 {Shﬂ 8. M. Banerjee:
"\ Shri Ajit Singh Barhadi:

Wiil the Minister of Behabilitation
and Minority Affairs be pleased to
ate:

(a) whether the detailed policy
about the disposal of the rehabilitation
grant applications filled by displaced
persony under Rule 07 of the Dis-
placed Persong (Compensation and
Relabilitation) Rules, 1955 has been
#mnounced and some target date fixed
Sof their dispotal; and

() the action taken on such appH-
sadions filed by
Persops s0 far?

The Minister of Rehabilitation and
Minority Affairs (Bhri Mehr Chand
Khanng): A decision has just beea
taken to apply the same scales of pay-
ment in these applications as in the
case of claims under the Compensa-
tion S8cheme. The necessary rules ete.
in this regard are being formulated.
The number of applications is over
6,000. The payments can only be
made after the scrutiny to ascertain
that the land allotted to the appli-
cantg have actually been cancelled.
This process is lik<ly to take somse
time, Actual payments should start
after a month or two.

Industrial Estates in Andhra Pradesh

1462, Shri Madhusudan Rao: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) how many Indusirial Estates
have been established in Andhra Pre-
desh (giving names of the Pisoss

rural  Displaced where established) during 1900-8&

and
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(b) what is the total amount spent
by the Government of India in this
regard?

The Minister of Indistry (Shri
Manubhai Shah): (a) and (b). Dur-
ing 1958-59 two Industrial Estates
namely one each at Nandyal and
Warangal have been established in
Andhra Pradesh in addition to the
Industrial Estates at Sanatnagar,
Vishakhapatnam, Vijayawada and
Samalkot established in 1957-58. In
1958-59 the Government of India
sanctioned a loan of Rs. 18'57 lakhs
to the State Government for all their
Industrial Estate schemes.

Industrial Estate at Siliguri (West
Bengal)

1468. Shri Manaen: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) when was the sanction for
Industrial Estate in Siliguri (West
Bengal) given;

(b) whether the arca allotted for
Siliguri Industrial Estate is within
the Sub-division of Siliguri; and

(¢) the progress made in the Sili-
guri Industrial Estate so far?

The Minister of Indusry (Shri
Manubhai Shah): (a) to (¢). Though
the location of the Industrial Estate
at Siliguri in West Bengal was
approved by Government of India in
1957, technical approval for the
scheme has not yet been issued as its
details have not been received from
the State Government. The place
gelected for the location of this estate
ig four miles away from the Siliguri
town but is within the Sadar Sub-
division of Julpaiguri District. Land
acquisition proccedings for the scheme
have been finalised and possession of
land will be taken by the State Gov-
ernment shortly.

Industria]l Expansion in Delhi

1469. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

313(Ai) LSD—4,

(a) whether it is a fact that Gov-
ernment are considering a proposal to
stop further industrial expansion in
Delhi; .and

(b) it go, the reasong therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). No,
Sir. The location of industrics in and
around Delhi has however been
examined by the Town Planning
Organitation. The report of the Orga-
nization is under examination. The
intention generally is to avoid over~
crowding as far as possible by suit-
ably dispersing industrial units in the
near vicinity of Delhi.

Power Projects

1470. Shri Ram Krishan Gupta: Will
the Minister of Planning be pleased
to state:

(a) whether it is a fact that the
Planning Commission have cleared
some power projects earlier excluded
from the ‘core’ of plan because of
foreign exchange shortage, for imple-
mentation in next year; and

(b) if so, the number of additional
power projects to be taken up again?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir.

(b) Seventeen.

Dandakaranya Scheme

1471. Shri Sanganpna: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) what is the number of heavy
motor vehicles supplied so far to the
Dandakaranya Project;

(b) what is the number of cars
supplied so far;

(c¢) what is average mileage done
by carch vehicle in a month; and

(d) the average quantity of petrol
or diesel 0il consumed in a month
under each category of the vehicles?
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The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanng): (a) and (b). A statement
i3 given below.

(c) and (d). As the number of
vehicles ig large, the time and labour
involved in fhe collection of the
required information will not be com-
mensurate with the results likely to
be achieved.

STATEMENT
Sl Class of vehicle No.
Wo. received
Heavy Vehicles,
1. Trucks . . . . 100
TorAL . 100
Cars.
1. Dodge Suburban 3
2. Ambassador . 1
3. Station Wagons . . 7
4. Land Rover 1
5. Jeeps . . . . 78
ToTAaL . 90
WAl | wedEw
¥R, St WY THA: FTT AT
YT qETYr G 4F A9 FT FAT FA
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Foot-wear for Coal-miners

1474. Shrimati Iia Palchoudhuri:
Will the Minister of Labour and Em-~
ployment be pleased to state:

(a) whether the Committee set up
by the Ministry of Labour and Em-
ployment to investigate the possibi-
lity of evolving a suitable and stand-
ard paitern of foot-wear for coal-
miners has submitted its report;

(b) if so, the details of its recom-
mendations;

(c) whether they have been accept-
ed; and

(d) if so, the nature of steps taken
to implement them?

The Deputy Minister of Labour
(Shri Abid Ali): (a). No.

(b) to (d). Do not arise.

Export of Chilly and Tamarind

1475. Shri Subbiah Ambalam: Will
the Minister of Commerce and Indus-
try pe pleased to state:

(a) whether any representations
from Madras Government have been
received to ban further export of
chilly and tamarind;

(b) it s0, what steps have _been
taken by the Government in this re-
gard; snd

(c) the quantity of each of these
commodities exported during 19857,
1958 and the current year so far?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir.

(b) Does not arise.

(©
Qty. in Cwts,
1957 1958 1959
(Jan.-Sept.)*
Chillies . 56,023 1,02,871 17,290
Tamarind 149,615 1.43,203 1.06,01§

* Information regarding exgports later than
September 1959 is not available.
Certificate of Eligibility for Allotment
of Accommodation

§ Shri Nath Pai:
\ Shri 8. M. Banerjee:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) the composition of the Com-
mittee appointed by Government to
consider applications for the grant of
certificate of eligibility of residential
accommodation by the Directorate of
Estates to those Central Government
officers whose fathers own house(s) in
New Delhi/Delhi;

(b) the periodicity of the meetings
of the Committee;

(c) the number of applications ru-
ceived so far during the current year,
and the number of cases in which
certificates of eligibility have been
issued; and

(d) the normal time lag between the
receipt of application for a certificate
of eligibility and the disposal of the
application?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) The Committee consists
of:

1476,

Joint Secretary and Deputy
Secretary, Ministry of Works,
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Housing and Supply, Director
of Estates and the Assistant
Financial Adviser.

(b) The Committee meets are often
as necessary; in fact, recently it has

been meeting once a fortnight or even
cftener.

(c) 42 applications were received
during the current year. Out of
these, 13 officers have been declared

as eligible for Government accom-
meodation.

(d) A case normally takes three to
four weeks for disposal but at times
longer periods are involved if the in-
formation furnished by the officer is
not complete or if the Committee de-
sires to have certain particulars not
previously furnished by the officers.

Accommodation for Government Em-
ployees

Shri Nath Pai:
1471, '{Shri S. M. Banerjee:

Will the Minister of Works, Housing
and Supply be pleased to state the
number of Central Government
Officers in Class I, Class II and Class
III posts who either themselves or
whose parents or any dependent re-
lations own houses in New Delhi/
Delhi, but who are ocrupying accom-
modation allotted by the Directorate
of Estates, Government of India in
New Delhi/Delhi, Class-wise and
Ministry-wise?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): A
statement showing the required in-
formation (Ministry-wise and Class-
wise) is laid on the Table of the
House. [See Appendix III, annexure
No. 38].

Unauthorised Constructions in Re-
fugee Markets in Delhi

1478 Shri Ram Krishan Gupta:
“ 7\ Shri N. M. Deb:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state the nature of steps taken or

DECEMBER 15, 1969

Written Answers  syia

proposed to be taken against the
shop-keepers who have made un-
authorised constructions in Khanna
Market, Shankar Market and other
refugee markets of Delhi?

The Minister of Rehabilitation and
Minority Aftairs (Shri Mehr Chand
Khanna): This is a matter which con-
cerns the Local Administration or the
local body concerned. The position
in Delhi is no different than in any
other State.

Strike at Bombay Port

1479. Shrl P. G. Deb: Will the Minis.
ter of Labour and Employment be
pleased to state:

(a) whether any strike took place
at Bombay Port on the 37th October,
1959; and

(b) it so, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid All): (a) Yes.

(b). The strike was reported to be
a protest against the alleged delay in
the settlement of certain demands
made on behalf of the workmen of
the Bombay Port Trust.

Handicrafts Museum in New Delhl

1480. Shri P. G. Deb: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether a Handicrafts Museum
is to be established in New Delhi; and

(b) if so, what is the total amount
to be spent?

The Minister of Industry (Shrl
Manubhai Shah): (a) and (b). The
All India Handicrafts Board is already
running a Handicrafts Museum in
New Delhi since the year 1954. The
Museum i3, at present, housed ih a
private rented building at Janpath.
An expenditure of about Rs. 3,03,000
has been incurred so far on the
purchase of exhibits and equipments
etc. for the Museum.
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Precision Tool Factory

1481. Shri P. G. Deb: Will the
Minister of Commerce and Industry
Be pleased to state:

(a) whether any delegation has
been sent to France for Precision
o] Factory;

(b) if so, the names of the members
of the deleation: and

(c) when it is likely to be put in.o
operation?

The Minister of Industry (Shri
Mannbhai Shah): (a) to (c). A state-
ment is given below.

STATEMENT

A delegation consisting of the {ol-
lowing have left for France for dis-
cussions regarding setting up, with
French assistance, of a Prototype
Production and Training Centre at
Guindy, Madras:

1. Shri Nagendra Bahadur, Joint Leader
Sceretary to the Government of
India, Ministry of Commerce
and Industry.
2. Shri T.K. Palaniappan, Director
of Industries & Commerce,
Madras

3. Shril.C. Basu, Managing Direc-
tor, The National Small Indus-
tries Corporation, New Delhi.

4. Shri A. D. Bohra, Dircctor,
Indo-German Prototype  Pro-
duction and Training  Centre,
The National Smalg Industries
Corporation, New Detlhi.

No agreement has yet been finalised
between the French Government and
the Government of India, and as such
no firm date for its being set up can
be indicated.

Bonus to Workers in Hindustan
Antibiotics Ltd.

1482, Shri P. G. Deb: Will the
Minister of Commeree and Industry
be pleased to state:

(a) whether any scheme regarding
production bonus has been adopted in
the Hindustan Antiblotics Ltd, Pim-
yri;

(b) i so, hew much amount has
been paid to workers so far; and

(c) what are thé main features of
the scheme?

The Minister of Industry (Shri
Manybhai Shah): (a) and (c). There
is no “production bonus scheme”.

(b) The Hindustan Antibiotics
Limited, Pimpri have made ad hoc
production ineentive awards in cash
to the extent of Rs. 1-10 lakhs and
Rs. 133 lakhs to their workers and
staff in respect of the working of the

Factory in the years 1957.58 and
1958-59 respectively.

Withdrawal of Labour Dispute Cases
from Courts

1483 Shri Anthony Pillai:
* %\ Shri L. Achaw Singh:

Will the Minister of Labour and
Employment be pleased to state how
many cases were withdrawn from the
Supreme Court and the High Courts
by either the employers or workers
after the code of discipline was accept-
ed by Tripartite Conference?

The Deputy Minister of Labour
(Shri Abid Ali): Twenty.

Grants to Sir Gangaram Hospital

1484. Shri S. A. Mehdi: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) whether the grant for Sir
Gangaram Hospital, New Delhi has
been stopped recently;

(b) if so, the reasons for the same
and the total grant given so far; and

(c) what alternative arrangement
has been made to help this hospital?

The Minister of Rehabilitation and
Minority Afiairs (Shri Mehr Chand
Khanna): (a) to (c). There is no con-
mitment on the part of this Ministry
to give any grant to the institution.
However, a sum of Rs. 10,75,000 has

s0 far been given’ as grant to ‘be
Hospital.
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Import of Claves

1485, 8hri 8. A, Mehdl: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
to import cloves from Zanzibar; and

(b) if so, the total quantity to be
imported?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (h). Imports of cloves from
Zanzibar take place under lhe cur.
rent import policy. The present quota
for established importers for the pe-
riod October, 1959 to March 1960 is
10 per cent.

Unsold Handloom Goods in Andhra
Pradesh

1486. Shri Madhusudan Rao: Wil}
the Minister of Commerce and In-
dustry be pleased to state:

(a) the present stock of unsold
handloom goods in regard to co-opera-
tive Sector in Andhra Pradesn; and

(b) what steps Government has
taken to dispose of this stock?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The informa-
tion is being collected and will be
laid on the Table of the House.

Development of Hilly Regions of
Punjab

Shri Hem Raj:
M8% < Shri Daljit Singh:

Will the Minister of Planning Ve
pleased to refer to the reply given
to Unstarred Question No. 46 on the
16th November, 1858 and state:

(a) whether the Programme Adviser
has since discussed the proposals for
the development of hilly regions of
the Punjab with the State Govern-
ment;
(b) it so, the result thereof;
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(c) whether it is a fact thay the
elected representatives of these re-
gions have represented to the Planning
Commission for setting up of a Special
Development  Council and  setting
apart of gpecial funds for their geve-
fopment; and

(d) if so, the action taken thereon?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) Yes.

(b) The Adviser’s report is wunder
preparation.

{c) Yes.

(d) For 1960-61 separate finanical
provisions are being made for the .le-
velopment programmes of hilly areas.
The proposal for the constitution of*
an Advisory Committee for the deve-
lopment of hilly areas is under study.

Bhotiyas

1488. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is g fact that the
Secretary of the Indo-Tibetan Burder
Legislatars’ Association has sent a
memorandum to Government detailing
the difficulties of the 40,000 Bhotiyas
who used to trade in Tibet formerly;
and

(b) if so, action taken thereon?

The Prime Minister and Minister of
External Affairs (Shri  Jawaharlal
Nehru): (a) and (b). A copy of the
Memorandum, which is addressed to
the U. P. Government, has recently
been received by the Government of
India. As ig well-known, the Govern-
ment of India have been giving sub-
stantial assistance for the development
of the border areas. They have re-
cently addressed the U .P. Govera-
ment to consider measures to alle-
viate economic distress which may be
caused amongst the border people as
a result of the dislocation of the trade
with Tibet. .
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Shops-cum-fiats in Kidwal Nagar
Delhi

1489. Shri Muhammed Elas: Will
the Minister of Works, Housing and
Sopply be pleased to state:

(a) whether it is a fact that shops-
cum-flats have been constructed and
completed in Kidwai Nagar, Delhi;

(b) if so, number of shops and flats
constructed;

(¢) the number of them allotted;

(d) if not, the stall holders of which
road berm will be allotted these shops
and flats in Kidwai Nagar;

(e) the authority responsible for
allotting these slops and flats; and

(f) when will these shops and flats
be allotted?’

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) Yes.

(b) 98 shops and 16 flats.

(c) None so far; steps are being
taken to allot them.

(d) to (f). No decision has yet been
taken.

Export of Onions

1490. Shri Jadhav: Will the Minis-
ter of Commerce and Industry be
pleased to state what quota was al-
lotted to the Private Merchants and
the Co-operative Societies and allied
bodies to export onions in the year
1958-59 and 1959-60 so far?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

Trade Co-
uperative
Socieries
Tons
1958- 59 . . 60,150 L.icensed
freely §
1959- 6O . . 74,000 Licensed
frecly,

Indianisation of Foreign Firms

1401 Shri Ram Krishan Gupta:
"\ Shri Basumatari:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Unstarred Question No.
11 on the 3rd August, 1959 and state:

(a) whether the discussions with
the representatives of foreign firms
for Indianisation of those firms and
plantations has been concluded; and

(b) if so, the result thereof?

The Minister of Industry (Shri
Manubhai Shah): (a} and (b). Fur-
ther discussions with the Associated
Chambers of Commerce have taken
place. Certain proposals and views
have been put forward and some
further data have also been supplied.
These are under consideration.

12.15 hrs.
PAPERS LAID ON THE TABLE

TREATMENT OF INDIAN PoLICE PATROL
PArTY CAPTURED BY CHINESE TROOPS

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I had promised to lay on the
Table certain papers in connection
with the treatment of Indian prisoners
by the Chinese authorities in Ladakh.

I beg to lay on the Table a copy of
each of the following papers exchang-
ed between the Governments of India
and China regarding the treatment of
the Indian police patrol party captur-
ed by the Chinese troops at Chang
Chenmo Valley on the 21st October,
1959:

(1) Unofficial memorandum of the
Chinese Government, 14th
November, 19859,

(2) Note of the Indian Govern-
ment, 24th November, 1959.

(8) Note of the Chimese Govern-
ment, 28th November, 1959.
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(4) Note of the Indian Govern-
ment, 13th December, 1958
along with Statement of Shri
Karam  Singh. (Placed in
Library, See No. LT-1791/59.]

Shri Vajpayee (Balrampur): May
I point out that the papers now laid
on the Table by the hon. Prime Minis:
ter do not include the Chinese reply
to his letter of the 16th November,
19597 A month has passed. How
long are we going to wait for their
reply? ’

Shri Jawaharlal Nehru: We are
dealing with the question of the treat-
ment of Indian prisoners. These are
the only papers in relation to that
that I had promised to place, and I
have placed them. As for the reply,
I cannot place a reply on the Table
of the House when I have not receiv-
ed it

DrscussioN ON STATE TrADING CORrrO-
RATION REPORT

The Minister of Industry (Shri
Manubhai Shah): On behalf of Shri
Kanungo, I beg to lay on the Table a
copy of statement correcting the in-
formation given on the 11th Septem-
ber, 19859, in reply to the point raised
by Shri V. P. Nayar during the dis-
cussion on the Report of the State
Trading Corporation of India Limited
regarding the association of the Direc-
tors of the Corporation with private
firms. [See Appendix III, Annexure
No. 37].

ANNUAL REPOrRT OF HINDUSTAN
AnTIBIOTICS LIMITED

Shri Manubhai Shah: I beg to lay
on the Table, under sub-section (1)
of Section 639 of the Companies Act,
1956, a copy of the Annual Report of
the Hindustan Antibiotics Limited for
the year 1958-59 along with the
Audited Accounts and comments of
the Comptroller and Auditor-General
thereon. [Placed in Library, See
No. LT-1793/59.1

12.17 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

MiINORITY COMMUNITY IN EAST
PAKISTAN

Shrimati Ila Palchoudhuri (Nabad-
wip): Under Rule 197, I beg to call the
attention of the Prime Minister to
the following matter of urgent public
importance and I request that he may
make a statement thereon:

“The restrictions reported to have
been imposed by the Govern-
ment of East Pakistan on
members of minority com.
munity in the matter of rene-
wal of their passports.”

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Government of India have, during the
last few months, seen reports in the
Press that no fresh passports were
being issued to the minority com-
munity in East Pakistan, that the pass-
ports presented for renewal were be.
ing seized and that the applicants for
India-Pakistan passports were being
asked to pay a security deposit of
Rs. 100.

From enquiries, it has been ascer-
tained that the Government of East
Pakistan have:

(i) undertaken a rigorous check
of the antecedents of passport
holders, particularly those be-
longing to the minority com.
munity, as a part of the drive
against smuggling and large
numbers of passports are held
up with the district authori-
ties pending the conclusion of
necessary enquiries;

(ii) directed that those applying
for new India-Pakistan pass-
ports should deposit Rs. 100
before issue of the passport
and those who already hold a
passport should deposit Rs. 100
before undertaking travel
to India; and
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(iii) issued instructions that the
members of the minority com-
munity should be asked to
give detailed information
about their income, taxes paid,
the members of their family
living outside Pakistan, re-
mittances made etc.

These measures taken by the Gov-
ernment of East Pakistan and the con-
sequent delays in the renewal of old
passports and the issue of new pass.
ports have been causing serious hard-
ship to the members of the minority
community in East Pakistan. This, in
some measure, explaing the monthly
average figures of migration which
have gone up from 411 in 1958 to 609
during the first ten months of 1859.

Our representatives at Dacca and
Karachi had taken up this matter with
the Pakistan authorities concerned.
The Government of East Pakistan have
told our representative that the
scrutiny of antecedents of passport
holders has been undertaken with a
view to check smuggling and to detect
forged passports, large numbers of
which have been in circulation.
As regards the deposit, the Pakistan
authorities have stated that deposits
have been asked for to enable the East
Pakistan Government, in case of need,
to arrange for repatriation of their
nationals who have travelled to India
and that larger deposits have been ask-
ed for from those applying for passport
facilities to travel to countries other
than India. As regards the detailed in-
formation about income, taxes paid
etc., the East Pakistan authorities
have stated that these enquiries are
being made with a view to check illicit
transfer of funds in violation of the
foreign exchange regulations. The
Pakistan authorities also informed our
High Commissioner in Karachi that the
measures taken by them apply to all
Pakistan nationals and that there is
no basis for the allegation that (here
is any discrimination against members
of the minority community in East
Pakistan.

When this matter was raised in-
formally at the last meeting of the

to Matter of 122
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Chiet Sec.e.aries of the Eastern zone
held in Calcutta in August, 1959, the
East Pakistan authorities promised to
issue instructions to expedite the en-
quiries and relieve the hardship caused
by the delay in the renewal or issue
of passports. Our representatives at
Dacca and Karachi are following up
this matter with the authorities con-
cerned in pursuance of this assurance

given at the conference of Chief
Secretaries.

Shrimati Renu Chakravartty (Bas-
irhat): This is one of the points cover-
ed by the Nehru-Liagat Agreement,.

wually besides this, there are other
clauses  also in the Nehru-Liaqat
Agreement, and in recent times many
of them are being by-passed by the
Pakistan Government. s there any
method of taking up these issues fur-
ther by discussion at the level of the
Secretaries, or is it to be taken up in
the normal course going through the
Pskistan High Commissioner?

Shrimati Lakshmi Menon: Certain
procedures were laid down in the
Minister-level conference and then the
Chief Secretaries’ Conference, I think
these are the only ways in which
these things can be implemented.

Shrimati Renu Chakravartty:
At the level of the Chief Secre-
taries’ conference, some discussions
hed taken place recently. Are these
cenferences at the Chief Secretaries’
level going to take place at period-
ca) intervals, so that we can forward
these violations of the Nehru-Liaqgat
agreement to them and they could
take them up? If so, at what intervals
will these Chief Secretaries’ confer-
ences take place?

Shrimati Lakshmi Menon: That de-
pends upon the urgency of the ques-
tion and also the agreement between
the two Governments as to the need
for holding such conferences. I t¢an-
not give any kind of assurance in that
respect.

Shri Panigrahi (Puri): Recently, we
were told that migration has not in-
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creased from East Pakistan to India,
and if it has increased, it may be due
to other reasons such as economic
conditions. But the statement now
made reveals that it is because of the
hard<hips imposed on the minority
community that the migration has
increased. And the Pakistan Govern-
ment have given some explanation. I
would like to know whether the Gov-
ernment of India are satisfied wilth
the explanation offercd by the East
Pakistan authorities, and if not, what
other steps are going to be taken in
order to pursue this matter so tihat
our citizens there do not suffer from
these hardships?

The Minister of Rehabllitation and
Minority Affairs (Shri Mehr Chand
Khanna): They are the citizens of
Pskistan, they are not our citizens.

Shri Panigrahi: I stand corrected
What steps are going to be taken to
pursue this matter so that the minori-

ties there dqo not suffer from  these
hardships?

Shrimati Lakshmi Menon: 1 have
nothing more to say.

Shrimati Ila Palchoudhuri: May I

seck a clarification? The Deputy Min-
{sier was pleased to state that there
was a meeting in August, 1959. It
wiil be observed from the statement
laid on the Table of the House only
the other day, I think, on the 2nd
December, 1959, that betwecn Septem-
ber, 1958, and October, 1959, there
bhas been a sudden influx, particularly,
into West Bengal. It has also been
rcported to us that there is a sense of
a great deal of insecurity amongst the
minority community in East Pakistan.
Is there any way of settling this issue?

Wtat do the Government of India
intend to do about this?

Shrimati Lakshmi Menon: As I
have stated already, whatever the

Calling Attention DECEMBER 15, 1959 Displaced Persons.
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{Compensation and
Rehabilitation) Second
Amendment Bill
Government of India have to say is
included in the statement. 1 have
nothing more to add. :

Are Government
That is

Shri Panigrahi:
satisfled with the answer?
what we would like to know.

Mr. Speaker: The hon. Deputy Min-
ister has made a statement. And hon.
Members have asked some questions.
J* the Government of India are not
-atisfled, they will take further action.
But, on this statement, 1 am not
gaing to allow further questions.

3223 hrs,

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL*

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): I beg to move for leave to
introduce a Bill further to amend the
Administration of Evacuee Property
Act, 1950.

Mr. Speaker: The guestion is:

“That leave be granted to in-
troduce a Bill further to amend
the Administration of Evacuee
Property Act, 1950”.

The motion was adopted.

Shri Mehr Chand Khanna: I intro-
duce the Bill.

12.234 hrs.

DISPLACED PERSONS (COM-
PENSATION AND REHABILITAT-
ION) SECOND AMENDMENT
BILL*

The Minister of Rehabllitation amd
Minority Affairs (Shri Moehr Chand
Khanuna): I beg to move for leave to
introduce a Bill further to amend the
Displaced Persons (Compensation and
Rehabilitation) Act, 1954.

" *Published in the Gazette of India Extreordinary Pm T—~Section 2, dated

13-12-1088.
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Mr, Speaker: The question is:

“That Jeave be granted to  in-
troduce a Bill further to amend
the Displaced Persons (Compens-
ation and Rehabilitation) Act,
1954.”

The motion was adopted,

Shri Mehr Chand Khanna: I intro-
duce the Bill.

12-24 hrs.
APPROPRIATION (NO. 8) BILL

The Deputy Minister of Finance
(Shrimat{ Tarkeshwari Sinha): On
behalf of Shri Morarji Desai, I beg to
move:*

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1859-60 be taken into  consider-
ation.”

Mr. Speaker: The question is:

“That the Bill to suthorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1859-680 be taken into  consider-
ation.”

The motion was adopted,

Mr. Speaker: The question is:

“That clauses 1 to 3, the
Schedule, the Enacting Formula
and the Long Title stand part of
the Bill”.

The motion was adopted,
Clauses 1 to 8, the Schedule, the

Enacting Formula and the Long Title
were added to the Bill.

Revenue end Land
Reforms Bill

Shrimati Tarkeshwari Sinha: I beg

to move:

“That the Bill be passed”.
Mr. Speaker: The question is:

“That the Bill be passed".
The wmotion was adopted,

12:25 hrs.

TRIPURA LAND REVENUE AND
LAND REFORMS BILL~contd.

Mr, Speaker: The House will now

take up further consideration of the

following motion moved by Shri
Datar on the 11th December, 1959
namely .—

“That the Biil to  consolidate
and amcnd the law relating to land
revenue in the Union Territory of
Tripura and to provide for the
acquisition of estates and for cer-
tain other measures of land re-
form be referred to a Joint Com-
mittee of the Houses consisting of
30 Members; 20 from this House,
namely, Shri Bangshi  Thakur,
Shri Rungsung Suisa, Shri Dhar-
anidhar Basumatari, Shri Etikala
Madhusudan Rao, Shri  Ghan-
shyamlal Oza, Shri Bibhuti Mishra,
Major Raja Bahadur Birendra
Bahadur Singh, Shri M.  Gulam
Mohideen, Shri Shobha Ram, Shri
Raja Ram Misra, Shri J. B. S.
Bist, Shri N. B. Maiti, Shri H.
Siddananjappa, Shri Dasaratha
Deb, Shri Laisram Achaw Singh,
Shri Pramathanath Banerjee, Shri
Tridib Kumar Chaudhuri, Shri
Ram Chandra Majhi, Shri Bijaya
Chandrasingh Prodhan and Shri
B. N. Datar, and 10 members
from Rajya Sabha;

that in order to constitute &
sitting of the Joint Committee the
quorum shall be one-third of the
total number of Members of the
Joint Committee;

*Mover with the recommendation of the President.
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that the Committee shall make
a report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relat-
mg to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of Members to be
appointed by Rajya Sabha to the
Joint Committee.”

" Shri Radhelal Vyas, who was in
possession of the House, may conti-
nue his speech now.

An Hon, Member: What is the time
allotted for this Bill?

Mr. Speaker: The time originally
allotted was 3 hours; the time taken
so far is 2 hours and 45 minutes. Only
15 minutes now remain. The time
taken by the hon. Member Shri
Radhelal Vyas already is 17 minutes.
Does he want to take the rest of the
fifteen minutes himself?

Shri Radhelal Vyas (Ujjain): I have
a few sugestions to make.

Mr. Speaker: All right; he may take
three more minutes.

Shri Radhelal Vyas: If necessary,
you may be kindly pleased to extend
the time by a few minutes.

Mr. Speaker: Is it so necessary?
Anyhow, we shall see.

Shri Radhelal Vyas: I have dealt up
to clause 62 already; now, I come to
clause 63 which provides for three
processes for the recovery of arrears
of land revenue. I would like to

muggest for the consideration of the

Joint Committee......
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Mr. Speaker: At this stage, we
do not go into the clause-by-clause
consideration.

Shri Radhelal Vyas:; But some sug-
gestions wiil have to be given for the
consideration of the Joint Committee,

Mr. Speaker: That is all right, but
the suggestions need not be made
olause-by-clause. The hon. Member
may state only the general points
at this stage, and say whether this
Bill is one which has to be considered
or not. Or, he may generally say
that these are the main points, these
are the weak points and so on. He
ought not to deal with it clause-by-
clause and say that this clause re-
quires some amendment in this manner
and so on.

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
That is what he has been doing.

Mr. Speaker: If there is an enor-
mous question of principle involved
in it, then I have no objection if a re-
ference to the clause is made. Other-
wise, to say that the composition of a
committiee should be five members, or
the period of two years may be re-
duced to one year or increased to
three years, the rate of compensation
may be something else, and so on,
would mean going into details. There
may be different views on these
things, but these are all details which
will have to be looked into by the
Joint Committee. Hon. Members who
want to make suggestions can send
those suggestions to the Members of
the Committee, and they will all be
placed before the Joint Committee
and circulated to the Members there-
of; I shall certainly do so. And if the
hon. Members have time to attend the
meetings of the Joint Committee they
can all attend, without any restric-
tion; they can place their viewpoints
before the Joint Committee, though
they cannot vote. That is already
there in the rules,



5129 Tripura AGRAHAYANA 24, 1881 (SAKA)

Shri Radhelal Vyas: For recovery
of arrears, one of the processes should
be te heand over the land to some rec-
ceiver or to give it in lease to some
other person. This can also be one of
the ways of recovering the arrears, so
that the landowner may be saved
from parting with his land.

As regards appeal, that is a very
important question. In clause 96, it
has been stated that ‘an appeal shall
lie against every original order passed
under this Act’. If every order is to
be appealed against, then it will pro-
long the litigation, and the decision
will be very much delayed. Either
the appeal should be against the final
order of the competent awmthgrity, or
in particular cases, against interim
orders against which an appeal should
be specially provided for in the Bill
itself, as has been done in  the Civil
Procedure Code. Every order should
not be made appealable. I hope the
Joint Committee will consider this
point and would recommend that an
appeal shall lie against the final order
or such intcrim orders against which
appeal would be provided for in  the
Act itself.

As regards limitation for appeals, it
has been provided in the Bill that the
time taken for obtaining a ccrtified
copy shall be excluded. But there
might be cases where it would be very
necessary to extend the limitation as
it has been provided in the law of
limitation. So the general provision
for extension of time as is made in the
law of limitation should be made ap-
plicable to appcals against this Bill
also,

Wherever there is a question of a
right between two private persons, it
has been provided that the aggrieved
person can go to a civil court to ques-
tion any order of the competent au-
thority, but where there is a dispute
between a private person and Gov-
ernment, the jurisdiction of the civil
court has been barred. You will
kindly refer to clause 99. In such
cases also, even in review cases,
where a competent authority or any
revenue officer comes to know  that
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some mistake has occurred, if he
wants to review the order, he should
have the power to do so even if it be
a dispute between Government and a
private person.

As regards rules, the Administrator
has been given power to frame and
issue rules. I would like to submit
that the rule-making power should
be with the Administrator, but he
should exercisc it only with the pre-
vious approval and sanction of Gov-
ernment. As regards surrender  of
the land, it has been said that if the
raiyat wants to surrender his holding,
he must do so by giving three months
notice. This should not be necessary.
He should be able to surrender his
land at any time and Government
should take possession of it. Why
should there be a time-limit or notice
necessary for this? As regards rent
received by the raiyat, if no receipt is
issued for the same, it is not made
punishable. There should be a provi-
sion to the effect that if the land-
holder fails to issue a receipt for rent
received, it is an offence liable to
punishment.

Regarding eviction of a tenant of a
landholder under disability, a period
of five ycars has been mentioned. He
will not be evicted after a lapse of
five years from the date the disabled
person coases to be under disability.
The period of five years is too long;
it should not be more than three
years. If he had been under disability
for a number of years and if the dis-
ability is removed, within  the next
three years the person who ceases to
be under disability must have the
right to evict the person concerned.
So the period of five years should be
reduced to three years.

Similarly, a person taking posses-
sion for personal cultivation under
the order of a court and failing to
cultivate within four years will sur-
render his land to the original tenant.
But I would like to submit that four
years are a very short period. If he
fails to cultivate within the next
twelve years, then he should be made
liable to return the land to the tenant
from whom it was given over to him.
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As regards option to purchase a
land which is disposed of by a raiyat
under clause 134, a reasonable price is
to be determined, if there is a dispute
with regard to it, by the competent
authority. The basis for such deter-
mination is the average price prevail-
ing during the ten years preceding
the sale of the land. The price of land
varies from year to year and to fix
the reasonable price on the basis of
the prices that prevailed during the
previous ten years is not equitable.

Shri Ranga (Tenali): It is too long
a period.

Shri Radhelal Vyas: It is too long.
I would, therefore, submit that the
fair price or reasonable price prevail-
ing at the time the land is sought to
be transferred....

Shri Ranga: That is right.

Shri Radhelal Vyas: ....or, at the
most, the average of the prices pre-
wvailing during the preceding three
years, should form the basis of the
transaction. In no case should it go
beyond three years. Lastly, I would
invite attention to clause 185.

“Any transfer, partition or lease
of land made in contravention of
the provisions of this Chapter shall
be void”,

This is all right. I have nothing to
say about it. But I am opposed to
sub-clauses (2) and (3). These relate
to the registration of deeds. If  the
transfer etc. is void, even if it is regis-
tered, it will have no effect. But to
make a provision in the law that the
Registrar shall not register if the
transaction has been effected in con-
travention of the provisions of the
Chapter is not proper. How is the
Registrar to go into all  these things
and make an inquiry? As soon as a
document is presented to him for
registration, he has to register it. It
i3 not his duty or within the scope of
his duty to go behind it, to record
evidence and find out whether the
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transfer is contrary to or in contra-
vention of the ©provisions of this
Chapter. It is unnecessary. It is

enough that the transfer, partition or
lease is presented; the competent
court or the competent authority shatl
declare it void, if it is void, even if
the document is registered. So I would
submit that sub-clauses (2) and (3)
should be deleted.

Shri Datar: I am obliged to hon.
Members of this House because they
have welcomed a number of -pro-
posals. Even my hon. friend, Shri
Ranga, had to concede that there were
a number of salutary provisions in
this Bill. May I also add that a num-
ber of suggestions have been made by
hon. Members so far as the different
clauses are concerned? I would as-
sure them that the Joint Committee
would go into all these provisions and
make such improvements, if any, as
they consider necessary. I would
only reply in a general way to certain
points raised by hon. Members,

Shri Radhelal Vyas and a number
of other hon. Members made a refer-
ence to the earlier part of this Bill in
which have been laid down provisions
regarding the land revenue -adminis-
tration. Possibly they are not awure
that there are exactly similar provi-
sions in some of the 1land revenue
codes which have stood the test of
time. May I point out in this con-
nection that we have the Bombay
Land Revenue Code which has been
in use for, I believe, a very large
number of years and the provisions of
which have, on the whole, been found
very satisfactory? Similarly, we have
a Land Revenue Code in Madhya Pra-
desh. A large number of provisions
in this Bill concerning the land reve-
nue administration is taken from
these two codes amongst others.
Under the circumstances, I would sub-
mit to this House that when these
provisions have been found by ex-
perience to be satisfactory, we ought
to apply them to Tripura also. Had
the hon, Members seen that there are
similar provisions in these land
revenue codes about sales, about re-
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cord of rights, correction of bounda-
ries, preparation of maps ete., they
would not have made the comments
that they did. 1 believe that they
thought that these were new provi-
sions. They are exactly the same
provisions. Under the Land Revenue
Codes a number 'of mutters have to be
decided by the land revenue authori-
ties.

One hon, Member was struck by a
provision that all the property not
owned by an owner vests in Govern-
ment. That is one of the fundament-
al principles on which the right to
land is based. If any paerticular land
is owned by a private person then
different considerations arise. Other-
wise, as under section 37 of the
Bombay Land Revenue Code some
provisions have to be made because
you cannot think of any property
without ‘any owner. And, here, you
will agree that Government, on be-
half of the people have to hold all
these lands. That is the reason why
such a provision has been made.

Execution sales under the Land
Revenue Act have also to be provided
for. Appeals have to be provided
for; and it would not be correct to say
that these provisions have to be taken
over from  the Code of Civil Proce-
dure or from some other legislation.
The Land Revenue Code has to  be
complete in itself. In this territory
of Tripura it was found that there
were a number of Acts; but they were
not up to date; they were not com-
plete, That is why in this Bill we
have introduced in the earlier part
ell the provisions regarding land
revenue administration.

Then, certain objections were raised
regarding the principles that we hgve
followed in making certain 1'nd re-
form proposals. In this conncction I
may add that we have got the Second
Five Year Plan where the whole ques-
tion has been discussed in all its as-
pects and general lines have been laid
down on which every State Govern-
ment iz expected to proceed.
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In this connection I would like to
invite the attention of the House to
Chapter IX where the whole gquestion
has been considered in all details. If
hon. Members will go through the pro-
visions of this Chapter they will find
that in the Bill we have generally
followed all those principles. That is
why I stated that the present Bill was
a model Bill. To a large extent,
wherever there was any need, any
State Government may follow it pro-
vided they find that it is necessary.

In respect of land reforms this
Second Five Year Plan has suggested
that immediate steps ought to be
taken. For example, they point out
that there ought to be, as early as
possible, the abolition of interme-
diaries, They refer to some of the
States where such intermediaries have
been abolished and they have pointed
out that it ought to be done so far as
Tripura was concerned. The State of
Tripura was specifically mentioned
and that is the reason why we have,
to a large extent, naturally borrowed
from the principles laid down in the
Second Five Year Plan.

If these two items are taken into
account, namely, the Land Revenue
Codes in the various States for land
revenue administration end the prin-
ciples laid down in the Second Five
Year Plan for introducing reforms on
a number of points, then, possibly a
large volume of the criticism  which
has been made here will have dis-
appeared,

I would not like to go very deeply
into the various provisions. A number
of hon. Members have pointed them
out. I would also point out thet these
questions will be considered. But,
when certain general questions are
raised, then, one has to reply at least
to a certain extent.

A point was made out that un-
authorised occupation should be regu-
larised by bringing it down almost to
the date of the Bill itself. That would
not be a proper matter. So far as un-
authorized occupation is concerned, it
is to be provided against except where
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in the interests of the people it can be
regularised. That point also has to
be wken into account.

Tripura

Another point was made that if a
tenant or a person in possession did
not cultivate the land properly he
ought not to be evicted immediately.
I was surprised at my hon., friend
Shri Vyas contending that even if the
land was not cultivated for 12 years
no action should be taken within 12
years. That is not the correct atti-
tude to take. In this connection we
shall also understand that while the
interests of the agriculturists have to
be fully provided for, we have also to
take into account the larger public
interests of the country; and the larg-
er interests of the country require
that no land should remain unculti-
vated berause, as you are aware, the
question of foodgrains is @ very im-
portant one. Therefore, the larger
question of the interests of the people
at large and the question of safe-
guarding the rights of the cultivators
have to go together. That is the
reason why it has been pointed out
that a land shall not be allowed
remain uncultivated for long
interests of society.

to
in the

An objection was raised that the
tenant should not be evicted at all
*May I point out that it is a very wide
assertion? Whenever land is not pro-
perly looked after, and especially the
land becomes the subject-matter of
what is known in the Law of Torts as
active waste—I can understand hon.
Members contending that if there is
passive waste the tenant or the occu-
pant should be held liable—whenever
acts of positive waste are committed,
naturally, that ought to constitute a
ground for eviction,

It is open to him to cultivate the
land properly, to reap its advantages
and to satisfy the obligations that will
be thrown upon him by the law. But
to go further and damage the land, to
use it in an improper way so as to
make it almost permanently unfit for
«<ultivation is an act which cannot be
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tolerated in the interests of society.
That is the reason why it has been
laid down that whenever there is an
act of active waste it ought to be pro-
vided against.

A number of hon. Members con-
tended that even if the rent is not
paid the tenant ought not to be evict-
ed. That again, you will find, is not
a proper assertion. A period has
been given to him. After the rent
becomes due, within 3 months he has
to pay. Even after that a certain
further concession has been given.
But a tenant has to know that he has
to reap the fruits of his cultivation
subject to his obligation to pay rent.
As you will have seen, we have taken
all proper steps 1o see that the rent
that is fixed is a reasonable rent, not
arbitrary rent, not extortionate rent.
Secondly, in such cases you will have
seen that whenever a tenant is allow=-
ed to be in possession he will conti-
nue for a period of five years together
unless the land owner or  the raiyat
requires the land to the extent of his
personal cultivation.

A number of hon, Members have
complaincd about the definition  of
‘personal cultivation’. The Second
Five Year Plan has pointed 'out that
personal cultivation includes his being
resident on or as near the land as
possible because unless the man is
there he cannot carry on either that
kind of cultivation or that kind of
supervision.  These are  the points
which require that whenever  a man
purports to cultivate land personally
he 'ought to reside on or near the land
or as near as possiblc. What would
be ‘as near as possible’ would be con-
sidered and described by the  rules.
Sometimes it may be within a mile;
sometimes it may be more. It all de-
pends upon the particular terraein
where the land is situate. That is the
reason why a rule will be made re-
garding the place where a man can
reside without going against the pro-
visions and principle of personal cul-
tivation. We have laid down a cer-
tain date. That was the date on
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which this Bill was originally pub-
lished, It was considered and then it
was found that some cheanges were
necessary in the Bill that was pub-
lished. That was the reason why that
particular date has been put down
here. My friend Shri Ranga com-
plained that no restriction should be
placed on the right of alienation. I
wish he had known the conditions in
Delhi, how attempts are being made
to by-pass a law that the Government
are going to make and how the prices
are rising. It is of greet inconveni-
ence to the people if the prices are
allowed to go beyond reasonable
levels and people are allowed to take
advantage 'of the intentions of the
Government, after the intentions are
made known.

Shrd Ranga: My point is whether
the Government’s intentions in regard
to the fixation of ceiling and their
cjection to the transfer of iands even
among the members of their families
were made known by tom tom in the
villages in Tripura State in 1957. It
was not s0. Is the Government con-
templating to put any restriction on
the people’s right to transfer their
houses if they possess a large number
of houses in the towns or other places,
merely because the prices are rising?

Shri Datar: The Bill was published
according to the usual procedures.
Copies of the Bills were available
everywhere, even in the village
offices.

Shri Ranga: Was it done in 19577

Shri Datar: In these circumstances,
may I point out that it would not be
open to any person to claim ignorancc
of law? Here in this case the Bill
was published for public information
and therefore, it should be taken that
every man understood that such a Bill
was published,

Shri Ranga: Was it published in
1957 in this form?

Shri Datar: The hon. Member has
not understood me. This Bill was
first published in 1937, It was given
wide publicity according to the usual
rules. Thereafter it was found that
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certain changes ought to be made.
They are not very material changes.
That is the reason why the date of the
publication of the Bill has been con-
sidered as an important and critical
date. Whatever is being done after
that date will be disregarded, pro-
vided they are against the principles
of this Bill, Otherwise, it will conti-
nue as it is. That is the reason why
this date has been purposely fixed.
Otherwise, immediately the Govern-
ment makes a declaration of their pro-
posals, people will not be wanting to
take recourse to certain bogus trans-
actions and give it the colour of pro-
per and bona fide transaction for the
purpose of defeating the provisions of
the Bill itself. That is why in all such
cases a previous date hag to be men-
tioned. Even in the case of Delhi
that has got to be mentioned. Other-
wise you will find that the price will

rise and the purpose of the Act will
be defeated.

When the Government takes over
the land, how is it to be distributed?
That question was asked rightly. That
question will be fully congidered and
to the extent it is possible, priorities
will also be laid down. Another hon.
Member suggested that importance
should not be given to co-operative
societies. To the extent possible, i#
would be better to encourage co-ope-
ration among the cultivators and
among the others as well. A conten-
tion was put forward against the pro-
vision restricting the transfer of lands
of the Scheduled Tribe peoples among
themselves but allowing such transferg
in favour of a co-operative society. If
something by way of further restric-
tion were to be laid down, it would
be inconvenient to the members of the
tribal communities themselves because
sometimes they would like to raise
money for the purpose of developing
the land or for certain other purposés
and in such caseg it ought to be open
to them to mortgage or pledge the said
properties to a bona fide co-operative
society. In the interest of the tribal
people themselves this provision by
way of exemption from the rule hag
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buef 1aid down thére. Gréat care has
Hido b takén 1o ste that the rent is
wéithér very high nor very lew. Pro-
visions hive bedh iiade regardihg per-
shiskible limits, ceilings, etc. My hon.
fiiénd, Shri Ranga, reised the general
guestion of ceilihg. This has bain
considerdd for a numbeér of years ahd
the broad prineiples have been 1luid
gown. It i8 not nécessary at this stage
for Me to reply to the general question
a8 t0 wHy no ceiling has been 1laid
doWn in respect of theé other incomes.
In kespéct of the celling on lands, there
afe someé special considerations. On
abcounit of the historiedl circumstances,
thé persons who cultivased the lands
were not unfortunately in possession
théteol and we have a large class of
persons who are agriculturists but
landless. We are also anxious that
the position of the agriculturist is im-
provéd as much ag the hon. Member
wants it. .... (Interruptions.) The
criterion the hon. Member laid down
yesterday was that they ought to come
to the standard of the higher middle
class. These are all the objects that
we have kept in view. But we have to
rise gradually to the objectives, It is
in this connection that there ought
to be a ceiling on lands as I have
-stated for a variety of reasons 8o that
alrom these lands more foodgrains
should be available and secondly more
persong could have at least some land
to grow crops upon.

Shri Ratga: What about the home-
less people?

Shri Datar: It is difficult to answer
his running commentary which I could
not even follow. I would submit to
my hon. friend that it would not be
proper to raise the general question
here because there are special circums-
tances so far as the agriculturists are
concerned. Their need ig the most
pressing. It is naturally for this rea-
son that lands have to be singled out
for a proper ceiling.

We have made certain gradations so
far as the family is concerned. A
fairly large and wide definition of the
.word ‘family’ hag been given and it
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COonsists of the father and motiver,

Children are also includéd and I may
ajd that even grand-children are -
clyded. If all the heirs on this or Bt
side, however distant théy may be, are
Put in, it would deféat the purpede
We have in viéw ultimately. 28 ashes
have beeh laid down as a family uhft
for a family of about five per#éns. If
there are more, they are gntitled to
More but we have also to lay doWn
8 maximum of 50 acres for a family.
These are thé principles that have been
laid down. Something has gét to be
done because the agriculturists are the
clags that need the greatest measure
of help in this respect by way ©f

legislation, especially on the soeial

side, on land reforms, etc. Othetrwise,

he js aware of the great hardship

under which the landless labourers _
have cultivated ~ their lands. They

g€ive all their labour but get

very little. They do not gel

oWnership rights at aill. These things

haye continued for centuries together,

ang the earliest we go to their aid the

better, By the earliest time possible

we should give them substantial rights,

rights of ownership wherevdr that is

Possible. If they are tenants under

the new Bill they must have, what is

called, security of tenure, security

of rent. There should not be any

racket, any extortion as far as rent

is concerned. That also has been

Provided for.

13 hrs.

A question was raised about inter-
mediaries. Intermediarie; as a class
wil] disappear. But if, for example,
the intermediaries are anxious to hive
some land for their cultivation, accord-
ing to the limit laid down, why should
not their cases be considered? They
will also become “raiyats”, nothing
more, ‘They will also be placed on the
same footing as others who are getting
lands, There also we have laid down
a humber of limits. There is the
basic unit, the family unit and the
permissible limit which have all been
fiXéd. So far as thése intermediaries
aré concethed, they were in  posses-
sidh of 1Wnd@s for a number of years.
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sy did very little but they reaped
mcat the benefit of the land. They, as

» cless, the intermediaries, have to be
ahalhhed 1f, for example, they are
prepared to have some land accord-
oy to our rules for the purpose of
personal cultivation—that ought to be
noted—they should not be excluded.
That is the reason why this principle
also has been laid down, and I would
request the hon. Member to hote what
has been dorie in this respect.

OtHer poifits were raised including
thé question of surrender. Unfortu-
natély, we khow that the agriculturists
as a class arie satil]l highly illiterate and
to a large extdnt they are helpless.
Oftentimes, whenever there are such
surrenders they are found {o be bogus;
in any case, they are far from volun-
tary. That is the reason why a cer-
tain restriction has been laid down,
thet a surrender to be considered bona
fide has to satisfy certain conditions.

: Government authority has to be
satisfied that it was a bona fide and
voluntary surrender; otherwise it
Woul riot be called a surrender at all.
A stirrender would be losing of one's
own right by one's own actt, what you
call self-denial. Therefore, the ques-
tiong to be considered would be whe-
ther it i5 a tase of self-denial and the
party concernéd is really surrender-
ing the lands. To that extent, provi-
siths hidve been 1did down for test-
ing the form, the voluntary nature of
such surrenders whenever they come
to the notice of the authorities. That
is the reason why a special provision
had to be made about surrender.

I think, Sir, I have dealt with most
of the points. Lastly, I assure the
hon. Members that the Joint Com-
mittee will be considering all these
matters, and I am confident they will
give us a report which will be fully
acceptable to the hon. Members.

Mr. Speakér: The question is:

“That the Bill to consolidaté and
htribd the law relating to land
tevenue in the Union Territory of
‘I‘ﬂpura and to provide for the ac-

utsition of estates and for cer-

h offier measures of land re-
form be referred to a Joint Com-

Motion re: 5142
Swapansion of Rule
mittee of the Houses consisting
of 30 members; 20 from this House,
namely: —

Shri Bangshi Thakur, Shri
Rungsung Suisa, 8hri Dharanid-
har Basumatari, Shri Etikaia

Madhusudari Rao, Shri Ghan-
shyamlal Oza, Shri Bibhuti
Mishra, Major Raja Bahadur

Birendra Bahadur Singh, Shri M.
Gulam Mohjdeen, Shri Shobha
Ram, Shri Raja Ram Misra, Shri
J. B. 8. Bist, 8hri N, B. Maiti,
Shri H. Siddananjappa, Shri
Dasaratha Deb, Shri Laisram
Achaw Singh, Shri Pramathanath
Banerjee, Shri Tridib Kumar
Chaudhuri, Shri Ram Chandrd
Majhi, Shri Bijaya Chandrasingh
Prodhan and Shri B. N. Datar
and 10 Members from Rajye
Sabha;

that in order to constitute a
sitting of thé Joint Commiittee the
gtiorum zhall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committées
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the saig Joint Committée and
communicate to this House the
names of members to be appointed
by Rajya Sabha to the Joint Com-
mittee.”
The motion was edopted,

13.05 hrs.
MOTION RE: SUSPENSION OF RULE

Mr, Speaker: Shri Datar may now
move his motion regarding suspension
of rule.

The Minister of State in the Ministry
of Home Affatrs (Shri Datar): Sir, I
beg to move:

“That the first proviso to Rule

74 of the Rules of Procedure and
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Conduct of Business in Lok Sabha
in its application to the motion
for reference of the Manipur Land
Revenue and Land Reforms Bill,
1839, to a Joint Committee of the
Houses be suspended.”

Sir, I have pointed out, when 1
moved a similar motion in connection
with the Tripura Land Revenue and
Land Reforms Bill, that it would be
in the interests of the people at large
and it would be better, for the pur-
pose of meeting the provisions of this
Bill, that the matter be referred to a
Joint Committee. According to the
rules such a matter has to be taken
up here, but it is open to the House
to suspend the provisions of Rule 74.
That is the reason why the House
accepted a similar motion regarding
the Tripura Land Revenue and Land
Reforms Bill. I am making the same
motion regarding the Manipur Bill.

Mr, Speaker: What is it that he
wants, I have not been able to follow?

Shri D. C. Sharma (Gurdaspur):
Sir, the Rules of the House are sacro-
sanct. Why should the hon. Home
Minister come up every time for sus-
pension of a Rule?

Shri Datar: It is in the interest of
the hon. Members, because the Joint
Committee will be considering all the
points contained in the Bill

Dr. M. S, Aney (Nagpur): Are you
referring it to the same Joint Com-
mitiee?

Shri Datar: I shall explain that
The provisions are more or less the
same.

Mr. Speaker: Order, order. I have
understood the position. Under the
Rules, no financial Bill can be referred
to a Joint Committee of both the
Houses. The hon. Minister wants
suspension of this Rule. It is not the
money question that is so much im-
portant here as the various other pro-
visions relating to land reforms, sur-
vey, land revenue, divisions, ceilings
etc. Therefore, this question of finance
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is only incidental. We have been sus-
pending this Rule so as to enable a
Joint Committee ef both the Houses
to consider similar matters on pre-
vious occasions. I shall now put the
motion to the vote of the House. The
question is:

‘“That the first proviso to Rule
74 of the Rules of procedure and -
Conduct of Business in Lok Sabha
in its application to the motion
for reference of the Manipur Land
Revenue and Land Reforms Bill,
1959, to a Joint Committee of the .
Houses be suspended.”

The motion was adopted,

13.07 hrs.

MANIPUR LAND REVENUE AND
LAND REFORMS BILL

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Sir, 1 beg to move:

“That the Bill to consolidate and
amend the law relating to land
revenue in the Union territory of
Manipur and to provide for cer-
tain measures of land reform be
referred to a Joint Committee of
the Houses consisting of 30 mem-

bers; 20 from this House, ,
namely:~—
Shri Bangshi Thakur, Shri'

Rungsung Suisa, Shri Dharanidhar
Basumatari, Shri Etikala Madhu- -
sudan Rao, Shri Ghanshyamlal:
Oza, Shri Bibhuti Mishra, Major '
Raja Bahadur Birndra Bahadur’
Singh, Shri M. Gulam Mohideen,
Shri Shobha Ram, Shri Raja Ram’
Misra, Shri J. B. S. Bist, Shri N.
B. Maiti, Shri H. Siddananjappa,
Shri Dasaratha Deb, Shri Laisram
Achaw Singh, Shri Pramathanath
Banerjee, Shri Tridib Kumar
Chaudhuri, Shri Ram Chandra
Majhi, Shri Bijaya Chandrasingh
Prodhan, and the mover "’
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and 10 members from Rajya
S:bha
,‘ .that in order to constitute a
_sitting of the Joint Committee the
quorum shall be one-third of the
.total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the first
day of the next session;

that in other respects of the
Rules of Procedure of this
House relating to Parliamentary
Committees will apply with such
variations and modifications as
-the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the saig Joint Committee and
.communicate to this House the
names of members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

Sir, so far as the provisions of this
Bxll are concerned my task is consi-
derably lightened because a number
of provisions are almost of the same
nature. In the first place, as in the
Tripura Land Revenue and Land Re-
forms Bill, we have the provisions for
a perfect and medern land revenue
administration. There are two parts.
In Part I, we have dealt with the
same provisiong that have been includ-
ed in the Tripura Land Revenue and
Land Reforms Bill. There were dif-
ferent measures and they were not of
a uniform nature, and so provisions
have been made to have uniform
legislation. The House is aware that
Manipur, like Tripura, was one of the
several princely States, and they had
certain rules which required to be
brought up-to-date. The whole ques-
tion had to be considered because we
were anxious to introduce land re-
formsg of a substantial nature and in
both these territories. Therefore, it
was considered advisable that both in
Tripura and Manipur there ought to
be a complete and efficient land re-
venue administration gystem. That is
the reason why similar provisions have
been made in this Bill also. I am
confident that the House will agree
that the points that have been made
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and the provision that have been
incorporated in this Part of the Bill
are of the same nature, with some
modifications required by local condi-
tions, as those in the Tripura Bill and
are also similar to those in the Bombay
and Madhya Pradesh land revenue
codes. As I pointed out just now, the
land revenue system has to be quite
up-to-date, and the land revenue
jurisdiction, and the number of ques-
tions relating to the rights between
the parties inter se and the parties and
the Government have to be decided.
Land has to be properly measured; a
survey has to be carried out and the
land has to be settled with respect to
the proper holders. Questions such as
the proper persons who are entitled
to own the land and those who are
to exercise certain rights like mort-
gage, etc., have to be decided.

May I point out that according to
the modern system, if the land reve-
nue administration and settlement is
quite competent, it would be easy for
Government to carry on the work so
far as land is concerned. It would
also be open to the people to under-
stand who is the owner of the land,
and if it is a private land, what are
the rights vested in the owner and
what are the rights vesting in others,
etc. Again, proper maps will have to
be drawn as regards the lands and
boundaries will have to be fixed. As
I have stated oftentimes, it is necessary
to take further steps for the purpose
of finding out the land revenue to be
paid to Government by the person in
possession of the land, and proper as-
sessment has to be made in this regard.
Then, certain matters like the recovery
of land revenue have also to be decid-
ed. Whenever land revenue is not
recovered, or when there are similar
circumstances when land revenue is
not paid, the property will have to be
brought to sale or auctioned. Such
sales will have to be provided for.
That is the reason why in this Bill
also similar provisions have been laid
down,

Now, the task of providing for land
revenue, etc, iz to a certain extent
Hghter in the case of this Bill than
in the case of Tripura. In the case
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| Shri Datar]
of Tripura, as I had pointed out, there
wag a large class of intermediaries
who had to be abolished. Fortunately,
in this case, we have no intermediaries
as such. We have a common system
known as ryotwari system in the
whole of India and certain rights have
been fixed. Though the area, in this
case, under cultivation is not so large,
a proper provision has to be made.
The area under cultivation is not very
large in Manipur. Paddy is the prin-
cipal crop, but to the extent that there
is such a land, it has to be very pro-
perly provided for. That is the rea-
son why land revenue administration
has to be introduced in these areas,
especially when there are hilly areas
as well as valley areas. Proper pro-
vision has to be made in respect of
both these areas. That has also been
proviged for in the earlier part of the

Bill.

So far as the question of survey and
settlement is concerned, as in the case
of Tripura it has to be dealt with and
survey and settlement has to be carried
out as early as possible and in an effi-
cient manner. As I have already
pointed out in the case of Tripura, the
work has already been undertaken
there. Similarly, in the case of Mani-
pur, Government have undertaken a
seven-year programme at a cost of
Rs. 27 lakhs. The period is from 1958
to the end of 1966. This work is pro-
ceeding fast and it is necessary that
it ought to be finished soon so that the
other reforms also can be simultane-
ously, and on as wide a gcale as possi-
ble, introduced in the territory of

Manipur.

Then we have got the ordinary class
of landowners known as pattadars and
they rent the land to tenants-at-will.
It is necessary to make proper arrange-
ments so far as the rights of these
persons are concerned. That is the
reason why in this particular case the
Government thought it necessary to
undertake a long-term measure of
land reforms, and in undertaking it,
what they did was -the stay of eject-
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ments as on 6th March, 1956. Before
the present Bill was introduced, they
had introduced certain other pieces of
legislation, one from Madras and the
other from Bombay. When the South
Kanara Act from Madras was applied
to this State, and when it was later
found that the Vidarbha Act from
Bombay would be of a more beneficial
nature, the latter measure was adopted
here. The date of stay of ejectment is
an important date that has to be taken
into account.

So far as the rights of owners are
concerned, naturally the owmers will
be given full rights of ownership; their
rights would be permanent and herl-
table and the lands can also be trans-
ferred. In this measure also, the
principles to which I made a reference
when dealing with Tripura have been
introduced. The question of personal
cultivation has also been taken into
consideration, because, unless the land
is confined to those who carry on
personal cultivation, excess land will
not be available at all. A limit has
been placed so far as personal cultiva-
tion is concerned in respect of all
persons except in the case of those
who are known as disabled persons.
I have made a reference to the defini-
tion of this class of persons while
dealing with the Tripura Bill, and we
are having the same definition in this
Bill also.

As regards basic holding, it was not
necessary in this Bill to lay down what
is known ag a standard acre. Here,
we have stated that the basic holding
should be 2.5 acres. This is more or
less common in Manipur. It is not
necessary to have any variants in
order to fix a standard acre as such.
The family holding has been fixed at
7.5 acres. So far as transfers of land
after 6-3-1956 are concerned, they will
not be valid, because the people had
been informed that the Government
wanted to carry out land reforms; and
therefore, if any section of the peo-
ple wanted to take advantage and
wanted to by-pass this, then naturally
a check ought to be placed. That is



e Menipwr AGRAHAYANA 24, 1881 (S4AKA) Land Repgnye and g150

Then 1 may also peint eut that it
will be open to a landlord to let his
land provided he gives certain subs-
tantial rights under the law to his
tenants. “That is also made clear in
the Bill. He can resume only what is
essential for personal cultivation and
the Hmits on such personal cultivation
have also been laid down.

Mr. Speaker: We have had an ela-
borate discussion on these matters re-
ganding the other Ril.  This Bill
sgerns to follow the other Bill There-
fore, instead of referring once again
to those provisions which have already
been made on a par with the other
Bill, I may suggest to the hon. Minis-
ter that he need only refer to those
points where this Bill differs from the
other Bill.

Shri Datar: Yes; I am merely point-
ing out the principles of rent,—

Mr. Speaker: What is the holding
here?

Shri Datar: As I said just now, the
basic holding is 2.5 acres. In the other
Bill it was different; it was two
standard acres, because the holding
had to be considered according to the
nature of the land, hill or slope, etc.
Here, the actual acres are to be taken
into account because that is foun® to
be more suitable.

Mr. Speaker: What is the ceiling
here?

Shri Datar: 25 acres. That is the
same. So far us the rents are con-
cerned, the principles are the same.

S8hri Panigrahi: 25 acres for a family
of five,

Mr. Speaker: Is there no difference
between wet lands and dry lands?

Land Reforms Bill
Shri Datar: There was some differ-
ence in Tripura land, but here it was
found that it would be better to treat
all the lands alike.

Sandar Hukam Singh (Bhatioda):
A standard acre takes into account the
income from the land. A unit of land
that gives a certain amount of income
is considered to be a standard acre.
So, whether the land is wet or dry,
all these things are copsidered whan
the mrea is put down as a standard
acre.

Shri Datar: As the Deputy-Speaker
has rightly pointed out, the different
lands in different areas were to be
taken into account in Tripura and so
it was necessary to lay down a stan-
dard acre, as in the case of Delhi. But
in regard to Manipur, it was found
that it was not necessary at all.

Mr. Speaker: This seems to be
somewhat different. In Tripura, the
definition of standard acre is, one acre
of ‘lunga’ or ‘nal' or two acres of
‘tilla’ land.

Shri Datar: That is what I explain-
ed yesterdsy.

Sardar Hukam Singh: Two acres of
dry land are equal to one acre of wet
land.

Shri Ranga (Tenali): So far as
Manipur is concerned, there is no
distinction.

Shri Datar: There some distinction
had to be made between ‘lunga’ or
‘nal’ on the one hand and ‘tilla’ on the
other. ‘Tilla’ lands are highlands and
s0, 2 acres are considered as m standargd
acre. In respect of others, it was
considered that one acre would be
sufficient.

Mr, Speaker: So, the maximum is
50 acres of dry land or 25 acres of
wet land.

Shri Ranga: That is in regard t0
Tripura; in regard to Manipur, there
is no difference. It is an ordinary
acre of land.
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Shri Datar: In this case no distine-
tion is necessary.

As you have rightly pointed out, I
need not go over all the points egain.
For the purpose of economy of effort,
because the same ground has to be
gone over to a large extent, I have
proposed for the Joint Committee for
the Manipur Bill the same personnel
as in the Joint Committee for the
Tripura Bill. So, though technically
there are two committees, they are
really one and they will cover the
whole ground.

Sir, I move that the Bill be refer-
red to the Joint Committee.

Mr. Speaker: Motion moved:

“That the Bill to consolidate and
amend the law relating to land
revenue in the Union territory of
Manipur and to provide for
certain measures of land reform
be referred to a Joint Committee
of the Houses consisting of 30
members; 20 from this House,
namely,—Shri Bangshi Thakur,
Shri Rungsung Suisa, Shri Dhara-
nidhar Basumatari, Shri Etikala
Madhusudan Rao, Shri Ghan-
shyamlal Oza, Shri Bibhuti Mishra,
Major Raja Bahadur Birendra
Bahadur Singh, Shri M. Gulam
Mohideen, Shri Shobha Ram, Shri
Raja Ram Misra, Shri J. B. §. Bist,
Shri N. B. Maiti, Shri H. Sidda-
nanjappa, Shri Dasaratha Deb,
Shri Laisram Achaw Singh, Shri
Pramathanath Banerjee, Shri
Tridib Kumar Chaudhuri, Shri
Ram Chandra Majhi, Shri Bijaya
Chandrasingh Prodhan; and Shri
B. N. Datar and 10 members from
Rajya Sabha;

that in order to constitute a sit-
ing of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the first
day of the next session;
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that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

There is a motion for circulation, but
Shri Naldurgker is not here. Hon.
Members who have spoken on the
other Bill will wait; I will first give
opportunities to those who have not
spoken on the other Bill and who
want to speak on this Bill. Let them
stand up .n their seats. I find five
hon. Members rising. Shri Ranga is
the only person who has spoken on
that Bill and who wants to speak on
this Bill also. So, in all there are
six hon. Members.

Shri Radha Raman (Chandni
Chowk): What is the time allotted
for this?

Mr. Speaker: No time has been
allotted. Let us have two hours. Let
hon. Members refer only to those
points of difference between this Bill
and the other Bill, unless they think
that there is any special point which
has to be emphasised Shri Achaw
Singh.

Shri L. Achaw Singh (Inner Mani-
pur): Sir, this lcgislation is a very
important one concerning the agricul-
turists and the peasantry in Manipur.
This is the first time such a legisla-
tion has been brought before this
House. The passing of this Bill, I am
sure, will be a landmark in the history
of Manipur. We of the Socialist Party
of Manipur have long felt that such
a legislation was long overdue. We
had no legislature in Manipur, but in
every State in Indim, legislations have
been passed regarding land reformas.
In the Unlon Territory of Manipur,
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several Acts from Assam, Madras and
Bombay have been extended from time
to-time, but most of these Acts have
been found unsuited to the local con-
ditions here. So, we welcome this
Bill and we congratulate the hon.
Minister on introducing this Bill. It
should be appreciated that the insecu-
rity as & result of delay in the intro-
duction of such measures has created
some instability in the rural economy
and it has also adversely affected the
agricultural production in that part
of the country.

13.27 hrs.
(‘MR. Depury-Speaker in the Chair.]

1 would like to make a few obser-
vations regarding the tenancy system
and the state of agriculture. Out of
8,638 square miles—the total area of
the Union Territory—7,950 square
miles are hills inhabited by the tribal
people. They practise shifting culti-
vation or jhooming cultivation. This
area has never been surveyed and it
will not be surveyed in future also
because it is a very difficult terrain
and the legislation is not also going
to be introduced so soon in these parts.
The wvalley portion comprises 688
square miles or 4,40,320 acres. Out
of this, 2,75,000 acres ar¢ undcr culti-
vation. Now 75,000 acres are avail-
able for cultivation, which are waste-
lands. The valley portion is situated
in the centre surrounded by hills on
all sides and the silt deposits brought
down by the streams from the hills
create a very favourable soil for cuiti-
vation. So, they have bumper crops
in the valley.

The average yield of rice is 2,500
lbs, per acre. According to the 1951
census, the population of Manipur is
5,77,635 and 90 per cent of the people
depend on agriculture. There is no
industry there and most of them have
to depend on agriculture for their
livelihood. They live on rice, which
is the main produce. So, the pressure
on land is very heavy there and only
a little land is available for cultivation
and for distribution to the landless
agriculturists here.
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A number of proposals have bheen
incorporated in this Bill, but I find
many of them do not suit the local
conditions here. They might be good
for all-India purposes. They have, of
course, been recommended by the
Planning Commission, but some of
them—]I do not say all-—are very

much unsuited to the local conditions
there.

It was suggested by some hon.
Members here during the discussion
on the Tripura Bill that a compre-
hensive legislation for all the Union
territories would serve the purpose. 1
disagree from that view, because con-
ditions differ from Union territory to
Union territory as conditions differ
from State to State. So, I welcome
the introduction of a separate Bill.

The tenancy right in Manipur was
governed by customs and usages which
were prevailing there during the
Maharajah's regime, and he used to
framec rules regarding revenue
administration, regulation of rent and
other matters relating to land. In 1950
the Assam Land Revenue Regulation
was extended to the Union territory
of Manipur just after its integration.
We have found from our experience
that is not suitable for Manipur,
though we find that many of the pro-
visions of that Act are incorporated
in this Bill,

Many of the provisions in this Bill
arg baved on presumptions and inade-
quate data. The valley area has not
been cadastrally surveycd, the revenue
records do not show the names of the
tenants or persons in possession of
those lands, and the rent payable by
those tenants. According to one esti-
mate the tenants cultivate about 60
per cent of the cultivable area. There
are no accurate statistics regarding the
holdings. The census figures are also
very much misleading. I wonder how
the figures for payment of compensa-
tion have been arrived at. A sum of
Rs, 5,40,000 is to be paid as compen-
sation for lands to be taken over by
Government. Even on this basis, the
land to be distributed is only 30,000
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acres. Bo, the reform measure or
Rplanning in the matter of lands, as in
ather fields, is very much unrelated
to the facts and we have to grope n

e dark regerding facts, figures and

ata. Yhe fiumber of landless agri-
<ulturists, owner-cultivators, landlords
owning lands abave the ceiling limit,
cultivable waste land, forests and
fisheries, they are not accurately
Xknown to wny one.

Due to the pressure of population,
land hunger is very strong and there
is no jand fit for cultivation. It is a
very difficult task to satisfy the land
hupger. I am sure the basic princi-
ples of land reforms in India are
social justice and efficiency in mgricul-
tural production. As a princely State,
the feudal system prevails in Manipur
and though a ceiling limit of 25 acres
has bean fixed by the Msaharajah, the
Tule hes not been observed properly.
It was rather observed in its breach,
and concentration of holdings in a
few hands still prevails. The money-
lenders and land owners have been
purchasing lands from poor peasants
and distress sales have been going on.
So, the number of landless agricul-
turists has increased. Then again, the
depression in agricultural prices
during the last few years in the Union
territory of Manipur has impoverish-
ed them.

1 do not know how this Bill will
render them effective relief. But 1
feel that it will go a long way towards
the achievement of the above objec-
tives. I am, however, afraid that some
of the provisions of the Bill, including
the one relating to the resumption
rights by the owners, will work
against the real peasants, who are
landless tenants. They may be prac-
lically robbed of their cultivated area.

Chapter X1 deals with ceilings on
land holdings. This is & very con-
troversial section. Here the land ceil-
ing is fixed at 25 acres for a family
of five members or less. The maxi-
wmum family holding hus baen fixed
b 80 acres. Thess Sgures may syjt
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other States in Indis but I do mot
think this is proper or reascnable for
hdqnipur. As I have stated on severgl
occasions, the net return T acrw
there is as high as 2,624 1bs. on the
average, whereas it is very low in
other parts of India. We are now
practising extensive methods, Where
there is scope for further p jon.
If we practise intensive cultivation,
the production will increase still
further. Bo, the economic hokding for
such a family must be fixed at w lawer
limit for Manipur. It may be postible
to fix it at about 124 acres, and that
will enable the owner to maintain 3
reasonable standard of living. From
the point of view of promoting 8ocial
justice also, I feel that the ceiling
should be lowered down. In that caag,
some excess land would be availabje
for distribution among the landlegs
agriculturists.

As 1 have stated, only 30,000 acres
are available and that can benefit only
14,000 families, because the permis-
sible limit of family holding has been
fixed at 7.5 acres. I hope the Joint
Committee will look into this aspect
of the problem, with particular refer-
ence to the conditions prevailing in
Manipur.

Then, the exemptions provided in
clause 153 of the Bill are very im-
practicable. 1 feel that this will
create unnecessary trouble. 1 am
told these are the recommendations
of the Planning Commission, and
they have been bodily brought into
the Bill. I do not think that this
would be of any use, because there
are no tea plantations, coffee plantg-
tions or rubber plantations or gugar
growing areas there. 1 am of the
opinion that this should be removed.
I am afraid, these exemption clauses
will only encourage the landed inte-
rests to reserve more and more lands
trom the operstion of the cellings. If
this provision is thece, 1 fee] that this
leginlation will not be so effective
aad & will noj fulfl the purpase fox
which we have broughh 4 heps,
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Sub-clause (2) of clause 142 says
that any land transferred after the
15th of January, 1959 will be not be
taken into account in determining the
ceiling limit. Different dates have
been fixed for determination of the
excess limit, ceiling limit and so on.
I do not understand why these dates
are different. It Is wveryv unjust be-
cause it will definitely work against
the agriculturists. Since 1950 or so,
after the integration and after land
reforms like the Assam Land Revenue
Manual, the Vidharbha Act and the
South Kanara Act have been intro-
duced, the land-cwners have felt that
some ceiling wiil be fixed, and in
anticipation of fixation of such ceil-
ings ihey have started transferring
their lands to their friends and rela-
tives. ¥or the determination of ex-
cess of land, for ceiling on land and
also the permissible limit for resump-
tion, the same formula <sheould be
used; in other words, it should be
the same for all three. Also, 1 feel
that we should give retrespective
effect to it from January 1950. Any-
how, it is up to the Joint Committee
to consider it.

According to customs we have in
Manipur lands which belong to vil-
lage deities. We have also lands
which are devoted to individual
deities. Then, there are hundreds
and hundreds of acres of land which
belong to the Govindji temple. I do
not know whether the ceilng limit
would apply to those lands. I do not
find any provision in the Bill for that.
I think we shouid make some provi-
sion for that in the Bill.

Then I beg fo submit another thing.
After the ceiling limit has been fixed
at such a level, I feel that the owners
will start eviction of their tenants.

The permissible limit ¥or personal
cultivation has been fixed at 75 acres.
That is too high. Before this Bill is
passed, theyv may start mass eviction.
I am told in Bengal when the Land
Reforms Act was introduced, it just
synchronised with the landlords try-
ing for mass eviction of share crop-
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pers and leaseholders. The theory is,
of course, very nice because land
holdings are fixed and holdings are
dispersed, but in practice we find that
the ceiling which has been fixed for
eviction may lead, I am afraid, to
mass expropriation of the peasaniry.

Evictions have already started in
many places in Manipur. The land-
lords knew beforehand that some
such legislation would be coming. 1
feel that we should have some clause
in this Bill, specially in Chapter X,
regarding the right of tenants. [
submit that a provision should Dbe
added whereby all those tenants who
have been in actual possession of their
ianids for the last twelve years should
be given the right to own or purchase
their land on the payment of com-
pensation money provided for in this
Bitl. Otherwise, it will be very dele-
terious to their interests. The Ten-
ancy Acts extended to Manipur from
time to fime, that is, the Bombay and
Madras Acts, have not been so effec-
tive. That is why I am very much
afraid that the passing of 1this Act
even will] not affect much the inte-
rests of these tenants.

As regards personal cultivation 1
may submit that the definition n
clause 2(p) (i) also includes—

“by servants or by hired labour
on wages payable in cash or in kind
but not as a share of produce under
his persconal supervicsion or the per-
sonal supervision of any member of
his family;”.

I feel that this is very unjust. In the
case of disabled people, of course, we
may &allow in special cases cultivation
by hired labour. But then to have
this clause would be very much harm-
ful to the interests of the peasants
and will work against them. So I
suggest that some amendment should
be made in this sub-clause.

In clause 110, sub-clause (1), which
provides for the procedure for dealing
with lands left uncultivated by the
land owner, I would also like some
amendment to be made because they
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are poor peasants and poor land
owners who may not be able to cul-
tivate the land even for two years.
In that case the Government should
make provision for granting them
financial assistance and on no ground
they should be evicted from the land.
For the proper utilisation of the land
Government should come forward
and some credit should be given to
them.

Clause 122 provides for the condi-
tions and procedure for eviction of a
tenant from land held by him as a
tenant and clause 128 also provides
other conditions for determination of
tenancy. These conditions are very
vague. They are also too numerous.
Formerly, no eviction took place even
if one did not pay any rent for some
reasonable period. But after the
passing of this Bill, on the slightest
pretext eviction might take place. Of
course the period provided for is three
months and then again another six
months. But then I submit that, in
fairness to the tenants also, there may
be circumstances by which they may
not be able to clear the rent arrcar
for that year. So, in such cases a
provision should be made so that the
tenant may be allowed to pay arrears
during the next harvest season and
to retain the land.

I now come to the last 1tem, namely.
land revenue administration in  the
Union territory. It is very unfortu-
nate that the land revenue adminis-
tration there is far from our satisfac-
tion. The state of affairs there s
rather scandalous. A revenue officer
can do everything. When he goes to
the village, he is a terror to the
villagers. He can manipulate records.
In the case of mutations, partitions,
new lands and other land matters it
takes some months and sometimes
years for disposal. I have my own
experience in these matters. Some-
times deliberate attempts are made
by the revenue officers including
Amins to delay partitions, mutations
and things lke that. I am sure the

" House would know the meaning. There
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is corruption. There is red-tapism.
There is miscarriage of justice. The
Bill, of course, provides for land
revenue administration for the Terri-
tory. But this is mot new. As the
hon. Minister has pointed out to us,
this is a provision which used to
exist in the Assam Land Revenue Act.
I do not think much would be done
by providing all these things. I feel,
of course, that the land revenue
administration should be thoroughly
overhauledq so that we can have all
these reforms carried out in an im-
partial manner.

There are some welcome clauses
too. Those are about settlement
operations which are being carried
on and the preparation of record of
rights. When the settlement opera-
tions are over and when the records
of rights are being prepared, then of
course I feel that most of this cor-
ruption and defects in the land re-
venue administration would be over.
But I feel that these settlement ope-
rations do not make so much progress
and are not so fast as we expect them
to be. No principles have been laid
down for the classification ¢f lands.
There is a proposal for the revision
of the revenue rates

Clause 33, which lays down some
abstract principles, 1 feel should be
amended. These are all abstract
principles and it will give wide dis-
cretion to the settlement officers to
vary the rates. I feel that we should
fix some minimum and maximum.
The land revenue rate there is about
Re. 9/- per pari—that is about 24
acres——and the maximum should be
fixed at Rs. 9/- for agricultural lands
and for non-agricultural lands some
different rate may be fixed. The
minimum may be fixed at Rs. 6/-.

I would like to submit that clause
96 which provides for appeals againgt
the assessment of land revenue and
other revenue matters should be
amended because there is no adequate
safeguard against the injustice done
by the revenue officers. The appeal of
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course lies to the Administrator, but
then that is not sufficient. We should
provide for some tribunal for such
matters, :

I have got some minor matters also
to speak about, but 1 do not know
‘whether you will allow me to conti-
nue.

Mr. Deputy-Speaker: He has al-
ready taken 25 minutes and we have
got only two hours for it.

Shri L. Achaw Singh: 1 will only
speak on some mdore clauses.

Regarding clause 15, 1 submit that
there is umnecessary litigation now
taking place. Unauthorised occupa-
tion of land and encroachments are
taking place on a large scale and the
Tehsildars and SDOs take sno much
time to evict them. Some provision
should be made and some machinery
should be provided so that there may
be prompt and speedy eviction of
those encroachers.

Clause 17 should also be amended.
It refers to alluvial land. Alluvial
lands are not so many in Manipur.
If we allow the alluvial lands to be
cultivated, there is a fear that floods
would recur, that the river beds
would rise and they will be very
disasirous.

Mr. Deputy-Speaker: The hon.

Member is also in the Joint Com-
mittee. He will have an opportunity
there too.

Shri L, Achaw Singh: The alluvial
land should not be thrown vpen for
cultivation,

Shri Nagi Reddy (Anantapur): Mr.
Deputy-Speaker, after having heard
a very concrete and detailed speech
made by a Member who is in direct
contact with the people and the
situation in Manipur, in supporting
the Bill, 1 would advise the Joint
Committee and the Ministry to take
note of all the points that have been
made to’ make the Bill much more
‘pro-tcnant,  pro-agricultural labour
and pro-peasant than what it is as it
s now placed before the House.
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We have had the experience of
quite a number of land reform Bills
in our country in the past 10 years
or so. I think it is very casential
that when we prepare a new Bill, we
must take into consideration the ex-
perience that we have gained in the
implementation of these Bills. [ am
afraid that exactly has not been done
by the Ministry wher: they have
framed and formulated this Bill. We
know that quite a number of Com-
mittees have been appointed to go
into the question as to how far we
have been able to implement the Bills
that have been passed either in
Bombay or in Hyderabad or in Bengal
or in any other province as a matter
of fact. Any Committee that has
gone into it, official or non-official,
has come out with the deta:led rea-
sons as to why every Bill in every
province has failed to give that
benefit to the peasant which woas ex-
pected to be given by these Bills.
Even the Panel on land reforms in
the Planning Commission has, in
great detail, reported to the country
as to how we have failed to imple-
ment our own Acts and they have
given us the reasons. I am afraid the
Government has failed to take note of
that when it prepared this compre-
hensive Bill, dealimg not only with
land reforms, but beginning with the
creation of land records and alsn
survey.

My hon. friend Shri L. Aehaw
Singh has tolg us that this Bill is
going to be implemented in aa area
which is mostly a feudal area, which
is mostly, I should say, an area in
which there is less of education and
less of contact with the outside world
for the ordinary peasant t¢ mske his
voice felt. Even in a place like
Andhra Pradesh, where there is a
strong peasant movement ang where
the peasants out of the force of their
strength are capable of getting certain
things done by the Government, they
failed to get the tenancy reforms
implemented. 1 know very well and
one of the members of the Panel on
land reforms in a note has said that
80 per cent of the tenants in Andhra
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Wite BVictég aAlter the Tenancy Act
Wl piksed. It that can Be %o In
ARdhra, 1 ¢én very weil imagine the
Yy of the répresentatives of the peo-
$1é here as to what the situation will
% in Manipur. But, what stépscan we
Yike? Thaet iz the concrete guestion
With which we are faced. That is
estictly wHat I would del \vith and
glve a few of my suggestions.

The major factor in any land re-
Yorm is the preparation of land re-
éordls. It is at the véry beginning that
sabotage is likely to take place. There-
fote it was that quite a number of
c¢ommittees in the country had always
envisaged that the people should
be taken into confidence when the
land records are prepared. It should
never be left to the village patwari
or the revenue officer. The vmage
patwari or the revenue officer, in the
conditions in which we are living
today, is always pro-landlord, if I do
not want to call him by a strong term,
as an agent of the landlord. There-
fore, it is the duty of the Government,
which wants to implement land re-
forms, to create a kind of administra-
tive set up which bases itself on the
people and he peoples movement.
Then alone can justice be done.

What can be done? At this time,
when we speak so much about pan-
chayats and panchayat raj, in the
whole Bill, I do not find a single re-
ference to panchayat. I do not know
why. We are talking of a place
where there are no land records. We
are talking of a place where there has
been no settlement. There has been
no survey made so far. We are
talking of a place where people have
Peen till yesterday exploited by a
feudal system. In such a place as
that, it becomes of the utmost impor-
tance to get the least benefit to that
area, that, in the preparation of the
land records, we must take into con-
fidence that section of the people
. which is going to be benefited by
this Bill. 1 would appeal that some
clause be introduced with a certain
concrete proposals to create peoples
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tribtvies in those areas—call théni 'by
Whitever nawe yon  like—fo &b
operate with the officials who 4&té
going to prepare the land records
and who are going to survey the land
and settle the ownership of the peopie
to that land. That is my first sug-
gestion that 1 can make.

The sécond suggestion that I
would make is this, and that is about
the question of the tenants. What
happéns to the tenarits? Let me
give an account of the way in Wwhith
our tenancy reforms have been imple-
mented in quite & number of pro-
vinces. Let us take one province, the
State of Hyderabad or today Andhra
Pradesh. Dr. Khusro, Director of the
research scheme to study the ec¢o-
nomic and social effects of the jagir-
dari abolition and land reforms in
Hyderabad State had pointed out
that 22 per cent have been illegally
thro%n out while 17 per cent have
voluntarily surrendered. He refers
again that the so-called voluntary sur-
renders are very often a subtle form
of illegal evictions and only a propor-
tion of these surrenders is genuine.
The area where that has taken plfice
is an area where the biggest struggle
for land reforms has taken place in
the coumtry, that is the Telengana
area. It is because of the struggle in
the Telengana area that the idea of
land distribution was first mooted in
our country by Acharya Vinobha
Bhave. It is after the struggle in
Telengana, we know that for the
first time, the country woke up and
found the necessity for land reforms
immediately as otherwise there may
be a volcano that would burst.

An Hon. Member: It is not correct.

14 hre.

#hri Nagt Reddy: That 15 my
opinion; if it is not correct, you have
your own opinion. That is the opi-
nion which Acharya Vinobha Bhave
expressed when he came out with the
slogan of bhoodan. He gave that
slogan in Telengana, saying: if you
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want to stop this eruption of the
tandless magses into revolution,

heére it is, plefise come lorward and
give. That slogan he giéve In Telén-
gana and nowhere else, and it was
after the huge peasant struggle that
wis carried on and adter capturing,
alswost getting the lands of the land-
lords who owned millions of land in
that area. Well, leave it at that.

All the same, it is in that area that
the tenancy reforms have failed, that
is my point, and that has been very
expressly mentioned even in the re-
port that has been placed before the
country by the man who wéht ang
enguired into the whole position. So,
wiiat can be done, and how cen it be
done?

1 can very well imagine that there
will bé a hne dnd cry by some pedple
if I make the suggestion which has
been incorporated in the Bill which
was passed by the Kerala legislature
a few days before it was dissolved.
What is the suggestion? It is not the
izhd reforms Bil} that the landlords
are afrald of; they are not afraid of
the land reforms Bill with so many
loopholes to be implemented by a
bureaucracy and a soulless adminis-
tration. They are not afrald of the
Bill, they are not afraid of the admin-
istration, they are not afraid of the
pro-landlord bias which is already
there. What are they afraid of? They
are afraid of the people coming and
taking the reform as their reform and
trying té implement it with the help
of the Government.

In that Bill it was suggested that
there should be a land tribunal in
which the tenamts, the agricultural
labourers and the peasants of the
village should be given a chance to
try to implement the legislation in
favour of the tenants and the land-
less agricultural iabour.

Are Government serious that this
Bill should give at least a little
amount of the land to the peasants,
not as it was dome in Telengana
where the Government expected to
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get 80,000 acres of land when the ceil-
ing Bill was pasged, but later found
that not éven 6,000 acres werd avail-
able in the particular district? It you
want that justice should be dorie théh
it is very esseéntial that we should
have land tribungls which would tike
this Bill as the Bill of the people and
try to implement it with the help of
the administration  which should
become, frofn the day this Bill I
passed, not pro-landlord, but tilted
to the side of agricultural labour and
become bro-ténant and pro-agricul-
tural labour. Then alone will this
Bill be implemented.

Therefore, I would suggest that a
land tribunal be also included when
the Joint Committee discusses tHis
Bill seriously. I do hope—I do not
know how far my hopes will mate-
rialise—that the Joint Committee will
try to strengthen this Bill in favour
of the tenants and agricultural labour.
{ hope the Joint Committee will not
créeate many more loopholes than
those already in existence. That is
one thing which I would like the
Minister to remember.

The last point I would make is this.
When such Bills as this, which is a
Bill for some kind of economic re-
form, are passed, it is not enough
that we pass them and be satisfied
with them. We know what type of
administration we have. This admin-
istration which has been rearel and
bred by British imperialist methods
cannot function in & dynamic way.
Therefore, it becomes essential and
important on the part of the Govérn-
ment to see, if such Bills as this are-
to be implemented, that the adminis-
trators of the area are first educated
about the importance of the Bill. This
education of the administrators is a
very important factor for us to re-
member. It is very good for us to
give a few ideas and ideals in this
Parliament that no tenant should be
evicted and that eviction is against
the interests of the country and
society. All the same, evictions go
on. How is it and why is it that our
administrators are not. able to carry
out the wishes of the people of the
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country as expressed in our Acts. I
would say that our administrators
should be taught. Not only that. We
are leaming every day, and out of
the experiences that we gain, our
administrator should know that this
Bill is a pro-tenant Bill, that if it is
to be implemented, he must have a
pro-tenant, pro-agricultural labour
bias, that he should become at least
for a short time anti-landlord. It is
only then the real land records will
be prepared, it is only then that evic-
tion will be curtailed, it is only then
that the land will be really pooled, it
is only then that the land which is
pooled will be actually distributed to
the agricultural labourers. If we are
incapable of or unable to take this
step, I am sure that this Bill will
remain one of the few Bills that have
already been passed but which have
become In effective and useless.

1 hope the Minister would take this
into consideration and try to make
this Bill an effective one in the inte-
rests of the poorest in our country.

Mr. Deputy-Speaker: Ch. Ranbir
Singh.

Shri D. C. Sharma (Gurdaspur):
He is a landlord!t

Mo o ¢ fag (TgaF) : II-
W WENeT, 59 faw &7 awdy w3
e # faam wvar wreAr g f5 99
qF 3T A ¥77 5 1w ¥ #Y geataw
fearmt & dv frawa w1 awad gw
t o I AYE T WA W
0T Az F92 F1 79 faq § Faaan
qrIm #, IA% g smEEr ¥ e
feored ot gfw qure ur 7% § I
aafas Aadr w4 wfge

X 2 AT 0F @ F AT TY-
faer ardt & o o ver & WY Ay
€22A ¥ W TG T FEIA @ E )
ga¥ 78 wyawdr o7 fedy @ A
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ufw gar & foefadr & v 4 v g
ot dfeq M awerw <1 &1 w9,
Iee ARw ¢ ol few fe ow awy
q7 o €% fafret 4 | oo I
ATE ¥ TraTe AR v faw wY qradr
TN :

ot Qo Wo waf : TrATY HTEW WY
oY 7T ¥ AT a9 ge ) '

wWto amitc fax : o MW ¥
wzT fedy QA arefy &Y fawer f
T & Srar qEEew qr, o wA WY
N 91 IH THH & A arer wY
fodft #TTor & oy g 7@ fvay 7t )
e Ww TE fr 9y aqat qa ofr w
NS ¥ FE AT @A g 9 a9
F g O A <fen 4 av dvg e
Tfge a1 | 7 qaifog ¥ @ A
e 1 sy @ a7 fargs @
a1 & W7 &9 faq & weAT sAw @
Fft =ifer R AR IAF w2w A
affrz st f o F1€ srer wd o),
wgm arfen wifs am A 9T W
TS & 981 § 5 39 uF FEvw @
IAW AT WX FW AT FTAFAE 4
IR "EYRW, WG A A" ©T
¥ oy & A & oY dare 27 ¥ wrar
g 1 et 77 fewdY & W= g7 ol
& TFT F1 AT 71 378 v € fomw
= grar & 5 mfas &% & o g
FH ¥ agt o oY T & goaw
& faa %, #1377 97 F034T *7 For Y
wr&T §RT 7% wrawt i waw & W
74 3t WA ¢ W7 AU FET 93w
N AAN & | Ag g A wrwar
T g gAY # 7 5 wa 3w &k gy
wk ggad srs g A OF e 43 el
Fr INT T w0 A famy w36
A1, F§ Trg IeF TYT I AV 6T TR
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wrr e g N gw oar ag T
Formgm & s & o T Wi agt
X gt ff arsrun fremad & Wwde
& o< 78 X o e ¢ ag w2
41 37 W W WY w9 A § agt
fesdt 22 & v ¥ P W@,
g #r wt Wt A frezmd W Fors
fear afes sewr w1 o g =R
@ wiat ¥ a0 %% g
qzqfrgl ® gl §1% Avii A 74
¥3 framafat awdw gf ok g9
frcarafeai &4 YT oud w§ wefuqy
¥ oW A qard ¥ v qEy AnEdt
wow oft g1 wf Ay At ¥ fag
T oF Aq ¥ AW A ok I
oA 7 § 3% foq i 77 ag feen
M FEMR T fag

A Fq IF F fog gy 3900
moo&@ aeg W gAT owrk i
g A yg Fg & ¥ avean anireard
T q w0 1T g 7 AAH QY
i form v ot 7gi T faafaw w0 91§
faor mry 7 v @t gk @ §¥ wR
Iq wfadt w1 fag fF Gag iy Agomre
aq &, w0 @ ) fr & Sren
g 5 ava oK FdTe 3 @ AT
RN JRMgINTF L TFdAT @
& 53 7§ wifers § o 6 w79 & O
w wmfes § fagd wm @
wad ¥ a7 awk & @ ar fedy
T F e qErE ¥ ] 9 femfad
% w) faferga & goe & T a3 o
Y 7€ N g NG 97 Al B Ay
NI A1F q IF THF W1 A Forgr v
ity 99 T &) gewa ¥ yartaw &
afl w1 IW @ § A0 o feegw
1% § fF Q¥ A & aw A @
w1y forad e wra €@ acg ¥ akaray
¥ 2§ § s a1 aF o Wk IaEY QF
0% § o ¥ W | g G o
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IO WrRAT 7 fgear 4 @, Wy g2
Wy @3 Qi wifgr + ozt aw
ATE T & AT § frawy R 2z Ay
AT A TEA F 7 fad & afew
facas A ww * fadr f N Y 7
w1 fr 3% Ty N prd gwedt
g e

N s NTIY § I3 TSI
@ RfmaT 7 S for aw o
¥ A 7 ¢ B Iaw wRe ¥ A A
o ¥ wgPq g e s MAn &
IS matfam fawr & waw ww
fem fre S ¥ &7 P I
foelr 7g &7 qyi R oo 4 xR
arqr aff & owiw afage ar fagw
¥ o= AT ¥ AR G 43 FW FF
& aifar Faradi  fear e
T 1 AT BT § a1 g, qF
FZ @ AT AT AT F AH faq W
Y A T T AL FZAT AL A
¥ maRwr g fF o 27 ¥ w77 0y
Frprdy § aw oy w7 5 wvTm
7§67 F 7 A7 T qAQ | 0§
wr. FaFr AT 92 g0 5w S
¥ agy @k AT 43 qIH FT NI q
fF IaT 93T F AR AN I ¢
DFF[TIATNAITE ) AR T
w7t AT wx I A 9 g afex
or famm@ 3@ g AR AW
sz uw faerw o o f 39 92w
¥ W= oF Q3 weay W ey faat
% & 6F o v AT AR A
qg AF FT TITE TV F AT
fir afag e Prga & forg o g7 a8
wfr gae geedt w17 a1 @) §
Tt ¢ A 93w ® fe At wdr afge
q& d fazarg ¢ 5 43 9 o fr o
grag & Aft § 9% W R ¥
qer Afaer w19 A 99 W@ F WA
o qg wweq W wegy qrw da gl
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[#o wrfre frg)
oY, ag ArEAT agi A @ vy | I
faq ag s & fr ag W Feoreaa

® aw § ug faepe wrog aw
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Mr. Deputy-Speaker: Shri Ranga.

Shri Supakar (Sambalpur): The
hon, Speaker had said that Members
who had not spoken so far would
Le given opportunity to speak,

Mr. Deputy-Speaker: 1 will come
to them. They will have their oppor-
tunity. But not as much as the hon.
Member wanted, that each Member
should have one hour. I cannot give
that.

Shri Ranga: Mr. Deputy-Speaker, I
do not wish to traverse the ground
1 have covered yesterday, but some
new points which were raised today
have to be answered and some new
points which occur in this Bill have
also to be touched upon.
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My hon. friend, the Minister in
charge, was plessed to quote she
Planning Commission and take shelter
behind their recommendations in
favour of the so-called land reforms.
I wish to inform the House that firss
of all, I had never accepted the Se-
cond Five Year Plan. Therefore, I am
not prepared to accept their reason-
ing (Interruptions). Secondly, 1 tock
care to vote against the First Five
Year Plan in which some of these
ideas were incorporated and specifi-
cally stated.

Mr. Deputy-Speaker: Even if he
had not done that, he can speak
against the Bill.

Shri Ranga: That is true. But then
my hon. friend said that these are gll
the things which have been generally
accepted; therefore, there is nothing
more to argue about their advisability
or otherwise and all that he had %o
do was simply to quote them,

My hon. friend said that ceiling
was sought to be imposed in order to
find enough land or some land for all
those people who are agricultural
workers. Actually, the policy of the
present Government and the Party
behind it, to which till the other day
1 myself belonged, comes to this, that
whatever land that they could obtain
as a result of the imposition of the
ceiling is not to be distributed among
the landless agricultural workers by
family holdings but is to be kept
under the ownership of Government—
Government thus coming to be the
biggest landlord and zamindar in that
way—and then placed at the dispo-
sal 23 they say, of co-operatives, of
which these landless workers would
be invited to become members.

Therefore, they have frustrated,
and have sought to destroy, the very
purpose for which, as they said years
ago, the ceiling was proposed by them,
This ceiling is really not intended,
and cannot be expected, to benefit the
agricultural workers. If the agricule



5177 Manipur

tural workers at least come to be
peasant proprietors having their own
basic holdings or family holdings, it
is something. If, on the other hand,
¥hey were to say that what they hope
to gain by the imposition of celling
would be such a small area in any
village or in any group of villages
that it would be worth their while
to think more in terms of co-opera-
tive farming than in terms of peasant
proprietorship, I would like to draw
their attention to oné of the provisions
made in thig Bill which says that a
basic holding is supposed to be 25
acres and a family holding is sup-
posed to be three times ag much or
-8 acres and, therefore, as many
agricultural workers as  possible
should be allowed the family holding
or basic holding.

There is nothing in this Bill to
prevent Government, if they so wish,
from granting the status of peasant
proprietorship to as many agricultu-
ral workers as possible, if and when
they get some land as a result of the
imposition of ceilings. But they do
not want to do that. They do not
want peasant proprietorship at all.
They have no faith in it. That is
how the Planning Commission appear
to be disposed towards this matter.
That is also how their proposals seem
to tend to—the abolition of peasant
proprietorship and its replacement by
co-operative owmership, co-operative
cultivation and farming which would
ultimately end—of course, they them-
selves know it—in the communes of
the Chinese type with which till the
other day they were very much in
love but with which today, I suppose,
they are a little lukewarm in their
love

Do Government really expect that
production is likely to go up by the
imposition of ceiling? Why do they
want to prevent fragmentation? One
of the main reasons why they want
prevention of fragmentation is that
through fragmentation  production
will go down. Therefore, fragmenta-
tion should be prevented. At the
same time, while they themselves go
on professing this kind of imposition
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of these ceilings for higher produc-
tion, they categorically deny the very
rationale for their justification for
these ceilings.

I agree that one part of Govern-
ment policy need not be in consonance
with another part of Government
policy. But it becomes much more
extraordinary when the same Bill in
regard to agriculture were to contra-
dict itseif through the different pro-
vigions of the BillL

Next, they say there are so many
landless people and they have got to
be provided with land. I put the
question. My hon, friend was rather
unhappy at the question. The ques-
tion is this. There are so many who
are homeless. I would like to know
whether there is going to be any ceil-
ing at all on the number of houses
that anyone is expected to hold. So
many people are without any proper-
ty. A similar question can be put
also whether all these properties are
going to be sequestered or confiscated.
I do not wish to weary the House with
what the Prime Minister has said in
the Rajya Sabha not so many years
ago. He said that he was not going
to be a party to that kind of socialism
which would result in the distribution
of poverty amongst people, But that
is what exactly my friend is going to
do, to distribute landlessness among
the people who have some land and
also those those who are landless agri-
culturists in the country by making
them lose all their control over the
farming operations, making them lose
their self-employment stauts and
thereby losing their social as well as
economic stauts and independence;
and thereafter, one fine morning
simply dismiss their so-called title to
their land-holdings.

In the meanwhile they hold out one
soup. Although they will be driven
into these co-operatives of their con-
ception—they call them voluntary—
they are going to be allowed to enjoy,
the possession of their own titles to
their lands. That will only be on
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paper. Will they be sold? Will any-
body be so foolish as to purchase
these titles once the control over the
land is gone and the land becomes not
the property for enjoyment but for
utilisation, for exploitation, property
from which no self-employment can
. be derived once it has gone into the
possession of the co-operative and no
longer remains in the hands of the
pattadars or landholders? Therefore,
it is wrong in conception. It is par-
tial in application, It is not social
justice; it is social injustice imposed
upon one sector of our society at the
arbitrary will of a number of people
calling themselves the Planning Com-
mission presided over by no less =a
person than the Prime Minister him-
self. This kind of socia} injustice had
been inflicted on the peasantry in
other countries and they have paid a
very high cost.

Shri Harish Chandra Mathar (Pali):
Not by the Planning Commission but
by this Parliament. Is it......

Shri Ranga: Unfortunately the
Planning Commission was quoted by
my hon. friend and therefore, I am
confining myself to that alone. Of
course, Parliament has also been a
party. But we have got different
Parliaments. That was the First
Parliament. This ig the Second Par-
liament. There would be a Third
Parliament also (Interruption), 1
hope that the Third Parliament might
come out to be a different thing in
its social as well as political content,
other than what this Second Parlia-
ment happens to be, in which my hon.
friend will not be a member in the
Treasury Benches (Interruption).

Shri Harish Chandra Mathur: Let
us hope it will not be so.

. .Mr, Deputy-Speaker: Order, order;
let that not be decided just now.

Shri Rangs: Thanks very much. 1
did not accept that particular princi-
ple at all.
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Secondly, I come to the extent of
the land that is to be alloweg to be
enjoyed by such of those few people
who happen to have some land more
than the family holding. In yester-
day’s Bill it was stated to be 25 stand-
ard acres and today they say only 25
acres.

I had also an opportunity of going
to Manipur. 1 saw the landg there.
We went through the villages as
Members of the Public Accounts Com-~
mittee. We found that land was not
the same all over in fertility or in
productivity. They said so. They
were not the same also in the facili-
ties that they enjoy either in regard
to water supply or in regard to drain-
age facilitics and other things. 1 do
not sec any reason why a different
standard should be applied to the
lands in Manipur, apart from the
usual standard that they have accept-
ed for Punjab, for instance, and also
in Tripura, That is the question of
standard acre.

Thirdly, the question of compensa-
tion comes up. It is tied up with the
Constitution itself. There was an
amendment of it to which so many
of us were a party according to which
Government would be the final autho-
rity to fix the quantum of compensa-
tion. At the time we were passing
it we were under the impression that
it was to be applied to the function-
less intermediaries in land. Now, in
this Bill, not only the functionlesg in-
termediaries known as the zamindars
—and by other names in other
parts of the country—but also the
pattadars and the peasant proprietors
and even the tenants are being club-
bed together. The interests of all
these people have got to be taken up
geparately. In one sense Government
has also conceded this particular prin-
ciple.

When the question of compensation
to be paid to the pattadars or peasant
proprietors by Government comes to
be considered in this Bill in clause
146, they would like it to be 25 times
the land revenue if the land has not
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been cultivated and 50 times the land
revenue if the land has been cultivat-
ed. I would like the Government to
look into the accounts of the Danda-
karanya Project, and also find out the
amount of money that they had to
advance to s0o many of our own dis~
placed persons when they wanted to
enable them to convert tarai lands
into cultivated lands. Let them look
. into the amount of money that was
needed by each one of these peasants
to turn an acre of uncultivated land
into an acre of cultivated land or bring
it under proper productive cultivation
over a period of years. Can it be said
that it is anywhere less than Rs. 1,000
over a period of five years or 10 years
per acre? Let them look at the pro-
- vision that they want to make.

Surely, land revenue is going to be
fixed under this Bill. It cannot be
more than Rs. 10 per acre, even in
this Manipur. Therefore, Government
wishes to pay Rs. 250 for uncultivated
land and Rs. 500 for an acre of cul-
tivated land. Does it square with
facts or with reality or with the ac-
tual expenses that the peasants are
obliged to incur over a period of
years—not on¢ year—in order to
bring uncultivated land into proper
productive cultivation? Surely, this is
unjust; this is not the way in which
people have got to be treated in re-
gard to the prices.

Government offered compensation
at the market rate to the holders of
shares which were possessed by the
Imperial Bank of India. They fixed
a particular date.

An Hon. Member: On the face
value.

Shri Ranga: Not on the face value,
1 think, but at the market value. The
face value was about Rs. 100 and the
market value was Rs, 1,600, 1 speak
subject to correction. When it comes
to land they want to do this thing.
Is this not unjust? I would like to
know that. Apart from all your
principles, here is the principle of ac-
tual realism and reality. I challenge
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Government, this Government as well
as any other Government anywhere
here in India to bring uncultivated
land into proper productive cultiva-
tion in the manner in which they
offer this compensation. (Interrup-
tion), Then, 1 am prepared to accept
their solution. They ought to be
able to look at it with a sense of
actual realism; not only that but also
with a sense of responsibility towards
our .peasants. They are the people
who have given their votes to our
friends and all of us who have been
able to come here to this House as
well to the other Legislative Assem-
blies. You want to deal with them
in this summary fashion just because
you are in the mid-period of election
and you think somehow or other you
can start some kind of scare at the
time of the next election and come
back again with a majority as my
hon. friend Shri Mathur wants you to
come back.

An Hon, Member: You Sir! )

Shri Ranga: Then, there is another
thing. When it comes to the tenants
the amount of compensation to be
paid by the pattadars has been fixed
at 30 times and not 50. If it is §0,
then it may not be too unreasonable
though unreasonable it is. If it is to
be 100, then it has got to be some-
thing else. Of course, the tenant has
got to be treated a little better than
the Government. Government has
got the money and it can be expected
to pay the market price; but the ten-
ant may be able to pay it. 1 am pre-
pared to consider that; but it does
not mean that only 30 times is legal.
1 would like the Joint Committee to
give some consideration to this parti-
cular matter, They have fixed a par-
ticular date. Yesterday, I took ob-
jection and my hon, friend stated that
the other Bill was published in 1957
and so they knew that this Bill was
coming up and from that date on-
wards they were going to say that all
the transfers of land were not to be
recognised or treated as if they have
not taken place at all. First of all,
it is yet to be considered by this
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House as well as the courts later on
.as to from which date the
Government would be entitled to
give retrospective effect in regard to
a Bill which had not been introduced
or considered by this House. I do
not know whether they are entitled
to do so or not in law but in all con-
science I feel they are not entitled to
impose a thing like this. My hon.
friend who is a distinguished lawyer
and certainly a very distinguished
. Minister said here that ignorance of
law was no excuse. After he has
eome over t0 Delhi, he seems to have
forgotten the conditions of his own
people in his own constituency. Do
they all know the law, its provisions
. and its dangers? Do we expect these
peaple seriously to go on looking into
all the Bills that are coming up here,
at what time notices of Bills are
given and so on. Many of our own
Members do not themselves know.
Thanks to your Secretariat we are
being informed about what has hap-
pened during the last week or during
the last session and all the rest of it.
If it is not for that information, quite
- a number of the hon. Members would
not be able to know what Bills are
being introduced or are being discus-
sed, what Bills this Ministry has got
in its anvil and archives or thought fit
not to introduce. Yet he wants to
penalise our peasants. 1 take objec-
tion to this. The same sort of diffi-
culty arises in this Bill also. They
have fixed 15‘h January, 1859 and all
transactions from that date had been
negatived. Wonderful! Here is King
Canute who simply says that the moon
has not set and it is not day and the
Sun has not arisen at all although it
is mid-day. I wish him all good luck
at the next election.

Shri Harish Chandra Mathur: Are
you really serious?

Mr. Deputy-Speaker: All along the
hon. Member's ¢cye is on the next
election. . .. (Interruptions).

Shri Ranga: 'They ehould think
~ about it very carefully. Then there
. is this question of land for personal

-
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cultivation. They say that it should
be 2} acres only. Is that enough?
Why hzve they fixed it 80 low? There
is the question of profits in agrieul-
ture. They want the settlement offi-
cers to estimnate the profits in agrioul-
ture. Indeed I am very glad thad
they are far the first time asking
whether there would be any profit in
agriculture. They feel that some
officer should be made responsible to
calculate whether there are any pro-
fits in agriculture. I hope when they
collect that information, they will
be good enough to place it on the
Table of the House so that we will
be able to make use of it when ws
have to deal with the other sections.

Yesterday 1 took objection to the
provision regarding the land revenue
collection. I repeat my objection. For -
two months they can delay the har-
vesting of crops in this tribal, hilly
area, where it is so dangerous to
keep all these things in the fields.
The crops come up and are heaped
up. Unless the peasant pays the land
revenue, he can be prevented from
harvesting his crop for two months.
Is this reasonable? Is it not insensi-
ble? Is it not, from the agriculturist’s
point of view, a stupid thing? I am
not looking at it from the point of
view of the law books of the Home
Ministry but from the agriculturists’
point of view. To delay the harvest
for two months because a person is
unable to pay land revenue is very
unfair.

There are courts. What is the
authority which will decide about all
these things? It is the revenue autho-
rity. It is the court. Against a large
number of decisions of such courts,
there is to be no appeal at all to the
proper courts. It is a very peculiar
socialism of the Hegelian type, There-
fore, I oppose this. We know too well
what sert of a nuisance the revenue
officials can be, how partial they can
be, to what extent they can be mani-
pulated by the Ministers and the
legislators and by the Ministry here
and the Ministry that has to coms. in
these respective States, Therefors, I
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am anxious that these revenue courts
should be ceplaced by judicial tribu-
vals. 8ir, I have done.

Shri Supakar: While moving the
Tripura Land Revenue Bill, the hon.
Minister has said that it was a model
Bill and when he moved this Bill he
refrained from saying that this was
also a model Bill because the Speaker
asked him not to repeat his previous
arguments. They are having three
successive Bills for Tripura, Manipur
and Delhi, each coming close on the
heels of one another and therefore
we have the opportunity of having a
comparative estimate of the three
Bills. 1 would particularly like to
discuss the provisions about ceiling on
land holdings because that is the
burning problem of the day not only
in the Centre but in all the States I
was comparing the ceiling in Tripura,
Manipur and Delhi. Hon. Members
criticised this Bill that there was a
lacuna because no arrangement had
been made to assess the differcnt
kinds of land, of their productivity.
of the facilities for their irrigation,
etc. in Manipur whereas so far as
Tripura is concerned, a standard acre
has been defined. Now, I will choose
the land of Manipur and compare it
with the land of Tripura. I was eager
to know whether, because the Gov-
ernment provides under the earlier
Bill relating to Tripura that a per-
son may have 50 acres which when
converted, becomes 25 standard acres,
it all the fifty acres of lands were of
the variety known as fallow or up-
land. In the case of Manipur he mey
not possess more than 25 acres of
land, whatever be the quality of the
land. About the geography and the
variety of soil in the two different
States I was anxious to know. Al-
though I have no first-hand know-
ledge, I consulted the Imperial Gazet-
teer of Manipur and Tripura. I have
no time to quote the classification of
lands in these two Btates but I learn
that the land in Tripura is much
more¢ fertile than the land in Manipur.
We know from Shri Achaw Singh's
speech that Manipur alsc is mostly a
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hilly area and people take recourse
to Jhoom cultivation. Let us com-
pare 25 acres of land in a hilly area
where Jhoom cultivation is practised
with the land in Tripura which haa
luga lands which is perhaps more
fertile according to all accounts, If
we compare these two figures, we
have to doubt whether social justice
is being done when we fix a ceiling
merely on arithmetical basis without
taking into account the productivity
of the land in these two States.

In this case, while the Deputy Mi-
nigter was moving for reference of
this Bill to a Joint Committee of both
the Houses, when the hon, Speaker
asked him as to why no account has
been made of the different varieiies
of land—irrigable land, dry land and
wet land—the hon. Minister stated
as a justification that here the lands
are more standardised. He also said
that because the Bill provides for a
basic holding of 2'5 acres and a fami-
ly holding of 7°5 acres it was not
found necessary to have the definition
of “standard acre” which is provided
in the corresponding Tripura Bill.

In this connection I would like to
submit that 25 acres in the aggregate—
by *“acre” I suppose that it is only
4840 square yards and nothing else—
has been provided, but we do not
find any co-relation between the ceil-
ing of 25 acres and the basic holding
or the family holdings which has
been defined in the first chapter of
the Bill.

You will find, Sir, that even the
Tripura Bill provides for basic hold-
ing and family holding. There the
family holding is still less it is only
8-4 acres, whereas here it is 75
acres. This leads us to the presump~
tion, which is supported by geogra-
phical facts, that the land in Tripura
is much more fertile than the average
land in Manipur, Therefore, what
social justice is done if we allow a
person in Manipur not to hold more
than 26 acres of land, we fix 35 acres
as the ceiling, whereas in the ease of
Tripura where the land is much more
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fertile we allow a person to hold about
50 acres, because two acres of tilla
land is equal to one standard acre.

When we compare these two Bills
with the Delhi Land Holdings (Ceil-
ing) Bill we face a greater surprise,
because there it is provided that the
ceiling on land holding is 30 acres.
Can we compare the land which is
washed by the holy river Yamuna
for several thousands of years and
which is known for its fertility with
the arid, forest region of Manipur?
Whereas we say that a person can
hold 30 acres in Delhi, we say that
a person cannot hold more than 25
acres in  Manipur. Is this social
justice?

Sir, the whole troub'e with us,
.especially with policians, is that we
go by statistics, we do not take into
consideration the facts, the difficul-
ties that are faced by the agricul-
turists. We usually lose sight of any
pragmatic approach to problems as
they crop up. I can understand that
in a place like North Bihar, U.P. or
Punjab where there is concentration
of people on land, where there are
more people on land, where there is
great fragmentation of holdings and
many of the holdings are uneconomic,
there is necessity of weaning away
cultivators from land so that they
may take recourse to other occupa-
tions and other professions. There
may be a good justification for fixing
a fairly low ceiling in such areas
where the land is very fertile and
very rich, but where it is necessary
to bring more and more land into
cultivation for the sake of the coun-
try’s prosperity and for making India
self-sufficient in food 1 fail to under-
stand what is the necessity of having
a very low ceiling as has been done
in the case of Manipur. For example,
this will also apply, this limit of 25
acres will also apply to those
persons who are habituated to jhoom
cultivation. Supposing a very indus-
trious man, an agriculturist, has
brought into cultivation 25 acres of
Jland and he has the capacity and the
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means to bring under plough more
area, if we say that no person will
cultivate more than 25 acres then we
not only put a ceiling on the land
holdings but we put a ceiling to the
prosperity of the territory of Mani-
pur. That is my objection. I should
submit that we may not take our
idealism to a very extreme limit, in
all the corners of this country; but
we may limit that to those places
where there is a rea] pressure of
population.

Sir, 1 have no time to discuss in
detail all the other points, but I
would like to urge one other point,
and that is about the definition of
“family”. We find here that ‘“family”
has been defined as: “‘family’ inm
addition to the person means the
person’s wife or husband as the case
may be and dependent children and
grand children of such persons.” [
suppose We are not living in a
European society where even children
and grand children above the age of
18 are considered to belong to some
other family. I would ask the hon.
Minister, what happens to the aged
mother? Does she belong to the
family or she is in somebody-else’s?
What about the widowed daughter-
in-law? I would submit that it is
just and proper that those persons
whom the manager or the karta has
the moral or the legal obligation to
maintain should be considered as
members of the family. Even if we
say by force of legislation that from
the date this Act comes into force
our families would be said to be
Europeanised and nobody except the
sons and daughters and grand sons
and grand daughters would be con-
sidered as members of a family, still
for ages to come, perhaps, the aged
parents and other members of a
family who have no independent
means of livelihood and who have to
depend for their livelihood on the
earning adult members of the family
will continue to be members of that
family though not de jure at least
de facto, and it will be an absolute
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eruelty to exclude such persons,
especially those persons whom the
manager or the karte has a moral
and legal liability to maintain, from
the membership of the family.

These are two very important
things to which, I believe, the Joint
Committee will give their due con-
sideration.

15 hrs.

Shri Panigrahi (Puri): While 1n-
troducing the Bill the hon. Minister
would have done well if he could
have given us an ides as to the
number of landless people in Mani-
pur and the extent to which they are
going to get land by the introduction
of this Bill. However, we have come
to know that the pressure of popula-
tion in Manipur is heavy and the
land is fertile. But with regard to
the ceilings, Shri Ranga had certain
points and certain misgivings. Yes-
terday, he wanted us to go back to
the old days of the Chola dynasty
and Chola kings in the South, and
today also he did not accept, from
the very beginning, the second Five
Year Plan., But we would not like
to remain stagnant; we would not like
to go back to the days of Chola
dynasty but to go ahead.

With regard to the ceiling which
has been proposed in this Bill, I
have a few suggestions to make.
When it has been admitted that the
land in Manipur is fertile and the
pressure of population is heavy, the
ceiling of 25 acres for a family of
five and an extent of 50 acres for
every additional member, to my
mind, is too big a ceiling. I would
submit that the ceiling for a family
of five should be 15 acres and for
every additional member it may go
1w to the maximum extent of 30
acres in Manipur.

When we come {0 the gquestion of
exemption, we find that exemption
bas been provided in clause 153. The
Government has decided upon a ceil-
ing and then it has also given powers
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of exemption. In clause 153 wide
powers have been given. I may refer
to clause 158(c) which reads thus:

“any specialised farm which is
being used for cattle breeding,
dairy or wool raising;”.

It is too wide an exemption. Any
land which is being held by a co-
operative society is also exempted. I
do not object to the co-operative
societies being exempted, but I have
my own feelings about them. I have
seen in, Orissa certain co-operative
societies which took money to the
extent of Rs. 50 thousand from the
Government; the lands there were
shared among the members of the
family of the landowners; they took
Rs. 50 thousand from the Government
but they did not buy any new bul-
lock or a new cart. They only used
the old bullocks and the old carts
and charged the bill to the extent of
Rs. 50 thousand payable by Govern-
ment on the ground that they actually
spent Rs. 50 thousand! When the
Government went and enquired into
the matter, they realised that every-
thing was a fraud. So, if co-operative
societies are to exempted, as the hon.
Minister pointed out in the beginning,
they must be bonra fide co-operatives,
and it must be enquired and ascer-
tained as to whether they really
intend to benefit the members of the
society and whether they are really
going to introduce co-operative farm-
ing.

With regard to the rights given to
the landowners, I think the rights
have been enumerated in detail. But
I would draw the attention of the
hon. Minister to clause 112, where
the rights of the tenants have been
defined. Let him take into considera-
tion and compare the rights which
have been given to the landowners
and the rights which have been given
to the tenants. The rights offered to
the tenant is nothing when compared
to the rights given to the landowners.
After giving the rights to the tenants
in claugse 112, wide powers are being
given in clause 122 for eviction of



3151 Manipwr

{Shri Psnigrahi}

tenants. If you go through clause 122
rou will ind that a tenant can be
evicted on as many as 8ix or seven
grounds which have been enumerated
in that clause. Ag far as the eviction
of tenants is concerned, I submit that
this Bill should not give as wide a
power asg it has given. Otherwise, the
purpose of the Bill will be defeated
The jandlord has been given the
right for reservation of land for
personal cultivation. The reservation
of land for personal cultivation also
varies. The landlord may evict a
tenant, sometimes to the extent of
five acres, sometimes up to seven
acres and sometimes even up to 25
acres. So, how many peasants are
there in Manipur who own a basic
holding, say, 2-5 acres? How are you
going to provide at least a minimum
basic holding to a tenant? After
giving wide powers of eviction to the
landowner and after giving him wide
powers to evict up to 25 acres, the
Government, at the same time, wants
to assure a basic holding to a tenant.
How can the two go together?
According to a mixed pattern of
economy, they may go together. You
can satisfy both the landlord and at
the same time the tenant, according
to that pattern. But, if you really
want to have a land reforms Bill
which would really satisfy the needs
of the toiling millions, which would
really satisfy the needs of the toiling
masses and the tillers of the soil,
this kind of mixed idea about land
reforms will not help the tenants to
the extent that you aim at.

With regard to the distribution of
land, my hon. friend Ch. Ranbir Singh
made certain points. There is no
specific provision in the Bill as to
what the Government or the admi-
nistration is going to do with regard
to the extra land that it is getting
after the ceiling is fixed. There must
be a specific provision that the land
will be distributed. Firstly, it should
he distributed to those who have no
land. Secondly, it must be distribut-
ed to the tribal population who have
no land up to the extent of a basic
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holding. Thet would be reasonable.
In fact, I would go further and say
that land may be distributed oom-
pletely free, if possible, to those who
are landless, out of the land which
will be available by fixing the ceil-
ing.

There is a provision which hass
given power to the landlord to give
lands on lease to the tenants and, at
the same time, given the rights to
terminate & lease by giving notice.
The two things go side by side. I
think once you give the landlord the
right to terminate a lease, by any
pretext the landiord will try to give
notice and then terminate the tenancy
right of the tenant. This must be
well knowh to the Government
through their experience in imple-
menting the different land reform
Acts in the various States: the poor
peasant hag been pitted against the
well-placed landlord in society. The
landowner has every access to the
court of law. The landlord is &
monied man and he can continue a
case for ten years. In some cases,
in Orissa, peasants have tome from
there to the Supreme Court to get
justice. Is it possible on the pard
of a tenant or a peasant to get justice
from the hands of a landlord by com-
ing from Manipur to the Supreme
Court here or from my State of
Orissa to the Supreme Court? That
experience must be remembered. So,
there must be a specific provision
that a tenant who is cultivating the
land for a period of ten years belongs
to a separate category of tenants. He
must be considered ag belonging to a
separate category. The Bill should
provide for two kinds of tenants: a
tenant who is permanent, who is
cultivating the jand for the last ten
years; and a tenant who is temporary.
There is no such specific provision in
the Bill which makes any distinction
between a permanent tenant and a
temporary tenant. .

Keeping in view the fartility of l'and
in Manipur and_also the pressure of
the population, I suggest the family
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holding should be § acres and not 7°5
acves. I deaw attention to clause 108,
under which the landlord has been
given the right to resume land up to
a permissible limit, which is too high.
I yanges from a basic holding of 2'§
acres to a ceiling of 26 acres. This
clause on permissible limit will be
utilised by the landowner and the
very objective of ithe Bill will be
dgfeated. The grand ideals which the
hon, Minister cherishes to offer to the
landless agricultural labour in Mani-
pur will be vitiated and defeated by
the landlords.

Therefore, 1 submit, let the period
be considered from 1850 and not 1956,
80 that at least a period of 10 to 12
years will be there. Any tenant who
is there for the last 10 or 12 years
should be considered as a special
categery of tenant-—a permanent
tenant—and he can on no account be
evicted by the landowner. The other
category will be the temporary
tenant, whose case can go to the
competent authority, whether he can
be allowed to retain hix land or not.
with regard to competent authority,
you know well how the bureaucratic
machinery is functioning. In this
Bill, everything has been left to
the sweet will of the administra-
tor, who has been defined as the
competent authority. Even fixing and
assessing of rents, finalising of
records, etc. have been left to the
competent authority. I hope some
measures will be devised, so that the
people of the village may be associat-
©d when al]l these decisions are taken
and the bureaucratic officers will not
get a free hand to decide as they like.
It is well known that usually the
landlord and the rich in the village
have a greater pull with the bureau-
cratic machinery than the poor
people.

When, under the provisions of the
Rill, the poor peasant is going to be
involved in litigation for many years
tp come, it is bhetter that Govern-
ment provides jegal aid to a tenant
who is being evicted by the land.
lord. But there is no such provision
in the Bill. I submit that the poor
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tenant who is going to bhe evicted hw
the landlord should be given jegal,
aid by Government, so that at least.
he can fight his case against the land-
lord or landowner.

With regard to the special provi-
sion for the tribal people the prowi-
sion oniy says that no ]Jand of a tribal
people can be transferred to another
without the permission of the com-
petent authority. I welcome this, but
it is not enough. It must also be
ensured that if a tribal person is
landless, he gets land free from QGov-
ernment, when the Government is
going to get extra land by imposing
this ceiling.

As the Bill is being referred to s
Joint Comittee, I will mnot take
more time. My last submission is,
according to the hon. M.nister, only
an amount of Rs. 8 lakhs it required
for meeting the needs of compensa-
tion. When the financial provision
is 80 meagre, I suggest that the land
made available by imposing this ceil-
ing should be directly given without
any charge to the landless agricul-
tural labour in Manipur. Government
is spending crores of rupees in other
departments; so, when the amount is.
so meagre as Rs. 6 lakhs, why not
give the land free to all the landless
agriculturalists in Manipur?

Shri Datar: A number of sugges-
tions have been made by hon. Mem-
bers. My friend, Shri Ranga, was
almost in an aggressive mood. He
made a speech on the lines of his
utterances as a leader of the new
party that has been formed. I should
like to reply only very brieflty to the
main points which require a reply.
My friend, Shri Achaw Singh, com-
plained that the records of the
revenue were not satisfactory. That.
is the very reason why Part I of this
Bill deals only with this question of
a proper revenug administration.:
Especially when land reforms are
going to be introduceq and substan-
tin) rights are being given to the
cultivators, it is essentinl that the
records should be as perfect as possi-
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ble.. Therefore, ] am confident he will
welcome the introduction of new
measures for making the revenue
administration as efficient and fault-
less as possible.

Some hon. Member suggested that
the ceiling should be put at a higher
figure. But two hon. Members stated
that it ought to be put at 15 acres.
My friends, Shri Ranga and Shri
Supakar, were of the view that all
the land was rocky there. That is
an entirely incorrect notion.

Shri Ranga: I did not say so.

Shri Datar: There are fertile lands
also there. Out of 700 square miles
in the valley, we have got 2°03 lakh
acres, which are sown. So, it would
not be proper to suppose that all
these lands are not fertile or are
rocky. We have not generally taken
into account the lands that are in the
hilly areas. These are in the valley
areas. There the crop is paddy. That
is why it was considered that 25
acres would be a proper ceiling. We
are not going to keep it at 15 or 30
acres as in other places, but 25 acres
has been fixed, not by Government
only, but only after consulting the
advisory committee for Manipur.
That ig also a matter which should
be taken into accouns,

A number of hon. Members
naturally have not visited Manipur,
though my friend has. All the same,
we have to take into account all these
circumstances.

Shri Ranga: The Congress was
defeated there by the Communists.

Shri Datar: I do not want any
running commentary while I am
speaking. 1 have heard him patient-
ly; he has to hear me now. It may
be unpalatable to some extent, but
he will kindly hear me.

‘Shrl Deputy-Speaker: 1 might
enquire that if only lgss than half is
sp fertile in the valley
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Shrl Datar: 1 am replying to that
very point. In the case of Tripura
there were different types of land..
So far as Manipur is concerned, we
considered that question, and we
decided that basic holding and family
holding should be equivalent to 2-5
and 75 acres respectively. In the
Tripura Bill the concepts of family
holding, basic holding and permissible
limits have been expressed in stand-
ard acres. In the Manipur valley, to
which this legislation is intended to
apply generally, the variationg in the
quality of }jand are not marked. That
i3 the reason why it has been men-
tioned here.

Mr. Deputy-Speaker: Just now the
hon. Minister stated that about half,
or less than half, of the land in the
valley is fertile.

Shri Datar: Not less than half. 700
sq. miles was the extent of the
valley. The total extent of Manipur
was 8,038 sq. miles, of which only 700
sq. miles was the valley area, and in
this valley area the land sown is 2:03
lakh acres.

Mr. Deputy-Speaker: The land in
the valley area is the same as in the
hilly area?

Shri Datar: There as no question
of any hilly area as such. The ques-
tion here is confined to the valley
area. That is why I said that the
land is generally fertile. 1 cannot
say it is completely fertile, but it is
generally fertilee The Government
wanted to work out the whole thing
with a view to see whether any
standard acre should be laid, and
after full examination of the whole
question the Government came to the
conclusion that the variations in the
quality of land are not marked.
Secondly, you will also see that the
quantity of paddy that is available
has been fixed at a flat rate of 3:'60
per acre. It is not proposed, there-
fore, to apply the concept of standard’
acres for the purpose of deflning the
expressions. .
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Then we have to take into account
another thing. So far as rent is con-
cerned, what we have done is this.
Generally, the Planning Commission
follow one-fourth or one-fifth of the
produce. Here we have allowed the
customary rent, which is roughly
equal to one-third of the produce.
Therefore, we have kept that in this
case.

Under these circumstances, I would
point out that there i8 no substance in
the contention that the ceiling has
been fixed arbitrarily. Naturally, ceil-
ing has got to be fixed and we cannot
leave the matter as it is. I have al-
ready made a reference to the larger
question of having a ceiling. In this
case, 2§ acres had to be fixed, taking
into account the conditions in Manipur,
the yielding quality of land and all
other relevant circumstances.

Two hon. Members have pointed out
that the ceiling ought to be even
lesser. Shri Achaw Singh and Shri
Panigrahi have rightly poinied out
that the ceiling ought to be 15 acres.
That shows what we have done is a
satisfactory arrangement. This ques-
tion was considered in the State Ad-
visory Commitiee, in which there were
a large number of hon. Members from
Manipur, and they suggested that this
was a proper ceiling.

Another hon. Member suggsted that
non-cultivation for two years should
not be visited with any punishmen! or
penalty. I have already answered this
question. So far as Tripura is concern-
ed, we cannot afford to allow the land
to remain uncultivated for longer
periods, in the interests of the State
and the cultivator himself.

Another hon. Member suggested
that the cultivator ought to be given
some money, or some loan and other
facilities, for proper cultivation, May
T point out in this connection that
under the new Bill that is going to be
passed he Will be entitled to all the
help that an agriculturist is entitled
to? Taccavi loans can be taken. Then
there are loans for cattle, well, ferti-
lizers and other things. All these
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things are made available now with a
view to facilitate the cultivation of the
land 80 that he can get as much profits
out of the land as possible.

Then, some hon. Members suggested
that the rules about evictions were
very rigid. May I point out that they
are not rigid? And if the cultivator
does not carry out the work properly,
it is not only he—his suffering may or.
may not be taken into account—but
the whole nation that suffers, and so
when he acts in such a manner that
the land is laid under waste, active
waste, it is natural he will have to
give up his land, or he will have to
be evicted from his land.

Then the question of rent has been
brought forward. May I here point
out that it is the primary duty of the
tenant to pay his rent? He can ask
for some time by way of grace. A
period of grace of three months has
been given and again another  six
months has been provided in this Bill.
If he does not pay, then naturally,
unless he retrieves his position in
right time, he will have to give up
his possession. Something will have
to be done there. While we are an-
xious to look after the interests of the
tenants—and you will find that a num-
ber of provisions have been introduced
for the benefit of the tenants who re-
quire a lot of help, a lot of safe-
guards—it is the primary duty of thé
tenant to pay the due rent in time
The amount has also been fixed afler
taking all the circumstances into ac-
count.

My hon. friend, Shri Ranga, brought
in a number of controversial points
and, as usual, he put things at, I
would say, their worst. He said that
the Government was becoming a big
landlord.

Shri Ranga: Is it not so?

Shri Datar: Further, he said that
ceiling would amount to fragmenta.
tion also. He mentioned all these
things. Here may 1 point out—I would
not go into all those circumstances—
one thing with due deference to- my
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hon. frisnd? All thess provisions re-
lating to land reforms will be found

in the Planning Commission's Teport
which_ Ce

Shri Nagli Reddy: He contests that
also.

Shri Datar: Let the hon. Members

have some palience, It was issued in
1956 when my hon. friend was eier
& member of this House or the other
House,

Shri Ranga: Yes. I voted against it
‘when it came for voting in the Rajya
Sebha.

Shri Datar; Then he was a member
.of a particular party.

Shrl Ranga: Then also
against it.

1 spoke

Shri Datar: The hon. Member has
to accept it. Because he issued certain
veiled threats to us, therefore, 1 am
mentioning only two or three points.
(Interrupt.ons) The reports of the
Planning Commission, or the plans en-
visaged by the Planning Commission
were not very well the producis of
the Congress party—the Congress
party had nothing to do with it—it
was the product of the Government.
It was accepied by both the Houses
of Parliament, and when both the

Houses of Parliament accepted it, it is -

entirely futile on the part of my hon.
friend to say that he did not accept
it. Secondly, there is a more telling
instance. . .

Shri Ranga: Sir, as a member of per-
sonal explanation.
‘Mr. Deputy-Speaker: Order, order.

Shri Ranga: I have always the right
10 make a personal explanation.

Mr. Deputy-Speaker: When the
Chair allows or even before that?

8hri Ranga: 1 want to explain one
thing.
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Mr. Deputy-Spesker: 1 will give
kim time for it

Shri Datar: I will refer to one more
telling instance, After the report was
accepted by the Congress party and
by the Government new general elec-
tions were held in 1957 and my hon.
friend was a member of the Congreis
party. He was elected on the ticket
of the Congress party, and only recen.
tly, after the Nagpur session of the
Congress, my hon. friend says in ail
seriousness that he has not accepted
it, (Intrruptions) If, for example,
he felt that the Congress was wrong,
then the proper course for him would
have been to resign his seat in Parlia-
ment.

Shri Ranga: Oh! oh! -

Shri Datar: That was absolutely es-
sential. That was absolutely consis-
tent. My hon. friend is putting before
the House his own views as against the
views of the Parliament. That is the
point which has to be understood,
After all-—we are entitled to our per-
sonal views—when we are in publie
life we have to accept the views either
of the party or of the Government te
whose party we belong. Under these
circumstances, 1 again repeat that it
is absolutely futile for my hon. friend
to say that his views are like this.
He is entitled to his individual views
provided he is in an individual capa-
city. Even now my hon. friend owes
his seat in Parliament to the Congress
Party and he owes it to the Congress
Party and owes it fairly to himself
to resign and then to contend. ‘That
my hon. friend has not done.

Shri Ranga: I request you to give
me permission to speak on a point of
personal explanation after he closes
his speech.,

Mr. Deputy-Speaker: I will give
him an opportunity. He should hold
himsel? in patience.

Shri Datar: These are matters which
have to be decided. T would not have
statad al1 this, but my hen, friend geve
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& veiled threat and said, “You are
saying so. Let us see what happens
at the next election” We are pre-
‘pared to accept the challenge. Let
-ug see what his party does.

Mr. Deputy-Speaker: That is all
right. But why have a challenge
against a challenge now?

Shri Datar: I had to say all this
becsuse my hon. friend brought it in.

Shri P. R. Patel: (Mchsana) May I
Jnow if the hon. Minister says all
these things because of himself or be-
cause of Panditji. If Panditji is not
there, what would be his position?

Mr, Deputy-Spesker: He should in-
terpret it himself instead of the hon.
Minister telling him.

8hri Datar: So far as the co-opera-
uve societies are concerned, all this
has been pointed out in the Com-
mission’s report itself. A question
was asked as to why it was not made
clear about the priorities that had to
be followed so far as the distribution
of lands was concerned. We have got
here one large section, that is, section
14, which says:

“The deputy commissioner may
allot land belonging to the Gov.
ernment for agricultural purposes
or for construction of dwelling
houses, in accordance with such
rules as may be made in this be-
half under this Act.”

The Deputy Commissioner naturally
will be an officer of the Government
and the Government are committed to
1he principles and the policy or the
advice laid down in the Second Five-
Year Plan. There it has been stated
that sfter the land was vested in Gov-
ernment, Government does not become
s land owner at all Government
want to use all thiz for the best in-
terests of the country. That has bean
made clear in the Planning Commis-
wlon's report itself. I would reed para
318 (Ai) L.S.D—7.
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43 on page 197 in this connection.
reads—

“In the gettlement of lands acqu-
ired in consequence of the appli-
cation of ceilings, tenantg dis.
placed as a result of resump-
tion. . . .

Some hon. Member had suggested
this:

“In the gettlement of lands
acquired in conseguence of the
application of ceilings, tenants dis-
placed as a result of resumption of
land for personal cultivation,
farmers with uneconomic holdings
and landiess workers should rece.
ive preference. Settiements
should be made as far ag possible
on co-operative lines.”

Then, the same matter has furthes
been eluciated in paragraph 44. I
shall read only one or two sentences.

S it is important that while
the national economy develops
and offers wider opportunities for
employment to agricultural work-
ers and others, some positive relief
within the rural economy is given*
to a section of the populatiomn
which hag long suffered from
disabilities and has been denied
minimum social and economic op-
portunity. Tt is, therefere, recesn-
mended that in each State, after
the data relating to the census of
land holding and cultivation have
been studied and the areas likely
to become available assessed
detailed schemes for the resettle-
ment on land of agricultural
workers should be drawn up.”

This is the policy that we are going
1o follow everywhere, naturally includ_-
ing Manipur.

Then about family some complaimt -
was made by my hon. friead, Shri.
Supakar. When a ceiling has to be .
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laid we have to take account of a
family as such. We cannot think of a
family in the large sense under the
Hindu law, Even that also is being
cramped and contracted to a certain
extent., Therefore, naturally this is not
borrowing anything from the West.
A family must first consist of the
father and sons and grandsons and his
wife. Under the Hindu law, as also
under the present law, family mem-
bers also will be entitled to have their
own family considered as a unit for
shis purpose. Therefore, what the
hon. Member has suggested does not
in any way affect the rights, But
please understand that the brother's
brother’s brother’s son’s son’s son may
not come within the definition of a
tamily. I would not concede that
position. But they may live together.
We have no objection to that.

Shri Supakar: 1 was talking of the
mother and the widowed daughter-
in-law as to whether they will come
under the definition of the family.

Shri Datar: I need not answer this
qguestion because I have clearly point-
od out that we have purposely defined
it that way.

Mr, Deoputy-Speaker:
we presume widows?
have married wives.

Shri Datar: So, we have purposely
devised the definition in such a way
that there would be what you can cal}
a convenient unit for the purpose of
carrying on the work of cultivation.
That is the reason why it has been
done. Theretfore, all these limits have
been laid down.

Lastly, my hon. friend stated some-
thing about legal aid. Legal aid is a
general question and that question
algo, I understand, is being considered
in the Law Ministry to a certain ex-
tent. Some of the State Governments
also are considering as to whether
Iagel aid should be afforded to poor
people. That question will also be
duly considered. But so far as the
Blll is concerned, it is not necessary
ot all. We have a revenue jurisdic-
Yon.

Why should
Instead, let us
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Shri Narayanankutty Mobom
(Mukandapuram): What about the
States which have already passed such
measures and have sent them to you
several months ago?

Mr. Deputy-Speaker: That is a dnﬂ-
erent matter altogether,

Shri Datar: That is entirely a dift-
erent matter.

Lastly, T would say one word about
the officers. A number of hon. Mem-
bers stated that the officers were
bureaucratic, that they were carrying
on things as they pleased and that
they were anti-tenants or anti-culti~
vators. I would like to submit that
such vide generations should not be
made,

Shri Nagi Reddy: It has been made
by the panel of the Planning Commis-
sion and not by me.

Shri Datar: Whenever instaces have
been found that a particular officer has
not been acting properly or has been
acting partially or in an arbitrary
manner, surely action wijl be taken
against him. Action has been taken
in @ number of cases. Let us not
therefore go by such wide generali-
sations

Mr. Deputy-Speaker: Shri Ranga
might give his personal explanation
now.

Shri Ranga: Sir, The hon. Minister
called upon me to resign from this
House because I resigned from the
Congress Party after having been
elected on the Congress ticket. I
would like to inform the House and
remind my hon. friend that in Novem-
ber 1954 on a vote of no confidence’
moved by the leader of my party in
Andhra, the then Congress Govern~
ment was defeated. In 1855 the Con-
gress had to enter into a coalition
with me and form, what is known, as
the United Congress Party. That
manifesto is still governing that Unit-
ed Congress Party. That manifesto
never made any mention of the Plans
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or of these land reforms. It was
under that manifesto that the pre-
sent Ministry owes its strength be-
cause two-thirds, or about 200 mem-
bers from Andhra came to be elected
under that manifesto in the name of
the United Congress Party and not
the Congress Party. In that United
Congress Party there were three lead-
ers. One was the late......

Mr. Deputly-Speaker: He need not
go into all those details. He can say
that he was not elected on the Con-
gress ticket. That is all.

Shri Ranga: It is that United Con-
gress Party and the agreement that
we reached that governs us. There
were three leaders—that late Shri
Prakasam, the great Pandit Nehru
and myself. It is because of that
that today 200 members are sitting in
the Cabinet as well as in the Andhra
Assembly. If I am to resign......

Mr. Deputy-Speaker; We are not
at present concerned with all those
details and the number of the lead-
ers. The only thing that the hon.
Member can say is that he was not
elected on Congress ticket.

Shri Ranga: Therefore, so far as
Andhra is concerned it was not the
Congress as it is understood in other
areas but it is a Congress that has
arisen out of the United Congress, In
the United Congress I am a co-equal
of the other partners of that United
Congress. If I am to resign, all those
MPs, my hon. friends who have been
elected in the name of the Congress
and also the Assembly members have
fgot to think of resigning their seats.

On what point have I resigned? Not
on a personal point, but on a point
of principle. If my hon. friend or the
party to which I had the honour of
belonging till the other day were to
think that anybody could resign just
because he does not agree with their
policy then they should have asked
me the reason. In April or May 1957
when I came here soon after the
election, I declared here, on the floor
of this House that I am opposed to
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the conception of land reforms that
have been placed before the House
by the Planning Commission and by
the Government. From the very
beginning I had been opposing these
proposals placed before Parliament im
that House as well as this House by
the Planning Commission. I concede
one point. It is futile for me to
oppose these things when the opposi-
tion ig so strong. But, nevertheless,
as a matter of principle it is the right
of every Member of this House, what-
ever may be the consequences of the
division or voting or his speech, he
should be prepared to lay bare his
heart and his faith before the House
and if he thinkg that a warning should
be given to the party in power,—after
all, it is usual parliamentary decorum
to give warning to the party in power
—to give a warning to the party in
power that what it is doing iz not
likely to meet with the favour of the
electorate next time, because the last
election is over and this election is
going to come. That is all T have to
say.

Mr. Deputy-Speaker: The guestion
is: N
“That the Bill to consolidate
and amend the law relating to
land revenue in the Union terri-
tory of Manipur and provide for
certain measures of land reform
be referred to a Joint Committee
of the Houses consisting of 30
members; 20 from this House,
namely Shri Bangshi Thakur,
Shri Rungsung Suisa, Shri
Dharanidhar  Basumatari, Shri
Etikala Madhusudhan Rao, Shri
Ghanshyamlal Oza, Shri Bibhuti
Mishra, Major Raja Bahadur
Birendra Bahadur Singh, Shri
M, Gulam Mohideen, Shri Shoba
Ram, Shri Raja Ram Misra, Shri
J. B. S. Bist, Shri N. B. Maiti,
Shri H. Siddananjappa, Shri
Dasaratha Deb, Shri Laisram
Achaw Singh, Shri Pramathanath
Banerjee, Shri Tridib Kumar
Chaudhuri, Shri Ram Chandra
Majhi, Shri Bijaya Chandrasingh
Prodhan and Shri B. N. Datar,
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end 10 members from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of
the total number of members of
Joint Committee;

that the Committee shall make
a report to this House by the
first day of the next session;

“that in other respects the
Rules of Procedure of this House
relating to Parliamentary Com-
mittees will apply with such
variations and modifications as
‘he Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be

appointed by Rajya Sabha to the
Joint Committee.”

The motion was adopted.

v——

1542 hrs

ING) BILL
The Minister of State in the Minis-

try of Home Affairs (8hri Datar): I

beg to move:

“That the Bill to provide for
the imposition of a ceiling on
1and holdings in the Union terri-
tory of Defhi and for matters
connected therewith be referred
to a Joint Committee of the
Houses consisting of 30 members;
20 from this House, namely,—
Shrimati Sucheta  Kripalani,
Shri Radha Raman, Choudhry
Brahm Perkash, Shri C. Krishnan
Nair, Shri Naval Prabhakar, Shri
Shivram Rango Rane, Shri XK. V.
Ramakrishna Reddy, Shri Bhola
Math Biswas, Shri Ramapps
Balappa Bidari, Shri Surti Kis-
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taiye, Shri K. Perisswami
Gounder, Shri Daljit Singh, Shri
Bhakt Darshan, Swami Ramme-
nand Shastri, Choudhary Pratep
Singh Dauita, Shri Mohan Swarup,
Shri N. P. Shanmuga Gounder,
Shri Atal Bihari Vajpayee, Shri
N. G, Ranga and Shri B. N, Datar
and 10 members from Rajyn
Sabha;

that in order to constitute a
sitting of the Joint Committee
the quorum shall be one-third of
the total number of members of
the Joint Committee;

that the Committee shall make
a report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House re-
lating to Parliamentary Commit-
tees will apply with such varia-
tions and modifications as the
Speaker may make; and

that this House recommends
to Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be
appointed by Rajya Sabha to the
Joint Committee.

My task in this respect has beem
lightened, because we have referred
by now two Bills to a Joint Com-
mittee and in both of these Bills, we
have & provision for ceilings. In
Delhj, all that has been done is, in-
stead of 25 acres, we have put in 30
standard acres. In an earlier Bil},
Land Reforms (Amendment) Bil}
also, this standard acre was referred
to. Because there were different
types of 1and in the Delhi territory,
it was considered advisable that there
ought to be a standard acre taken into
account. Thirty standard acres hawe
been fixed for ceiling in this Bill g0
far as Delhi area is concerned. The
House may aiso remember that in a
similar Bil) in Rajasthan the ceiling



been fixed as thirty standard
acres. i the only point on
which there has been 35ine difference
in respect of this Bill. Th other res-
peets, the provisions are the same.
Absut compensation alsg, you will

how it has been a graded one. I
need not go into all those points I

that this House will be pleased
%o sefar this Bill also to a Joint Com-

Nr. Deputy-Speaker:
moved:

“That the Bill to provide for
the imposition of a ceiling on

ritory of Delhi and for matters
connected therewith be referred
fo a2 Jaint Committee of the
Hoeusss consisting of 30 members;
30 from thiy House, namely Shri-
mati  Sucheta Kripalani, Shri
Radha Raman, Choudhury Brahm
Perkash, Shri C. Krighnan Nair,
Shri Naval Prabhakar, Shri Shiv-

Motion

ram Rango Rane, Shri K. V.
Ramakrishna Reddy, Shri Bhola
Nath Biswas, 8Shri Ramappa

Balappa Bidari, Shri Surti Kis-
taiya, Shri K, Periaswami
Gounder, Shri Daljit Singh, Shri
Bhakt Dershan, Swami Rama-
nand Shastri, Chaudhary Pratap
Singh Daultag, Shri Mohan
Swarup, Shri N. P. Shanmugha
Gounder, Shri Atal Bihari
Vajpayee, Shri N. G. Rangs, and
Shri B. N. Datar and 10 mem-
bers from Rajya Sabha;

that in order to constitute a

that the Committee shall make
a report to this House by the
day of the next session;

g

that in etirer respects the Rules
ProceBure of this House re-
g to PmrHementary Commit-
) wil app¥y with such veria-
and modifications as the
Bpeaker mey mwke; and

2
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that this House recommends to
Rajya Sabha that Rajya Sabha
do join the ssid Joint Committee
and communicate to this House
the names of members to be
appointed by Rajya Sabha to the
Joint Committee.”

Shri P. R, Patel (Mehsana): I
have one amendment that the Bill
be circulated for the purpose of ¢H-
citing opinion thereon by 10th Pebe
ruary, 1960.

Mr. Deputy-Speaher: Is he going
to move it?

Shei P. R. Putel: Yoz, Sir. I beg to
move:

“That the Bill be circwimted
for the purpose of eliciting opim-
fon therecon by the 10th Pebrw-
ary, 1960. -

Mr. Deputy-Spesker: There is ene
by Shri Mohexumed [zsam. e is mot
there. Amendment Ne. € is by Shet
P. R, Patel. That is moved There i
snother by Pandit Thekur Des
Bhargava. He is absent. That is not
moved. The original motien for re-
ference te the Joint Commiittes mmd
this one are before the House.

Shri P. R. Patel: Mr. Deputy-
Speaker, I move the motion and ia
support of it, 1 beg to submit the
rezson why the Bill ghould be cir-
culated for public opinion.

We know that the Congress has
come to a decision that there should
be ceiling on land at Nagpur and they
are implementing it here and such
types of Bills are also introduced in
different States. Whatever BH1 we
have will be an ideal far the vest of
the States.

15.48 hos
[Supr Bamman in the Chair)

Whatever limit is placed here will
be followed Ly she differemt States
to some extent. I am of opinion that
this DfR slffvets mot only ®he land-
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holders of Delhi, but it affects all
the cultivators and landholders of the
whole country, and whatever we put
here in this Bill ghall have effect on
other Bills. For this reason, I am
of opinion that the opinion of the
people should be sought. After all,
merely publishing the Bill in the
Gazette or discussing it here or refer-
ring the Bill to a Joint Committee
will not be sufficient to invite the
attention of those persons who will
be affected thereby. After all, vast
people living in the villages know
little of what is published in the Offi-
cial Gazette and most of them perhaps
would not be acquainted with the
proceedings of this House. So, it is
desirable that this Bill be circulated
in such a way that the people may
come to know about this and offer
their opinion on this Bill.

1 am gtrengthened also in my view
by a letter that I received from the
Home Ministry. By fixing the ceiling
as it is proposed in this Bill, I think
we shal]l be able to get only 1669
standard acres of land and that too
as calculated in 1953-54. After
1953-54 much water has flowed under
the Jumna, and there must be many
changes, and I am afraid that by put-
ting a ceiling Government will not be
able to secure more than 600 or 700
acres of land for distribution to
others. I think even that is not pos-
sible.

In Clause 26 of the Bill certain ex-
emptions are given, and the first ex-
emption is orchards. If orchards are
to be exempted, naturally the
acreage available will be minimised.
If orchards have 50 or 100 acres, they
are not to be affected. Generally or-
chards are owned by well-to-do or
rich people getting their earnings from
other sources. So, we are having a
Bill which will affect the poor culti-
vators but not the well-to-do per-
sons.

The second exemption refers to

“a farm in which heavy invest-
ment or permanent structural
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improvements have been made
and which, in the opinion of the
Chief Commissioner, is being so
efficiently managed that its break
up is likely to result in a fall in
production;”

Who are the persons owning such
farms?—not the common cultivators.
They will be persons having a good
amount of money and at the same
time other sources of income, and
we are going to exempt them. If
these are exempted, the acreage that
we may get by putting a ceiling will
be much less.

Now 1 would like to put one ques-
tion to the hon. Minister. Looking
to this sub-clause, I think the Gov-
ernment is of the opinion that if there
be large farms and greater invest-
ment, it gives more production, be-
cause it is admitted here in the sub-
clause that because of the invest-
ment, because of the bigger farm,
production may be very good. Seo,
it is admitted by the Government that
bigger the farm, better the produc-
tion; the smaller the farm, poorer the
production. If that be the case, I
do not understand why Government
wants to put a ceiling on holdings,
because by putting a ceiling on hold-
ings we will be making the farm
smaller, and if they are well-cul-
tivated and giving good production,
why should they be interfered
with? I do not understand this.

So, I can read from this one prin-
ciple, that this Government, I may
be excused, wants to take away pro-
perties from the poor, and they do
not want to touch the properties in
the hands of the well-to-do and rich
people as the exemptions clearly
show.

The third exemption is that if the
land 1is used for cattle-breeding,
dairy and wool-ralsing - the ceiling
will not apply. I would like to know
whether the Government desires that
the cultivator should give up produc-
tion of agricultural produce and take
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up breeding and all these things, What
is the desire of the Government? If
a man takes to the profession of
breeding, he is exempted; if he has a
dairy on his land, he is exempted;
but if he produces foodgrains, he is
not exempted. So, the man who serves
the country by producing foodgrains,
the essential thing, is affected, and
those who do not produce foodgrains
are exempted. I do not under stand
the philosophy of the hon. Minister
moving the Bill.

Of course, there is the question of
the co-operative societies and so on.
L think therg are so many principles
mvolved in this Bill that it would
be desirable to ask the opinion of the
people at large; it would be in the
interests of the country to ask the
people to give their frank opinion on
this ceiling and on these exemptions.

1 would add one thing. These land
holdings would be round about the
«city of Delhi, and the man living in
Delhi proper may possess buildings,
raj mahals worth lakhs and crores; a
man within the city may possess pro-
perty worth crores, may have an in-
come worth lakhs and crores—no ceil-
‘ing on that. He may have income
by way of rent or in any other way—
no ceiling on that, because it seems
that the city proper, in the view of
the Government, is a protected area
where people should be allowed to
possess any amount of wealth, and
there is no distinction absolutely. The
socialism that is preached in Delhi is
preached by the urban people, by
those who do not possess land; they
want to apply the principles of so-
cialism in the villages and the rural
grave injusticc done to the farmer
grave injustice done to the farmer
community; this is a grave injustice
done to those who by their votes have
put the Government in power.

My hon. friend was rather angry
with Shri Ranga, but he must consi-
der and give full thought to what I
say. If at all socialism is a- good
thing and disparity Is to be removed,
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it should be removed in villages,
towns and cities. I would like to
know why there should be disparity
between an officer getting Rs. 3,000
and a poor sepoy getting Rs. 70 or
Rs. 80. After all, the latter has to
maintain a family of four or five per-
song as well ag the former, he must
get his needs and he is also offering
his service to the nation. Why so0
much discrimination? Their socialism
is meant not for the officers, not for
the Ministers even, not for the Mem-
bers of the Congress Party even, be-
cause even though they have passed
the Nagpur resolution, they can pos-
sess any amount of wealth, they can
have any amount of deposit in the
banks, they can have any amount of
jewels and gold with them.

Ch. Ranbir Singh (Rohtak): And
the Opposition Members too.

Shri P. R. Patel: So, socialism is
not meant for them; disparity in so-
ciety should not be a concern to them.
Socialism is only to be applied to the
villages and the agriculturists. That
is why Government are coming for-
ward with this Bill. But Government
are talking of ceiling on land
holdings only and not on other hold-
ings. Some days back, I was reading
some books on China and Russia. In
those countries, they first nationalised
the factories and city properties.
Here too, no doubt, we claim to bring
in socialism in our country, but we
want this socialistic principle to be
applied only to the agricultural lands
and to nothing else.

16 hrs,

My hon. friend Shri Ranga was
right when he said that when the Im-
perial Bank was natiomalised, the
market value of the' shavés was paid,
but when land is to by natiohalised
or when ceiling is to be imposed, we
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find there is no markei value. There
is a proverb:

“fedt @1 99, faET 1 ondT, T A
F5¥, fFdt #1 777 A7 ™ W=
T wew ATE

which means that whoscever's be the
mk, whosoever’s be the paper, and
whosoever's be the pen, the credit
will be taken only by Madanbhai.
Here, the credit for imposing a ceiling
on land-holdings is taken by those
persons who are not to lose anything,
¥ say that this is too much.

This is being donc becausc there
are no strong farmers’ organisations.
1 would ask Shri Ranga, who is not
here at the moment, that he should
better devote his life to farmers’ orga-
aisation rather than to other things.

Shri Braj Raj Singh
He has gone to
is the difficulty.

{Firozabad):
laissez-faire. That

Shri P. R. Patel: If there are strong
farmers’ organisations, naturally, they
would take up this problem. But
they are not organised; the farmers
cannot speak; thev are not vocal: they
are scattered in villages.  So. these
people sitting in the cities are apply-
ing the principles of «ocialism 1o
them and making theni very poor. I
would request the hon. Minister to
give thought to this maiter.

There is onc other point regarding
the compensation {o be given. In
clause 10(1), it i1x provided that it will
be fortv-five times the land revenue
in respect of the first  twenty-five
acres of excess land. Let us even
take it as forty-five times; if the land
revenue assessed ts Rs. 3, then forty-
five times that would come¢ to about
Rs. 225; that is, Government want to
pay them less; even though the culti-
vator may have bought this land at
a higher price, even though the cul-
tivator may have bought this land by
paving Rs. 2000, vet Government
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would say. yes, we pay you compens:-
tion, we do not take vour land wiih-
out paying you anything; and =»
meagre compensation of Rs. 225 would
be given,

I would urge the hon. Minister, of
he has some faith in =ocialism, it i
party has some faith in socialism, if
the Nagpur resolution is meant io
bring socialism on this earth, then iet
him apply this principle to one aund
all; let him apply this principle to the
urban areas; let him say, for instance
that the value of a hundred-rupee
note would be diminished to Rs. 25
let him diminish it and see the con
sequences.

The poor cultivators do not unde:s-
stand all these things. With ghe
strength of the money of those per-
sons in the urban areas, you buy &he
votes of the poor cultivators, and after
having come inlo power with iheir
votes, you just massacre them, 1
would say, vou just halal them. 1
would say that that is what the Bl
seeks to do. If at all compensation is
to be given, give full compensa-
tion, whatever be the price
But what is proposed s neghy
a meagre compensation. Better do
not pay any compensation. I would
say take away the lands; take away
evervbody’s lands, and then talk any
thing vou like; take away all the pre
perties from all the persons in o
country. Why should vou allow sowe
persons to possess wealth worth ero-
res of rupces and at the same tiume
you want to pay less to the poor el
tivators? I do not understand  So
the opinion of the people must hbe
asked for. This is a Bill which affects
one and all. The city people ov the
urban people may be happy over ihis
because this Bill does not atfeet them.
But I would sayv this to them. If 8@
per coent of the people of this coun-
try lose any interest in their property
or their land-holdings, i{ thev fing
that they are impoverished and made
poorer by such Bills as this, then, do
you think that they would allow the
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other 20 per cent to live happily in
the cities? Sir, non-violence has
been preached by Gandhiji. But I
warn the hon. Minister that if these
principles are put into action in the
villages, in ten years, there will be
a bloody revolution in this country,
and those 80 per cent will march
over the cities and rob them all by
the sword, by the revolvers and rifles.
So, you are doing a thing which
would harm the peace of the country.
The city people must realise this also.
Today, if such Bills as these are pas-
sed by sitting here, what will be the
effect on the mentality of those per-
sons living in the villages, in ten
years? So, I feel that the city people
also must give thought to this matter.
Therefore, this Bill must be circu-
lated, and everybody must be asked
to give his or her frank opinion.

Sir, what has happened in our coun-
try? A few top persons, in the name
of planning, have come to certain
decisions. My hon. friend, the hon.
Minister, referred to some remarks of
the Planning Commission. I would
like to know from him whether in
the Planning Commission there was
anybody who represented the agri-
cultrists. In this country where 80
per cent of the people are agricul-
turists, I would like to know whe-
ther these planners have seen any
village, have seen any agriculturists
living in the rural areas. I say they
have not. They are talking of things.
sitting under the fan in the cities, and
they have this kind of planning for an
agricultural country, about which
they have got very little knowledge.

Then, there is reference to the
National Development Council. Then
comes the crux. I know that if in
the High Command, some two, four
or five persons put their heads toge-
ther and come to certain conclusions,
then the rest have to say, yes; and
the resolutions go through. If you
say that this resolution is the view-
point of the country, I would say
that you commit a great blunder and
a great mistake in thinking so.” And
this will have a very adverse effect.
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I am not against ceiling.

If they put a ceiling of 30 acres or-
20 acres, I would not come in their"
way. But I want that this justice
be done to one and all. What would.
be the price of the 30 acres that they
propose under this Bill? At the rate-
of 45 times the land revenue assess-
ment, it would come to, I think—I
cannot calculate exactly just now—-
about Rs, 1000 or Rs. 2000. Let there
be a ceiling on properties of one nd
all. Put Rs. 2000 as the ceiling. One:
cannot have a house worth more than
Rs. 2000. If Government say that a:
farmer cannot have land worth more
than Rs, 2000, let them put a similar
ceiling on properties in urban areas.
But that is not done.

So I wish that the Bill should be
circulated; if the hon. Minister is sure
that it will be supported by the
people, he will be with me in getting:
my motion for circulation through..
But I am sure he will not because he
is afraid that if this Bill is circulated,.
he wil]l receive opinion against the
Bil] and against the principles em-
bodied in it.

I would not take more time. But I
would refer to one thing, and that is
the definition of ‘family’. Replying to
the debate on the other Bill, he gave:
an explanation. But I am not satis-
fied with it. He says that a family
means the person, the wife, the de-
pendant children and grand-children,
It the mother is there, what happens?
Well, here the mother is not a
member of the family! I do not un-
derstand what he means. Is he in-
troducing the Bill in the Parliament
of India or in the Parliament of
England? 1In England, the mother is
not considered a member of the
family. But in our counfry, the
mother is a member of the family.
Then what about sisters—widowed
sisters? What about sisters’ children?
What about brothers? They are all
members of the family. So the hon.
Minister should not think that he is
introducing the Bill in the Parlia-
ment of England. He is introducing
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the Bill in a country where traditions
are very old and family covers so
soany things.

Lastly, I would make a reference
-40 clause 10(5) which says:

“Where any excess land of a
religious or charitable institu-
tion vests in the Government...~

So he does not want to exempt the
-charitable or religious institutions.
Lands have been given to charitable
institutions—matts and wmandirs—so
that they may derive the income from
those lands and the temples may be
maintained. But he does not like to
exempt these even,

I would not like to take more of
your time.
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w & aw W 8-~
“any land held by a body noti-
fled by the Chiet Commissioner
under section 33 of the Delhi

Land Reforms Act, 185, as in force
before such commencement.”
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gt & fog & &7 wae fdr X
SATET ITH T & T I FF &7 gAY
gt AgY &) gAY aTg A AT AT
¥ WX OF WY & 9T qW LTV
§ 99 % o X 1 A wwA § @
I & QAT qr A 7HTA N FTEARN
9T ¥g afey amf 0% §1 E&FT
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AT weAY &7 Al @ FREEl &
a1 ag " e fm g A 5@ AN
wraeAt &7 gurw & A @0 g av |
w1 gft 8r 2 @A 1 a Rar
& ¥ g1 gAT) GIFIX A I7 ST
Qe s A TR, 9 &
AW @ aa o fwmw R e oag R
AFE WA AT & I Wl Al 9%
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TR Y X 5 7R @ av @
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Land Holdings
(Ceiling) Bill

¥ oy v w3 T 91 fe faeely o
g g ar e §1 xgawr
g T RN T v & AX Y, A
FawaT g fe & &% g% agd arardy
¥ wiaw 5y o @ 1 wfeee
ag oft s orgdEA ¥ owr ¥ IW
oy ¥ mfaw  aEf O W ¥
L RGIA SR CRCCECE Ol
%23 & fx g gv WY wr &faeh
& g feamy 57 § 9T oF Gfaet
& e w4 & 5 99 # wfae
2, AT &Y BT AT =¥ ), dx faeyw
&Y, 3 TN 9 a7 %) 37T & fE wrgr
W I e B frat anw w3 &
forg & wge fasely & wege o0 a9 oY
FHF & I T ¥ ag dm WY @
fren & z53 T ¥ 39 £ TUH FEA
FT ed § I ¥ FT aFy § 6

g fr x@ fadaw & g oY &% A
g fom ¥ e Y wramwar g1

IERY U X graY A T FT IW &
T TATET FIAET 2T AFA &, 9T WY
QAFT 17 |

Mr. Chairman: The hon. Member is ﬁmﬂw%mmﬁﬁgﬁ
a member of the Joint Committee. IEY ¥ WAL AT © THT FT {RT @AY
l::wfzan speak only in general terms g ag Eﬁ T@' @t Wl @
wwaE faw ag ¥ fe fow & o -« o
TR AWy AL AT IN AW
A At AfET W < oFw F
ST I FT IAA @, AT Lo UWE
T RITEFTY W
#1 nadq 7g & fe fom & g Ry
e § AT AT IR €A

Shri Radha Raman: Sir, I am going
to be very brief. Allow me five to
ten minutes more because I want to
place certain aspects of the Bill before
the House.

- Mr. Chaltrman: He can place them

before the Joint Committee. There ?ﬁﬁﬁi Wﬁmmmm
are other hon. Members who are not e fa
members of the Joint Committee and WK oW qrETaHE wa
who want to participate in this debate. g 9y 3 l

Shri Radha Raman: But having had w a3y ¥ wEET &'

the opportunity which you have so

kindly given, I think you will gllow : s o
me five to ten minutes more and then w g A w N i

I will have my say in the Joint Com- (ST WTENT {1 WX WIY W W7
niittee. T g A apwrer AT oy qx Fdrfe.

feesft & weax 9 sRiew ey o
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Mol wH gt
fe fawoly & wmre WY awrforde g,
WY gz guT Ag @9 8ot W AT
W Fgwmar) I E AR W
wdade A guT 5| *7 w3y
o fie gt o= wefta v Y wme R
wET § A WG TH ¥ el g4l &
Tefey F gy ww ¥ 9 & afew
X WARGT AW FT AGAT T I &
o @ s B ¥ fag gw wa
™ A B A @ g B Pk
T N oEd §IWTIRR 38 | {w
e A} 9T T FT HEY -0 92Aq( 1,
fT R En gH F AALAA AR N Q@
& & F weg ¥ wd w5 5 w7 g
arTy wy=rae o sfasr &1 S s
& gR X g\ T A @ qYW 9% @
frgrag e M Asa sT g v
e F o @ vy & godro ¥
AR AR A E I i i
Xfgx gt www W Amar wa ¢ fw e
& "ifenr w1 v fafaow Qere w9
£ @Y Fory wieat #1 fewrom Ay wewy
t T gw o fewoa 2wy €
Y2 T i Y [ w7 TEEe JAar
Y w1 BT TFAET 2

Dr. M, 5. Aney (Nagpur): Why the
settlement was not done for such a
long period? 1 just wanted to know

for information.

Shri Badha Baman: That is a ques-
tion which can be answered only by

Government. I am giving the facts.

o $2 5T 5 77 o gt A
oo fewr mar & 3w 9w Idw
qefrgrar g ww aaaT ®) afar-
Ay WY o1 gATE A FA F qEEd
T PRAET X A I ¥ T 6 e
g 2W A F VI 59N TF A7
oy xfew cwar O & wwa g R oy
e wgi W wsllal X A
yofwor €8 wg  wwT  dver gar
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A 7 wwe g % gAa) o qdag
1 xadr ) gafso awafr wge,
fazma waa & gy 93 4 Fgar § fix
& = fam o0 gfer @ma w=ar g
Y & gaAaT § B 7 397 1 A7
25 & HeET AT I @T & A fraey
& & OF qZT TG IYF qAASAT §
Ay riET a9 qwEA g, 39 Agqw
#1 faeft & gons o = fear o
& wraen § fo ag o qarafy § e
# 7z w&T wg fx 7wy feega ana
#7% F8 fF W gt g4t ¥ qanfaw
IAEY HTT § qa1 1 HL W qgi feey
# 3 g & ol feell & wraA™
A i & gram & sl Ay srered
# g € SHaT WM N T T TEE
#%) 7 T1g A facga wrwr g
f& g8 ag 0 @ il fr 5w fawr
A AT TN F ATz gw et wAA
At ¥ gifae o gvd & AR I
fow awg & oo o By Wi
A 43 § 5 oF I Y i e
% q arfy § It I wdt A
o ffefpma & e & W swrw
AT § FE
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ATAANT TR AR A N @ fawr By
s wfafs & qpf w@ w1 v fe
¥ wg wdur Ifwm g Wik SER fao
& g% aag ¥@T £ WR & s
v § 5 o oy few wam afafa
& sz ®T feT gar grew § s @
a8 & AN amwa Y fe faosft
& aw g § W@ g FW JEd
T & 3% w1 fag a3 g o faes)
wra Y S Y ST e Ay gran
¥ xy few qrm o g faw qar
ff g o fr fad oF e g
AR & T R I SR gEE w6
¥ Far R A AR A W T @ £G
ot a &R 7 W G 9 %y
wraar §f X W} A faaga oF g
W A@E T N 7 6 78 A7 |
w faw s afafa w1 G99 ) faar-
foor ®<& gu & 9w 48 W wEew ¥
qg W4T FEWr o ag gWAY e v
¥ oot 7 o oX & T ¥ g=f)
TE ¥ g v g anhw
q1 1 o feedr oF BT | gy, 3o
dra # fed § ¥ 2 T
frestwt § x| ft T = WA
Ty a1 @ § W T e w1
fawdt a1 W E WT w0, Y
W ¥ wx fesl & wrurw A
wTeR ¥7 AT g qTY Ag) & gafac
™ ER N WeT § Iqer dger
fexr Wik

Some Hon. Members rose—

Ch. Ranbir 8ingh rose—

Mr. Deputy-Speaker: We have had
three Bills of the same nature. The
hon. Member has spoken on one of
them.

DECEMBER 13, 1069

Land Holdings §240
(Ceiling) Bill

Ch. Ranbir S8ingh: This Bill relating
to Delhi is much more important for
me ag Delhi is much nearer to Rohtak.

Shri Datar: May I submit that this
motion should be passed today, if
possible, because tomorrow there Is
going to be the food debate and this
motion has to be passed in the other
House also. We may sit for half an
hour more today and finish this.

Shri Amjad AH (Dhubri): Five
hours have been allotted for this.

Shri Datar: The original idea was
that there would be no reference to
a Joint Committee. That was why
they fixed five hours. *

Shri Amjad Ali: There has been no
change in the timing.

Shri Datar: There is a change.

Mr. Deputy-Speaker: Shri Naval
Prabhakar is a member of the Joint
Committee. Ch. Ranbir Singh has
spoken on one of the Bills. So, I have
to call either Pandit Jyotishi or the
hon. Lady Member, I will call the
hon. Lady Member.

ofy wast s (arig feee—fers—~
grgfaa ofrat) : esrw W@,
za fagow #1 AR frateq g ST wm
Ty vy A § XEg an Ny o
Az wxee fag wg

euTsqw AYNY : qR A wrE qyrw
#4 & fe= ag O Adw  wRET WY oy
7t § e e wre o guH g ok
ATET AT KAy A wgi F Wl ox
orT T8 & At ¥ v Sfew qri e W
G RYewT € X E A7 7 opowy K
«ff wem i d wasr Fe w
97 {7 |

Yo oz fig : Iirsew wghew,
q8 (7. 75, a1 | ot %o W ok
dw | q@ A covore it oy wrfg )



5241 Dethi
TyeIn wfea : fewy g ?

o oy fog : 4% g w3 faar

IR WENT : W w0 & A
g w far

wo oofie foy : S7eds wET A
g ¥ fear av o fe afy ofr
e o A &gy
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Y wEdT A 9 IR e AA
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focAt & s § o difaqwr st
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 XE%T wewT At s wheq
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¥ ma e R4 3R o weEr @A
qTEX § 1 TAT FT BT qIOHY FAT LF
Lo

¥ gua & fr wraey fade
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w3 § wfly & & oy W Y
£ Se¥ g & X F oy avai &Y
ot WIfEe |

17 hes.

Shri Naval Prablakar and TCh.
Ranbir Singh rose—

Shrimati Renu Chakravartty (Basir-
hat): May I submit that there is hard-
ly quorum.

AGRAHATANA M, 18081 (SAKA)

Y, T gy o, ag el ) fadw

Land Holdings
(Ceiling) Bill

Shei 8. M, Bamewfee (Kanpur): It is
a very important Bill.

Mr. Chairman: If you want the
House to be adjourned, I accept that.
It is five o’clock now. 8o, the House
stands adjourned.

1301 bea.

The Lok Sabha then adjourned iill
Eleven of the Clock on Wednesday,

December 18, 1858/ Agrahayana 25,
1881 (Saka).
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ORAL ANSWERS TO
QUESTIONS . . 5009—54
S.Q. ‘Subject CoLUMNS

No.
875 Trade with China . 5009—12
876 Allotment of wagons
by State Trading
Corporation . §C12-13
877 Enquiry into Dalmia
concerns . » §0I13—I§
878 Advertisement of res-
erved vacancies in
newspapers s015—18
879 Alkali industry 5018—20
880 Manufacture of watches  §020—23
881 Declhi Shops and Es-
tablishments Act 502325
883 All India Memorial for
Martyrs . 5025—27
883 Sale of scooters in
Delhi . §027—30
884 Textile mills conmbu-
tion to provident
fund . . . §030—34
885 Stocks of cloth with
textile Mills $§034—37
886 Anti-Indian propaganda
in Cairo by Chinese
news Agency - 5037—40
887 Regularisation of cons-
tructions by displaced
persons in Delhi. 5040-41
889 Sale of canvas and road
building material to
China . . §041—43
891 Fertiliser plant at Ko-
thagudium 5043—45
892 Export of mﬂngﬂncsc
ore to U.S.A. 5045—48
S.N.Q.
No.
Delhi Hindustan
Standard . . §048—54
WRITTEN ANSWERS TO
QUESTIONS . . 5054—*118
S.Q.
No,
888 Indian Trade Cmtre
at Beirut 5054
890 Ambar Charkha 5054
893 Land for Adivasis in
Dandakaranya @arca 5055
894 Rehabilitetion wing of
the Indian High Com-
misstion at Karachi 5055
8 Tar distillation plant
95 at Durgapur - . 5056

WRITTEN ANSWERS TO

QUESTIONS—contd.

S.Q.

No.
856

897

898
899

900

902
903

904

905

907

908

910

911

912
913
914
915
916

917
918

919

Subject

Chinese  competition
in export trade .
Provident Fund bene~

fitsto I.1.S. Co Wo;—
kers .

Restrictions on fomgn
traders in Indonesia

Corporation for fertili-
zers factorics

Uranium deposits in
Salem district

Exports to West Ger.
many

Textile automatic looms

Manufacture of blcy-
cles

‘India 1958’ Exhlb!'
tion . . .

Manipur cement con-
trol order .

President Nasser’s visit
to India . .

Reclamation of land in
Dandakaranya Arca

Fabrication of complete
sugar plants

Film on Msahatma
Gandhi

Portuguese case in (hc
International Court

Jammu and Kashmir
property in WCSt Pa-
kistan

Bhopal Capital Pro;u.t

Hindi films

Export of films

T.V. sets .

Zincand Lead Smclters
at Zawar

P.T.I.

Prohibition of dom-
ments misrepresent-
ing Indian fronticrs

Indian tradersin Tibet

U.sS.Q.

No.

1405
1406

N-sar,

Export of mlnsunele
ore .

South Pﬂtel_

$248

CoLuMNs

5056~57

5057
5057-58
sos8
505859

s059-60
§c60

506062
5061
$062
5063

5063~64
5064
506465
5065
506566
$066
5066-67

5067
5067-68

5068-69
5069

506970
507071

So7%

$o71-73
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WRITTEN ANSWERS TO
QUESTIONS—contd.
U.8Q. Subject
No.
1407

1408
1409
1410
1411

1412
1413

1414
1415
1416
1417
1418

1419

1420
1421
1422
1423
1424
1425
1426
1427

1428
1429
1430

1431
1432
1433

1434 Worki on

Mifgltioq of Indinm

Development of Oll
Mills . .

Scncultnre industry in
Kashm .

Bx-emplo; gtcsofUmted
Press of India .

Compensation to dis-
placed persons

EBmployment Exchanges

Hlndifrrﬁfts Ccnms in
Punjab

Mapufacture of b)wdu
in Punjab

Razakars from Paldstan
Indiaas in Malaya
Labour ~Co-operative

Societiesin Himachal
Pradesh

Bducated unemplcycd
in Pu. jab .

Youth Employment &
Vocational Guldancc
Sections

‘Transport facilities in
Dandakaianya Area

Paper factory in Kal-
yansincpur  (Orissa)

Exjort of m:vgancse
ore

Salt produclxon in
Orissa

Central Cc-mmmcc on
Employment .

Inquiry into Kerala
plantetion strike

Punisb Ciicujt Housc
in Delhi

Social Security Schcmc
for Indus!nal Wor-
kers .

Heavy Fomdry For,
Pignt se

Madnncry for mmcnl
oilindustry . .

arve
s !r\d{xslg the .Carpc'r
Importof water coolers
Khadi Industry .
Salt Industry in West

Bengat .

Sools Wemn

313 (A1) LSD.—g,

[Dany Drozer}

CarumMna

5072
$072-73
5073
5073

5074
5074-75

5075-76

s076
5076
5077
5077
so78

5078=79

5079
$079-80
508081
s081-82

so8a

5083

so83
5083
5C83-84
5084
5085
%8586
5086

5086

WRITTEN ANSWERS TO

QUESTIONS—contd.

US.Q.

No.

14.5..Te> n'cal

1436
1437
1438
1439
1440

1441

1442
1443
1444
1445
1446

1447
1448

1449
1450

1451
1452
1453
1454

1455

1456
1457

1458
1459
1460
1461

1462
1463

1464
1455

Subject

survey of
gluss Industry

$ udy cf plastic In-
dustry abroad .

Slum Cesranct in

aypur

Employ ez State  In-
sura. . Scheme

Violation of s:f:y
rulcs by collicries

De narcation. of Indo-
Pukistan Border

Maufatture of lathes
by H: dus'an Ma—
chint ¥ ools

Export of handloom
Textiles

Rudraksha bcnds

Rydio l'een: fres for
Lahwla d Spm
arcas

K-rala plﬂ‘xtauors

M dya  Natioral
Pop r M.ls

Imports and Exports .

New Indusuu\ \mh,
in Punjab

Automobile tyres

Circulation of Indisn
newapapers and per-
fodicals abroad .

Sugar plant .
Gurumukhj typewriters
Sports goods

Hosiery and RUg Sec-
tors .

State  aid
dustries

Imported Cars

Import of dyes md
chemicals

Non-f_enoua metals

Labour in High Range
Estates in Kerala

Land acquisition De-
velopment Scheme .
Production of liquid
gold . .
Mangancse ore tyade .
Japanese  Handicrafts
design Expert
Synthetic dyes

to In-

Import of tractors and *~

bulldoyers

$230

CorLumns

5086-87
5087
§787-88
588
5083-89
so89

5989
5089~g0
$590~gX

5001
509192

5092
5%92~93

59394
5094

5093
5095
5093
5096

5096

5096~97
3097

5097-98
509899

5099~53100
s100

$100-01
$101

s101
S10¢02

§102~03



sas1

WRITTEN ANSWERS TO
QUESTIONN—xyxtd.

.

USsQ. Subjert

1466 Rehabilitation grants
. placed

1468y
1468
14;9
uzo

147t
1472

1473
I

1475

1476

377

147%

1479
1480

1481
1482

1483

3434
t48s
1486
1487

1488
1489

1490
2491

0 rural  dis|
persons

- Industrial Egtstes in
Andhra Pradesh .

Industrial  Estate at
Siligugi ( West Bengal)

" Indasteial  expansion
in Delht B .
Power Projects
-Dandakaranya scheme
Radio Sangeet Samme-
lan . . .

Tibetan refugees .
Foot-wear for coal-

.mmers . .
Export of chilly and

tamarind

for allotment of ac-
commodation

Accommodation  for
Governgent  Bm-
ployees . .

UGnauthorised conmtrue-
tions in refugee mar-
kets in Delhi

Strike 2t Bombay Port

Handicrafts Mugeum
in New Delhi .

Precision ‘T'ool Factory

Bonus to workers in
Hindustan Anti-
biotics Ltd. . B

Withdrawal of labour
dispute cases from
courts . . .

Grants to Sir Gangaram
" Hospital ‘W B

Tmport of clovey .

Uascld hasdloom goods
in Andhra Pradesh .

svelopment of hilly
regions of Punjab .

Bhotiyas . . .

Shops-cum-flats in
Kidwaj Nagar, Delhi

Export of onions
Indiani ;ation of foreign
firms . .

Certificate of eligibility -

{Daxry Digrsr)

PAFERS LAID ON THE
TABLE . PR .

Coromns (1) A cop¥ of ¢ach of the
£ ng papers exghang-
ed between the Govern-
ments of India and
China  regarding the

S1 3-04 treatment of the Indian
police  pauol party cap-
tured by the Chinese

51°4-05 troops at Chang Chenmo
Valley on the 2 53t Ocrober
5155 1949:—

(i) Chinese -Government
an-official memorandum

51°5~26 " dated the 14th Novem-
$156 ber, 1959.
5105-57 (#) Government of India’s

note dated the z4th
’ November, 1959.
5137-°8

J Gy Chinae Dowrimanh
51-8-09 note dated the 28th No-
. vember, 1959
5109 (v) Government of India’s
note dated the 13th
5103~10 December, 1959 alon
with the Statement o
Shri Karam Singh.
SII -1 {(2) A copy of statement cor-

secting  the  information
givenon the 11th Septem-
per, 1959, in reply to the
strt oint raised by Shri V.P.

&ayar during the discus-
sion on the Report of the
State Trading Corpora-

S1r1-12 gion of India Limited re-
garding the association of

stz the Directors of the Cor-
poration with private firms.

sz (3).A copy_of the Annual
s113 Report of the Hindustan
Antibiotics Limited for

the year 1958-59 along
with the Audited Accounts
S5113-14 aud comments of theCom-=
gtroller and Auditor Ge-
peral thereon under sub-
gection (1) of Section 639

L1321 of the mpanies Act,
1956

nné CAL{-ING ATTENTION TO
18 MATTER OF URGENT
o ,PUBLIC IMPORTANCE ,
sus Shrimati Tia Paichoudhuri
6 ~ gAlted the attention of the
Srz5-t Prime Minister to the res-
5116 tsictions reported to have
peen imposed by the Gov-

117 © etnment of Bast Pekistan -
h . ¢ members of minority

5117 community in the matrer _

. of reum.{ of their pass- *

s18 *gorts.

$252

© $118-19

ST2C - 24
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CALLING ATTENTION
0 MATTER OF UR-

The Deputy Minister of
External Affairs (Shrimati
Lakshmi Menon) made &
statement in regard thereto.

BILLS INTRODUCED
(1) The Administration of
Bvacuee Property (Am-

endment) Bill, 1959

(2) The Displaced Persons
Compensation and Re-
abilitation) Second Am-
endment Bill, 1959.

BILL PASSED . . .

The Deputy Minister of
Finance (Shrimati Tar-
keshwari Sinha) moved
that the Appropriation
(No. 8) Bill, 1959 be taken
into_ consideration. The
motion was  adopted.
After clause-by-clause
congideration the Bill
was passed.

MOTION TO REFER BILL
TO ‘OINT COMMI’I"I‘I:E
ADOPTED

Further discussion on  the
motion torefer the Tripura
Land Revenue and Land
Reforms Bill to a Joint
Committee was concluded
andthe morion was adopted.

MOTION RE SUSPEN-
SION OF RUL . .

The Minister of State in _the
Ministry of Home Affairs
(Shri Datar) moved that
the first proviso to Rule 74

[Dany Dwcest]

Corums

5124~25

5125-26

812642

5142—44

MOTION RE: SUSPEN-

SION OF RULE—conid.

of the Rules of Procedure
and Conduct of Business
in Lok Sabha in its appli-
cation to the motion for
reference of the Manipur
Land Revenue and Land
Reforss Bill, 1959, t0 8
Joint Committee’ be sus-
pended. The  motion
was adopted .

MOTION TO REFER BILL

TO JOINT COMMITTEE

5254

Corumys

ADOPTED o . { S144—52¢7

The Minister of State in the
Ministry of Home Affairs
(Shri Datar) § /moved
that the Manipur Land
Revenue and Land Re-
forms Bill, 1959, be refer~
red to a Joint Committee,
The motion was adopted.

MOTION TO REFER BILL
TO JOINT COMMITTEE
UNDER CONSIDERA-
TION . . . .

The Minister of State in the

Minisiry of Home Affairs
(Shri Datar) moved that
the Delhi Land Holdings
(Ceiling) Bill 1959 be
referred to a Joint Commit-
tee. The consideration
was not concluded.

AGENDA FOR WFDNES-

DAY, DECEMBER 16,
1959/ AGRAHAYANA 25,
1881 (SAKA)—

Further discugsion on_the
motion to refer the Delhi
Land Holdings (Ceiling)
Bill and consideration of
the Food situation in the
country.

5207— 46





